
From: 

To, 

Principal District & Sessions Judge 
-cum-Spl. Judge (PC Act)(CBI), 
Rouse Avenue Court Complex, 
New Delhi. 

The Registrar General, 
High Court of Delhi, 
New Delhi. 

No.MP/MLAs./RACC IGaz.l20251 334-/ j'J 

r -::-·- .. - - , 

07 AUG 2025 

1l.f~ 3 

Dated b I f1).e X-

Sub:- Monthly progress report of the Courts setup for trials against sitting and 
former Members of Parliament (MPs) and Members of Legislative 
Assemblies (MLAs) 

Ref:- No.5384/DHC/Gaz/G-2/2022 dated 28th SEPTEMBER. 2022. 

Sir, 

With reference to the above mentioned letter, please find enclosed herewith 
the monthly progress report of the Courts setup for trials against Sitting and former Members 
of Parliament (MPs) and Members of Legislative Assemblies (MLAs) for the month of JULY, 
2025 in the prescribed format from the following Judicial Officers of Rouse Avenue Court 
Complex, New Delhi for information. 

51. No. 

1 

2 

3 

4 

5 

6 

~ame of the Designation L.P 
Judicial 
Officers 

Sh. Dig Vinay 
~pecial Judge Singh 
(PC Act)(CBI)-09 19 

iSh. Jitendra ~pecial Judge 22 
isingh PC Act) (CBI)-23 
iSh. Vishal Special Judge 

21 ~ogne PC Act)(CBI)-24 
iSh. Paras Dalal Addl.Chief 

Judicial Magistrate- 19 
01 

Ms. Neha Mittal Addl.Chief 
Judicial Magistrate- 22 
03 

Sh. Vaibhav iAddl.Chief 
~haurasia pudicial Magistrate- 20 

P4 
TOTAL 

123 

DELHI Hla!1 .~~YRT 
Gazet~ arc." 

I"':~rv No~~~.~· · "'\' . ., 
. J m.g log 2£.""' ." ~' ... . .. _' •• , •• ~ .. Y .. .... .. . .. 

Instt 

0 

5 

2 

1 

0 

1 

9 

Cases Cases Dis Pendency 
received transferred as on 

by 31.07.2025 
transfer 

0 0 1 18 

0 0 2 25 

2 0 1 24 

0 0 0 20 

0 0 2 20 

0 0 0 21 

2 0 6 128 

Yours faithfully, 

It .. 
(Kanwal Je t ira) 

Principal District & Sessio Judge 
-cum-Spl. Judge (PC Act) (CBI) 
Rouse Avenue Court Complex 

New Delhi 



r--

l 

) 

'1.'~ .. 
OllD-)'~ 

i ~lIcH 2i P::tF; 
MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs DIG VINAY SINGH 

REPORT OF THE MONTH OF JULY-2025 
Special Judge (PC Act) (C@I)-O-l 

(i.1Ps / MLAs C~sas) 

{Letter No. MP/MLAs/RADC/Gaz.!2020/E-22388-22393 dated 24th November, 2020} Court No. 5'12, Fifth Floor, 
Rouse Avenue Die:mc2 Court, 

1. Name of the Presiding Officer 

2. Designation 

3. Date since which posted in the court 

4. Total number of cases pending on the first day of the 
month 

5. Number of cases disposed/transferred in the month with detail 
i.e. conviction, acquittal, discharge, acceptance of closure 
report, etc 

6. Number of cases pending on the last day of the month 

7. Number of cases instituted in this month 

Prepared by: 
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\\' '" -.. ' '':; .,1.;J.' ~ If 
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'~~f! .1. "'-.- .-- .. ('P'o'." 
~.""'1" r ... · .. · _· 

.... ~_J .• ~~'~~.~~ ... 

~ . ..... .... : 
DIG VINAY SINGH 

''''<:IVlI ~III 

Special Judge (PC Act) CBI-09 (MPs/MLAs Cases) 

Rouse Avenue District Court, New Delhi. 

29.04.2025 (A/N) 

19 

01 
State Vs. Ravinder, SC - 08/2023 

18 

Nil 

~ \ .\olQ\~')" 
(Dig Vina~9fu) 

Spl. Judge (PC Act) CBI-09 (MPs/MLAs Cases) 
Rouse Avenue District Court, New DeJ1ai 

Special Judge (PC f .. ct) (CBI)-Uv 
(MPs I MLAs Cases) 

Rousa Avenue Distii(..'\ Court. 
~wDs~hi 



1r::IJcHa l1i(. 

.2 :,;;::.::,! : ?,I!~~~~~C ?-!~~ tt81 }-{}9 
) , i~'; F1C / ,', "L' :\,,: t ''Qso.C'}' 

•• ~ . ..I j ,":/ 1 H _ " -, . . q....,. , ' . . 
~·sn CNR No. and Cause title Nature - Penal utes involved No. of accused Whether accused is sitting or former MP/MLthO ISS Pat~AUe 'Itllwe.of.cog'nl:j:ance 
liIo I Whether State case, complaint insti\l.l\i~ D 

case or closure report 'I :> 
DLCT110001012019 CBI-PC Act l UIS 120B, 420, 465, 468, 471 IPC I 10 Former 27.04.12 08.06.2012 

13(2) rlw 13(1 )(d) of PC Act, 1988 MP 
1 C81 

Vs 
Ambumani Ramadoss etc. 

Date ,Present Stage 
of pf the case 

Frami 

Detail of prosecution witnesses Statement of Detail of defence witnesses Date since [Whether there is any stay of proceedings ordered by superior court, if yes give detail 
accused - when matter 

ng of 
Char 

~~~ 
Witnessesl Witnesses IWitnesses 

cited dropped examined 

Whether has been 
recorded or posted for 

not final 

Defence 
witnesses 

cited 

Defence 
witnesses 
examined 

arguments 
-No-

~lthough there is no stay, but the matter cannot progress because of thel 
allowing reason. Vide order dated 07.10.2015 the Id. Predecessor Cour 

~
'ordered framing of charges against 5 out of 10 accused while discharging the: 
emaining 5. On being challenged by the 5 accused who were put to charge on 

I ne hand, and by CBI on the other hand qua the discharged accused, vide orde~ 

~
ated 29.07.2019 Hon'ble DHC in Crl. MC no. 444212015, 5003/2015, 
00512015, 5007/2015, 58/2017 & Crl. Rev. no.38/2016, Hon'ble DHC 

temanded the matter back. On being challenged, vide Judgment dt. 27.07.202~ 
In SLPs, the Hon'ble Supreme Court had remanded the matters back to th~ 

For Awaiting 119 N/A N/A No N/A N!A N!A Hon'ble DHC for considering the matters afresh on merits. However, the above 
mal Clarifications ~dgment has nowhere indicated that the impugned order/judgment dt. 

~9.07.2019 of the Hon'ble High Court has been quashed and set aside only 
char I ~ua the accused who were discharged by this court in this case and were 
ge orders or ~etitioners before the Hon'ble Supreme Court and it was not qua the accused 
yet directions of Egainst whom charges were earlier directed to be framed. Hence, some 

Ito be the Hon'ble jClarifications on the above aspects & with regard to the effect of the above 
fram High ~~l dgment dt. 27.07.2022 are sought by the accused persons in the pending Crl 
ed CourUArg. . Rev. nos. 38/2016 of CBI and other connected petitions i.e. Crl. M.C. Nos. 

On A-1 44212015, 5003/2015, 5005/2015, 5007/2015, 58/2017 filed by the accused 
application! ersons in this case are scheduled for hearing before the Hon'ble High Court on 

f th 101.09.2025. 

r 

" 

ur ~r Note: Order dated 19.09.24 passed by the Hon'bte High Court in Crt. M.C. 
procee mgs ,NO. 444212015 (Crt. M.A. 657012024 & 741312024) and Crt. M.C. No 

11444312015 (Crt. M.A. 659412024 & 6595/2024), CBt sought time to address 
arguments on the issues. 

: .. 

Whether any IExpected date of disposal 
interim orders are of case 

eXisting in the 
matters 

-No-
# Disposal within two 

years from date of 
framing of charge. 

Documents of this file 
comprises of 

approximately 11,000 
pages. 



Ic.IJCl'1a fm 
DIG VIN~Y SINGH L~ 

Special Judge ~PCAct} \CBI,-vu 

) 
) 

(MPs I MLAs.C~ses) 
Rouse Avenue Dls~'lct Court, 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High c~tlrr.t~'f)9tlhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion , 
vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 16.05.2025:-

1. It was submitted by both the parties that the 
petitions before the Hon'ble High Court under nos. 
Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 
58 of 2017 and Crl. Rev. P. 38/2016 are now listed 
on 01.09.2025. 
Accordingly matter was adjourned for 20.09.2025. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

~ 

Crl. M. C. No. 4442, 5003, 5005, 5007 of 2015 and 58 of 
2017 and Crl. Rev. P. 38/2016 are pending before the Hon'ble 
High Court. Also documents of this file comprises of 
approximately 11,000 pages. 

'... 

I" 



! ' 

SI 
No 

2 

CNR No. and Cause title 

DLCT110001072019 

CBI 
Vs 

Dr. Keshav Kumar Aggarwal etc. 

Nature -
iwhether State case, complain 

case or closure report 

CSI-PC Act 

Penal statutes involved 

UtS 120B, 420, 465,168, 471 IPC 
13(2) rtw 13(1 )(d) of pC Act, 1988 

) 

No. of accused I Whether accused is sitting 
or former MPtMLA 

5 Former 
MP 

t~fiC1<V-{ f1:Pc; 

Specia\DJ&d~~(T3'C'~c~tC8\}-09 
1\1, m ... " I MLAs Cases) 

Date of\lHD '~--- ..... --
instifatlo',W5 A~e1IB~t<t!fi§@'ie~9'}!.Z9.n~e 

NewOe\hi 

22.02.13 25.02.13 
(CSI Court Lucknow) 

Date of~resent I Detail of prosecution witnesses 
Framin tage of 

Statement of 
accused· 
Whether 

recorded or 
not 

Detail of defence 
witnesses 

Date since when 
matter has been 
posted for final 

Whether there is any stay of proceedings ordered by superior court, if yes I Whether any interim I Expected date of disposal of 
give detail orders are existing in case 

'g of he case 
Charge arguments 

s 
Witnessesl Witnesses I Witnesses 

cited dropped examined wit~esses witne~ses Ithough there is no stay, but the matter cannot progress because of the! 
Defence Defence ~ -No-

. . cited examined allowing reason. Vide order dated 07.10.2015 the Id. Predecesso 
Form Awalt'" 30 N/A N/A No N/A N/A N/A 'court ordered framing of charges against 5 out of 10 accused while 

al 9 Gischarging the remaining 5. On being challenged by the 5 accused 
charg Clarifica ~hO were put to charge on one hand, and by CSI on the other hand qua 
e yet tionsl ~he discharged accused, vide order dated 29.07.2019 Hon'ble DHC in 
to be orders Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 
frame or f 2017, Crl. MC 58/2017 & Crl. Rev. no.38 & 25 of 2016, Hon'ble DHCI 

d directio emanded the matter back. On being challenged, vide Judgment dt. 
7.07.2022 in SLPs, the Hon'ble Supreme Court had remanded the 

. ' 

ns of atters back to the Hon'ble DHC for considering the matters afresh on 
the erits. However, the above judgment has nowhere indicated that the 

Hon'ble mpugned order/judgment dt. 29.07.2019 of the Hon'ble High Cour 
High as been quashed and set aside only qua the accused who were 

CourtlA ischarged by this court in this case and were petitioners before the 
rg . On Hon'ble Supreme Court and it was not qua the accused against whom 

A-1 . harges were earlier directed to be framed. Hence, some clarifications 
applicati I~n the above aspects & with regard to the effect of the above judgmentl 

t. 27.07.2022 are sought by the accused persons in the pending Crl 
anI Rev. nos. 38/2016 of CSI and other connected petitions i.e. Crl. MC no. 

further ~442' 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 688 of 2017, Crt! 
proceed MC 58/2017 & Crl. Rev. no.38 & 25 of 2016 filed by the accused! 

ings ersons in this case are scheduled for hearing before the Hon'ble High 

'.,~ 

\ 
\ 

Court on 01.09.2025. 
INote: Order dated 19.09.24 passed by the Hon'ble High Court if 
Crt. M.C. No. 4442/2015 (Crl. M.A. 657012024 & 7413/2024) and Crt. 
IM.C. No. 4443/2015 (Crt. M.A. 659412024 & 659512024), CBI sough 
time to address arguments on the issues . 

the matters 

-No· 

# Disposal within two 
years from date of 
framing of charge. 



~fia;n:r W. 
) DIG VINAY SINGI-1 , , 

SpBcial.Ju,dge (PC Act) (CBI)-O ) 
tMPs I ML.n.s Cases) 

Rouse Avenue Dis~ct Court, 
~IiJD8lhl 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during 
the month 

(Matter was not listed in this month) 

# On Previous date of hearing 16.05.2025:-

1. It was submitted by both the parties that the petitions 
before the Hon'ble High Court under nos. Crl. MC no. 
4442, 4443, 4480, 5003, 5005, 5007 of 2015, Crl. MC 
688 of 2017, Crl. MC 58/2017 & Crl. Rev. nO.38 & 25 of 
2016 are now listed on 01.09.2025. 
Accordingly matter was adjourned for 20.09.2025. 

The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

The specific reasons, if any causing delay in 
disposal of the matter 

Crl. MC no. 4442, 4443, 4480, 5003, 5005, 5007 
of 2015, Crl. MC 688 of 2017, Crl. MC 58/2017 & 

Crl. Rev. nO.38 & 25 of 2016 are pending before 
the Hon'ble High Court. 

Iy. 

1, 



) 

SI CNR No. and Cause title Nature - Penal statutes involved No. of accused 
No Whether State case, 

complaint case or closure 
report 

) 

Whether accused is 
sitting or former MP/MLA 

fuf~fuf. 
DIG VINA'i SINGI:L 

Special Judge \pC Act) (CBI)-09 
{MP~ MLAs Cases} 

Date of ~~~!i9:W~ ·mJ!a~i9fr~9Di3:~rt.qe 
~ ew Delhi 

I 
, 

- i-- - - - - -- - - - -- - - - - -- I- - --- -- I- - .. - - - --- -- - - - -------~ 

DLCT11·001856·2019 State Case u/s 120B IPC rlw 420 IPC 
CBI-PCAct Sec. 8 & 13(l){d) of PC Act 

3 CBI 
VS 

MIS INX Media Pvt. Ltd. 
(CBI·41712019) 

- -- ---- - - - -------

Date I Present Stage 
of 

Frami 
ng of 
Charg 

es 

Charg 
e yet 
to be 
frame 
d 

Since one supplementary 
chargesheeet has been 
filed on 14.05.2025, the 
additional 4 accused were 
summoned and copies 
ordered to be supplied to 
all the accused including 
the earlier accused facing 
trial and the new 
accused. One of the 
accused had to be 
ordered to be served 
again_ And the matter is 
at the stage of supply of 
deficient copiesl URD list. 
Case is now listed for 
07.08.2025. 

tb 

Detail of prosecution 
witnesses 

Witnesse I Witnesse I Witness 
s cited s es 

dropped examine 
d 

124 
(Main·91 
Supp-1-

34) 

(Few 
witnesse 

s are 
common) 

N/A N/A 

Statement 
of accused­

Whether 
recorded or 

not 

N/A 

Detail of defence 
witnesses 

Defence 
witness 
es cited 

N/A 

Defence 
witnesses 
examined 

N/A 

19 

Date since 
when matter 

has been 
posted for final 

arguments 

N/A 

Sitting 
MP 

Whether there is any stay of proceedings 
ordered by superior court, if yes give 

detail 

Though there is no express stay, but two of 
the accused persons have challenged 
order of this Court dated 26.10.2024, 
whereby the request of the accused to 
defer the matter till further investigation is 
completed was dismissed. In Crl. MC 8992 
& 8993, vide order dated 17.04.2025, 
Hon'ble DHC directed postponing the 
hearing of this matter to a date after the 
hearing in Hon'ble HC, which is now fixed 
on 20.08.2025. 

18.10.19 

Whether any 
interim orders are 

existing in the 
matters 

-No-

21.10.19 

Expected date of 
disposal of case 

# Disposal within two 
years from date of 
framing of charge. 
Documents of this file 
comprises of 
approximately 8,000 
pages. 



f2fJCl1'*l me. 
. 019 VINAY, $IN~~ .. ~l' no 

) Special JI.\cg~; ;.;. ,~\~? : " ',r:.~ ) ..... ./ ... 
~: • .:t 1 l~;J::.. . ..... .. ,. r .• s"" . (I'Ope !:o.... . . "" , r-:") 1 

Note:- In terms of order dated 21.12.2023 passed by the Hon'bler1Qjg!itaqo,wJj~@g O:eltlil~B \WJ-HYt,(Cril {anal) No. 1542/2020 titled" Court on its own motion 
VS. Union of India & Ors." below mentioned points have been added. r~evv De+J'1i 

Short Summary of the work done in the case during the month I The Action plan formulated and 

# On 04.07.25 :-

1. Matter was adjourned, because the newly chargesheeted 4 accused in the supplementary 
chargesheet appeared for the first time and copies were directed to be supplied to them, and copies 
of the supplementary chargesheet were also directed to be supplied to the earlier accused persons 
already facing trial. A short date for scrutiny was fixed and the matter stood adjourned to 19.07.2025. 

# On 19.07.25 :-

1. Some applications for deficient copies preferred by 5 accused persons, separately. CBI sought time 
to remove the deficiencies. Also, A-16 has been ordered to be reserved as the person who earlier 
received summons informed the Court today that he was not authorized to accept summons for the 
company. Also, to expedite the matter all the accused persons were directed to collect a soft copy of 
the entire file from the Ahlmad at the earliest so that the deficiencies, if any, qua the relied upon 
material can be taken care of and, on the next date of hearing qua the unrelied documents, if there is 
any deficiency, it shall be taken care of. A short date of 07.08.2025 has been fixed for service and 
removal of deficiencies. 

the steps taken for expeditious 
disposal of the case 

The specific reasons, if any 
causing delay in disposal of 
the matter 

After filing of initial chargesheet on 
18.10.2019 and summoning of the 
accused persons, supply of copies, 
disposal of applications u/s 207 Cr.PC, 
due to pending investigation the matter 
got delayed and the supplementary 
chargesheet has been filed after more 
than 5 years, recently on 14.05.2025 in 
which additional accused persons have 
been chargesheeted, practically bringing 
back the stage of the matter back to initial 
stages of supply of copies/ scrutiny. In 
the supplementary chargesheet also it is 
still mentioned that investigation is still 
pending on the aspect of LRs sent to 
overseas to different countries. Also, 
Documents of this file comprises of 
approximately 8,000 pages. 

.ft, 

\, 



) 
) 

CNR No. and Cause title Nature - Penal statutes No. of accused Whether accused is 
SI Whether State case, complaint involved sitting or former 
No case or closure report MP/MLA 

- --- _ . -- - - --- . _ . - - --- --~~- .. ---~- . - -- ... - --- --~ .. - - - -

DLCT11-000207-2020 Complaint case U/S 3 & 4 PMLA 10 Sitting 
ED MP 

4 ED 
VS 

P. Chidambaram & Ors. 
(Related to INX Media Case) 

(CT Case No. 08/2020) 
- -

Date of Present Detail of prosecution witnesses Statement of accused Detail of defence Date since when Whether there Is any stay of proceedings 
Framing Stage . witnesses matter has been ordered by superior court, if yes give detail 

of Whether recorded or posted for final 
Charges not arguments 

Witnesses Witnesses Witnesses Defence Defence 

cited dropped examined witnesse witnesses 
s cited examined 

Charge Inspection 100 N/A N/A No .. .. N/A Although there is no express stay, but 
s yetta of unrelied Main-82 one of the accused has challenged the 

be documents Supp-1-18 further proceedings before this Court, 
framed and under Crl. MC. no. 9270/2024, 

thereafter whereby vide order dated 03.04.2025 
arguments Hon'ble HC preponed the matter 
on charge before it to 13.05.2025 and this Court 

was asked to fix a date after that date 
before Hon'ble HC and subsequently 
on 13.05.2025 the matter before 
Hon'ble HC stood adjourned to 
13.08.2025, and wherein interim 
orders were directed to continue. 

- ---

; 

f 

-

~ FlC:H '4 ft&. 
DIG VINAl' SINGH 

Special Judge (PC Act) (CBI)-09 
,',/11 to.J 1 '11'_ ~- ---- ~ 

Dfitoo1e Av anue Wi{e:r~makfrifJ1, 
institution \jew D~?J~rizance 

- - ._-

25.08.20 24.03.21 

Whether any interim Expected date of disposal of case 
orders are existing in 

the matters 

·Yes- Disposal within two years 
after framing of charge. 
Documents of this file 
comprises of approximately 
15,000 pages. 

-



f cflcH II mw 
O\G VINAY SINGH _ 

) Special Jucigs (pC Act) (GB')-G~ 
(MPs I MlAs Cases) ) 

0' met Court 
Note:- In terms of order dated 21.12.2023 passed by the Hofil8!~Sjq@Yf~HSrditl~elhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 
vs. Union of India & Ors." below mentioned points have been added. ';~N !.I vll 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 23.05.2025 :-

1. Matter had to be adjourned to 19.08.2025, in view 
of the order of Hon'ble DHC dated 03.04.2025 & 
13.05.2025 in Crl. MC no. 9270/24 which is still 
pending before Hon'ble DHC and listed for 
13.08.2025, and wherein this Court was asked to fix 
the matter after the matter is heard by Hon'ble DHC. 
Meanwhile, regarding service of A-3 & A-4, who are 
overseas companies appears to have been not 
served and clarification has been sought from DoE. 
Note:- 01 Misc. Application was disposed of. 

The Action plan formulated and the steps I The specific reasons, if any causing delay in 
taken for expeditious disposal of the case disposal of the matter 

The order dated 24.03.2021 whereby the cognizance 
of the alleged offences was taken by this court, has 
been challenged by A-1 before the Hon'ble High Court 
on the ground of want of prosecution sanction under 
Section 197 Cr.Pe. Also, documents of this file 
comprises of approximately 15,000 pages. 

'I' 

" 



SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint 

case or closure report 
- -- - -- - --- - - -~------

DLCT11-000837-2019 CBI-PC Act Sec. 07, 12, & 13(2) r/w 
5 (2G Spectrum Case) 13(1 )(d) PC Act 

eBI 
vs 

P. Chidambaram & Ors. 
(Related to Aircel Maxis Case) 

RC 22(A)/2011/CBI/ACB 
(CC No. 205/2019) 

Date I Present Stage 
of 

Frami 
ng of 
Char 
ges 

Detail of prosecution 
witnesses 

Statement of 
accused -
Whether 

recorded or 
not 

Detail of defence 
witnesses 

Date since 
when matter 

has been 
posted for 

final 
arguments 

Witn.ess I Witness I Witness 
es cited es es 

dropped examine 
d 

Charg Service of 3 out of 18 I 70 
e yet accused persons is yet to 

NfA NfA 

to be be done, as those 3 
frame accused are located 

.; 

d overseas and their 
processes not received 
back through proper 
channel. Qua others the 
case is at the stage of 
supply of copies as ordered 
by the Court, but 
challenged by CSI, wherein 
that order has been stayed 
by Hon'ble DHC . 

·t 

NfA 

Oefence I Defence 
witnesse witnesses 

s cited examined 

NfA NfA NfA 

) 

No. of accused Whether accused is 
sitting or former 

MP/MLA 
-- ---- -

18 

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give 
detail 

-Yes-

The predecessor Court 
ordered on 05.03.2022 for 
supply of certain 
documents by CBI to A-2, 
but in Crl. MC no. 
9513/2023 preferred by 
CBI that order has been 
stayed and the NDOH 
before High Court is 
19.08.2025. 

Sitting 
MP 

Whether any 
interim orders 
are existing in 

the matters 

-Yes-

f~ Ii Cl ::PO! ft:i? 

Special J~b~t~y ~~'~~BI~(}9 
(MPs I MLAs Cases) 

o!i'tQIJflMtWtitlb'r'i1 I: 
r~ 

JI~lp~le\.6t~MRing 
a'thl cognizance 

- ----- ----
19.07.18 27.11.21 

Expected date of disposal of case 

The case relates to 2G spectrum offences. 
The file is voluminous running into several 
thousand pages. Also, 3 accused located 
out of India are yet to be served. Also, order 
of the predecessor Court for supply of 
copies is presently stayed and till the above­
mentioned stages are crossed, it is difficult 
to have a fair assessment of the time likely 
to be consumed in the trial of this case and 
therefore, presently no time can be 
estimated. Documents of this file comprises 
of approximately 15,500 pages. 



r r-- +=;..;..... 
lel J6H1.I 1~1r'. 

) , DIG VIN.A.Y~I~J~GH 
, Speu.i: 'M'.l~tj \r'(; A\f-t) (CB1}-OO 

tMPs I MLAs Cases) 
Rguse Avenue District Court, 

Note:- In terms of order dated 21.12.2023 passed by the Han 51e Hi~qe~psr~t~f Delhi in W.P. 
vs. Union of India & Ors." below mentioned points have been added. 

IShort Summary of the work done in the 
.case during the month 

:(Matter was not listed in this month) 

~ On Previous date of hearing 09.05.2025:-

1. CBI was directed to take steps for service 
.of A-10, A-11 & A-15. 

rrhe Action plan formulated and the steps 
aken for expeditious disposal of the case 

12. The proceedings pending before thei 
Hon'ble High Court in Crl.MC no. 9513/2023 
against the order dated 05.03.2022 stand 
I 

adjourned to 12.08.2025, the interim order 
~as directed to continue till the next date, 
hus, matter was adjourned for 19.08.2025. 

Note:- 04 lAs were also disposed of. 

) 

(Criminal) No. 1542/2020 titled" Court on its own motion 

rrhe specific reasons, if any causing delay in disposal of 
he matter 

Irhe case relates to 2G spectrum offences. The file is 
~oluminous running into several thousand pages. Also, 3 
accused located out of India are yet to be served. Also, order 0 

he predecessor Court for supply of copies is presently stayed 
as the prosecution/CBI has preferred a petition before the 
Hon'ble High Court bearing no. Crl. M.C. No. 9513/2023 & Crl. 
M.A.No. 35564/2023 against order of this court dt. 05.03.20221 

II directing supply of copies of unrelied upon documents of this 
case to the accused persons. Further, It has been directed 
'hat till then, the compliance of order dt. 05.03.2022 is not to be 
insisted upon. The above petition is scheduled for hearing 
Ibefore Hon'ble High Court for 19.08.2025. This matter cannot 
proceed further till the issue of supply of copies of. 
'unrelied upon documents and compliance of provisions ofl 
Isection 207/208 CrPC is decided. Also documents of this file 
comprises of approximately 15,500 pages. 

~i' 

" 



Nature - Penal statutes 
Sl CNR No. and Cause title Whether State case, complaint case involved 
No or closure report 

--- f- - - ---- - -- -- f-- - -- --

DLCT11-000839-2019 Complaint case Sec- 2(1 )(y) of PMLA 
6 ED Act 

DOE (2G Spectrum Case) 
VS 

Karti P. Chidambaram 
(Related to Aircel Maxis Case) 

ECIR/05/DZl2012 
Ct. Case No. 18/2019 

-- -----

Date of I Present 
Framing Stage 

of 

Detail of prosecution witnesses 

Charge 
s 

Charge 
is yet to 

be 
framed 

Matter is 
fixed for 
the 
argument 
s on the 
pending 
misc. 
applicatio 
ns and on 
the point 
of charge. 

.­
( -

Witnesses I Witnesses I Witnesses 
cited dropped examined 

61 
Main-21 

Supp-1-40 

N/A N/A 

-

Statement 
of accused 

Whether 
recorded 

or not 

N/A 

-----

Detail of defence 
witnesses 

Defence 
witnesses 

cited 

N/A 

Defence 
witnesses 
examined 

N/A 

Date since 
when matter 

has been 
posted for final 

arguments 

N/A 

) 

No. of accused Whether accused is 
sitting or former 

MP/MLA 
-

14 Sitting 
MP 

Whether there is any stay of proceedings 
ordered by superior court, if yes give detail 

-Yes-
Vide order dated 20.11 .2024 passed by Hon'ble 
Delhi High Court in CrI.M.C. 8996/2024, the 
proceedings before this Court were ordered to be 
stayed till the next date of hearing before Hon'ble 
Delhi High Court, against the Order of taking 
cognizance of Ld. Predecessor Court dated 
27.11 .2021. The next date of hearing before 
Hon'ble Delhi High Court was 22.01 .2025, 
followed by 19.03.2025 and now it is listed on 
13.08.2025. The interim orders have been 
directed to continue in the orders dated 
22.01 .2025 as well as 19.03.2025, till 
13.08.2025 . 

f?f~ fiT?-
DIG VINAY SJN~1-;l 

Special Judge (PC Ad) tCB1)-09 
(MPsl M 

- - ~ -

DatePaf)iiisti~\i6tVtl e Dli:ntr¢cQf{f~~ 
N~ 

------ - - -

13.06.18 

Whether any interim 
orders are eXisting 

in the matters 

-Yes-

D6'W~g nizance 

-------~---

27.11.21 

Expected date of 
disposal of case 

This case also 
involves file running 
into approximately 
12, 700 pages, 
therefore, presently 
the expected date of 
disposal can not be 
given in the case. 



F2,lJ q .. p:. fuF. 
DIG VI NAY SIN'(3H.. 

) Si;;:;CI31 Judge (pC Act) ~GBI)-O~, ) 
(MPs I MU~.s Cases) 

Rousa Avenue Di~trtrt Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble Higt\\§J~lf!!lt&~nDelhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own motion 

VS. Union of India & Ors." below mentioned pOints have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

# On Previous date of hearing 04.06.2025 :-

1. Vide order dated 20.11.2024 passed by Hon'ble Delhi 
High Court in CrI.M.C. 8996/2024, the proceedings 
before this Court were ordered to be stayed till the next 
date of hearing before Hon'ble Delhi High Court, against 
the Order of taking cognizance of Ld. Predecessor Court 
dated 27.11.2021. The next date of hearing before 
Hon'ble Delhi High Court was 22.01.2025, followed by 
19.03.2025 and now it is listed on 13.08.2025. The 
interim orders have been directed to continue in the 
orders dated 22.01.2025 as well as 19.03.2025, till 
13.08.2025. 
Accordingly matter was adjourned for 16.09.2025. 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

The specific reasons, if any causing delay in 
disposal of the matter 

The order dated 27.11.2024 passed by this court whereby 
coginzance of the offences was taken by the court has been 
challenged by A-6 before the Hon'ble High Court. The 
Proceedings before this court were ordered to be stayed till 
next date of hearing, and the next date of hearing in the 
Hon'ble HC is 13.08.2025. Also, this case involves several 
thousand pages and is a voluminous file relating to 2G 
spectrum case. Also Documents of this file comprises of 
approximately 12,700 pages. 

", 

"'t . 



) 
Wcr-:r:J fuf. 

DIG VINAY SINGH 
Special Judgs (PC Act) (CBI}-09 

(fl ~DC' I I\JfI uc: r.\QC:.Q~ \ 
SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is Date of ~~ii<Ji, ~ue ~f5tflt;t~8rt, 
No Whether State case, complaint accused sitting or former \ i:.;I , cggl1lzance 

case or closure report MP/MLA ~wDetnl 
- --- - . - - - --- - - -- - - - -- .- - - -- -

7 DLCT11 0002512022 Closure Report Sec-120B IPC & Sec. 13(2) 5 Former MLA 30.04.22 --
(CBI-PC Act) r/w 13(1)(d) of PC Act 

CBI 
Vs 

Satyendra Jain & Ors. 
(Closure Report) 

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any Expected date of disposal of 
Framin Stage accused - witnesses matter has been stay of proceedings interim orders case 

g of Whether posted for final ordered by superior are existing in 
Charge recorded or arguments court, if yes give the matters 

s not detail 

Witness Witnesses Witnesses Defence Defence 
cited dropped examined witnesses witnesses 

cited examined 

N/A # 48 N/A N/A N/A N/A N/A N/A -No- -Na- The 10 was not present on the 
Arguments last date of hearing as also the 
on the complainant who preferred 
protest protest petition and this case is 
petition now listed on 21.07.2025 and in 

heard and case the complainant and 10 

the matter appears and argues the matter, 

reserved for the matter shall be decided within 

orders for 
one month of arguments. 

the next 
date of 
hearing on 
04.08.2025. 

- ---

r 



r~fj";:Ha ~ 
) DIG VINAY ~'~GH r,' 

Special JU090 (PL ~\Ct) (CBlroo ) 
(MPs I MLAs Cases) 

Note:- In terms of order dated 21.12.2023 passed by the Hon§Pe~&WI~~g,~m£~Sv.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the The specific reasons, if any causing delay in 
during the month steps taken for expeditious disposal disposal of the matter 

of the case 

- Documents of this file comprises of approximately 4000 
pages. 

# 21.07.2025 

1. Arguments on the protest petition heard and matter 
reserved for orders for 04.08.2025. 

~? , 



SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

- - -- -------_ . . - ------~---- ---

8 DLCT11 -00538-2022 CBI-PC Act 
CC-53/2022 

eBI 
vs 

Amanatullah Khan & 
Ors. 

----- -

Date of Present Stage Detail of prosecution 
Framin witnesses 

g of 
Charge 

s 

Witness Witnesses Witnesses 
cited dropped examined 

Charge Orders on charge 98 N/A N/A 
yet to be pronounced on Main-68 
framed 28.07.2025, while SuppJ. -

dismissing the four 30 

discharge applications 
preferred by 8 accused 
and charges have been 
framed against all 11 
accused and matter is 
now listed for PE on 
21/08, 22/08, 25/08 & 
26/08/25. 

- - '----

.r 

Penal statutes involved No. of accused 

-- --~- - --- - - - - - c _ _ _ _ __ 

IPC-120B 11 
PC Act-13(2) r/w 13(1)(d) 

- , - --

Statement Detail of defence Date since 
of accused witnesses when matter 

. has been 

) 

Whether accused 
is sitting or 

former MP/MLA 

- ------ -
Sitting MLA 

(Amanatullah Khan) 

f;!!fiq.POl rn7. 
DIG VINAY SIN'GH 

Special Judge (PC Act) (CBt}·OH 
• r" .~ .-

Date of \ 'D~~ ~fj~!<'i'r:~ ~m~ft 
institution Rpuse venue s · 

New Delhi 
----- - - -- ----- - - -- --- - - --

01.09.2022 03.11 .2022 

Whether there is Whether any Expected date of disposal of case I 

any stay of interim 
proceedings orders are 

Whether posted for final ordered by superior existing in 
recorded arguments court, if yes give the matters 

or not detail 

Defence Defence 
witnesse witnesses 
s cited examined 

N/A N/A N/A N/A -No- -No- # Disposal within two years after 
framing of charge. Documents of this 
file comprises of approximately 
10,000 pages. 

--'------



~fuT. 
DIG VINAY ~/NGH 

) S;:ccial Judge (PC; ACt) (C8I)-O~ 
(MPs I MLAs Cases) ) 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High dcla~¥ 8fSlW~lhi in W. P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during I The Action plan formulated and the steps 
the month taken for expeditious disposal of the case 

# 08.07.2025: 
Arguments on charge heard for substantial period for 
7 out of 11 accused and for remaining 4 accused 
matter posted after a day on 10.07.2025, as arguing 
counsels for those 4 accused were not available on 
this day. Also, copies of supplementary chargesheet 
supplied to the accused. 

# 10.07.2025 
Further remaining arguments heard from both the 
sides and matter reserved for orders on 28.07.2025. 

# 28.07.2025 
Orders on charge pronounced on 28.07.2025, while 
dismissing the four discharge applications preferred 
by 8 accused and charges have been framed 
against all 11 accused and matter is now listed for 
PE on 21/08, 22/08, 25/08 & 26/08/25. 

Note :- 4 discharge applications (lAs) were disposed off 
on 28.07.2025. 

The specific reasons, if any causing delay 
in disposal of the matter 

This case is also voluminous pertaining to 
recruitment through unfair means in Delhi Waqf 
Board involving around 10,000 pages and also 
there are 11 accused persons which is causing 
delay in the matter. 

.f 

" 



SI CNR No. and Cause title Nature -
No 

9 

Date 
of 

Frami 
ng of 
Charg 

es 

23.08. 
23 

Whether State case, 
complaint case or closure 

report 
- -----.------ -

DLCT11-000578-2022 
SC-04/2022 

State 
VS 

Sajjan Kumar 
(FIR-227 & 264/1992) 

Present Stage 

# Now the matter is fixed 
for recording of Defence 
Evidence after the 
Statement of Accused U/s 
351 BNSS, 2023 (Section 
313 CrPC.) was recorded 
on 07.07.2025, and on 
29.07.2025 the accused 
filed an application for 4 
defence witnesses, which 
was allowed and disposed 
off on that very date. Now 
the matter is listed for DE 
on 12.08.2025. 

F 
I 

State Case 

Detail of prosecution 
witnesses 

Witness Witnesse Witnesses 
es cited s examined 

dropped 

37 10 18 

Penal statutes involved No. of accused Whether accused Date of (1\1 P:Jj)~tMb.Aa~ng&:'1,~hizance 
is sitting or institut~Buse Avenue District Court, 

former MP/MLA 
N~J OeH1i 

- - - -- -
I PC-14 7/148/149/153A1 Former MP 08.07.2022 11.07.2022 

295/436/395/307/302l120B (By Magistrate (By Magistrate Court) 
Court) 

Stateme Detail of defence Date since when Whether there is Whether any Expected date of disposal 
nt of witnesses matter has been any stay of interim orders of case 

accused posted for final proceedings are existing in 
- arguments ordered by the matters 

Whether superior court, if 
recorded yes give detail 

or not 
Defence Defence 

witnesses witnesses 
cited examined 

Yes Not yet Yet to be N/A -No- -No- It is expected to be disposed 
known examined of by the month of October 

2025. 

- -- -- - - - ---- - - ---- - -- - ---



,...... ,....... ,~ . 
I ~)J Cl +'.o:j ffif, 

) DIG V,INAY SI~GH \ 
Special Juoge (PC Act) (CBt ) 

(MPs I MLAs, c~ses) 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble HPQ111&o&Yts8f1BM~tjWJt.p~~criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been addeJl~ De , 

Short Summary of the work done in the case 
during the month 

# On 07.07.2025 :-
1. The statement of accused has been recorded and 
the accused has opted to lead DE and matter is listed 
for DE on 29.07.2025. 

# On 29.07.2025 :-
The accused preferred application for DE only on the 
date of hearing, which was heard, allowed and 
disposed off and the matter is now listed for entire DE 
on 12.08.2025. 

Note:- 01 IA was also disposed of . 

The Action plan formulated and the steps taken I The specific reasons, if any causing delay 
for expeditious disposal of the case in disposal of the matter 

Shortest possible dates are being given and DE 
shall be expedited followed by disposal of the 

matter by October 2025. 

N/A 

,(Ii 

'. 



SI 
No 

10 

Date 
of 

Fram 
ing 
of 

Char 
ge 

11.11. 
21 

) 

s 'aJ J~~~~~~BI)-OO 
CNR No, and Cause title Nature - Penal statutes involved No, of accused Whether accused Date of instrt~llarll\; 11LAS f;)~~PoY.)aking 

Whether State case, 
complaint case or closure 

report 
- -- - - ----- - --- . . - - - - - -- 1-- --- --

DLCT11-000321 -2020 State Case 
SC - 02/2020 

State 
vs 

Prakash Jarwal & Ors. 

Present Stage 

The Trial Court Record is 
with Hon'ble DHC and 
therefore the status is not 
very clear, but previous 
ordersheets indicate that 3 
accused were convicted vide 
judgment dated 28.02.2024 
and in one of the writ 
petitions preferred by convict 
no.3, his conviction was 
quashed by Hon'ble DHC, 
and the quashing petition of 
conviction of convict no.2 is 
pending under W.P. (Crl,) No. 
2760/2024 with the next date 
of hearing on 27.10.2025. 

t' 

Detail of prosecution 
witnesses 

Witness I Witness I Witnesse 
es cited es s 

dropped examined 

77 
(62+3+5+ 

7) 

6 64 

Statement 
of 

accused -
Whether 
recorded 

or not 

Recorded 

I PC-306/386/506/34 

Detail of defence 
witnesses 

Defence Defence 
witnesses witnesse 

cited s 
examined 

Nil Nil 

Date since 
when 

matter has 
been 

posted for 
final 

arguments 

N/A 

is sitting or RouseAven ~e Diss-Q:9nl?ijq'<fe, 
former MP/MLA \-Ie ND~hi 

- - --- - - - - - -- - .---- - -- .- - - . - -------- _. _- -
3 Sitting MLA 07,11.2020 25.09.2020 

(Prakash Jarwal) 

Whether there is any stay Whether any 
of proceedings ordered by interim 
superior court, if yes give orders are 

detail existing in 
the matters 

-No-
Vide WP (Crl.) 2760/24, 
the conviction qua convict 
no.2 has been challenged 
and in the said writ petition 
the Trial Court Record was 
summoned physically and 
therefore this Court is 
unable to hear arguments 
on sentence qua convict 
no.1 & 2. And vide another 
writ petition the convictionl 
proceedings qua convict 
nO.3 already quashed. 

-Yes-

(By Magistrate Court) 

Expected date of disposal of case 

Judgment in this case has already 
been passed as per the parcha 
yadasht, and as soon as the writ 
petition pending before Hon'ble DHC is 
decided, the final! appropriate orders 
shall be passed. On 09.07.2025 this 
Court has ordered that this Court shall 
seek return of the physical judicial file 
so that arguments on sentence can be 
heard, if there is no stay of proceedings 
by the Hon'ble Appallete Court and the 
convict no. 1 & 2 have been 
accordingly directed to be prepared for 
arguments on the next date of hearing 
i.e. 11.08.2025. 



f~fjCl'i~ ~ 
DIG VINAY SINGH 

. ,.- ~. ,. . . 'of ) 'CBI'-09 , ., ' j ,i I. "'i'(. \1""'-.; r\ .... \ \ } 

·;'v':', 'tM~:)'~ I i~lL~S Cases) ) 
) 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High CourN~f.f\.~.tIlthUn W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case I The Action plan formulated and the steps 
during the month taken for expeditious disposal of the case 

#On 09.07.2025: 

1. Matter has been adjourned for 11.08.2025 as 
physical record of this case was requisitioned by 
the Hon'ble High Court in W.P. (Crl.) No. 
2760/2024 and has not yet been received back. 
However, this Court has ordered that a request 
letter shall be sent to DHC for return of file so that 
arguments on sentence can be heard if there is no 
stay of proceedings and the two convicts have 
been accordingly directed to be prepared for 
arguments. 

The specific reasons, if any causing delay in 
disposal of the matter 

Vide separate judgment announced on 28.02,2024, all three 
accused were held guilty and convicted. Physical record of 
this case has been requisitioned by the Hon'ble High Court in 
W.P. (Crl.) No. 2760/2024. 

.r 
\ 



SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, complaint 

case or closure report 
- -_. -- - -
11 DLCT11-000733-2022 CBI-PC Act 120B-IPC r/w 7, 7A & 8 OF PC 

CBII56/2022 Act-1988 

eBI 
vs 

Kuldeep Singh & Ors. 
(RC-S3(A)/2022) 

-

Date of Present Stage Detail of prosecution Statement Detail of defence 
Framing witnesses of witnesses 

of accused -
Charges Whether 

recorded 
or not 

Matter is fixed for Witnesses Witnesse Witness Defence Defence 
further cited s dropped es witnesse witnesses 
proceedings/supply of examine s cited examined 
deficient copies/ d 

Charges inspection of unrelied 312 N/A N/A N/A N/A N/A 
yet to be upon documents, (Main-70 
framed including digital Supp-1-89 

devices some of Supp-2-65 

which are presently Suppl-3-45 

with CFSL. 
Suppl-4-43) 

(' 

) 

No. of accused Whether accused is 
sitting or former 

MP/MLA 
- -

23 -Yes-

- -----

Date since when Whether there is 
matter has been any stay of 
posted for final proceedings 

arguments ordered by superior 
court, if yes give 

detail 

N/A -No-

f&q-P-l f1W 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI}-09 .. ~ , . - ,-., 

Date of ~Pi'M'titLiico/r\1.J r_~. ~6~J!rpl,ta~ng 
?~:Sp' t.;V~Ill:0 !.JI'~mognim : ce 

., ,~ .. ! :; "\~"~'~i 
- - ---
25.11 .2022 15.12.2022 

---- - -

Whether any Expected date of 
interim orders are disposal of case 

existing in the 
matters 

-No- - Fresh charge-sheet 
received on assignment 
only on 25.11.2022. 

- Expected date of 
disposal can not be 
given in the case at this 
stage, as the matter 
involves approximately 
40,000 pages file and 
more than that un-relied 
documents. 

--- -

I 



f~PC!"p.1 ~ 
DIG VINAY SINGH 

J Special Judge (PC Act) (CBI}-(lQ) 
(!vlPs I MLAs Cases) 

Rouse Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court@Ji 1ll~(IjT.ij in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# On 04.06.2025:-

1. Application moved on behalf of A-9 for inspection of unrelied digital devices was disposed of. 

2. CBI summitted that they intend to challenge part of order passed on 22.05.2025 but requested that 

the arguments on charges be commenced in the matter. The said request was vehemently opposed by 

the Ld. Counsels for the accused persons. The court also directed CBI to first comply with the 

directions as contained in the detailed order of 22.05.2025 before commencing arguments on charge. 

Accordingly the matter was adjourned for 25.07.2025. 

# On 18.07.2025 

In between upon filing of certain applications by accused and other persons objecting to the inspection 

of their digital devices, detailed arguments took place from 10:00 am to 1 :20 pm on 18.07.2025 and the 

matter qua order on these applications is reserved. 

# On 25.07.2025 

CBI took adjournment on the ground that all digital devices have not been received back from CFSL 

and also they were compiling the documents/ list of unrelied documents in terms of order passed by 

this Court dated 22.05.2025, except for the affidavit part of it, after the CBI challenged the order dated 

22.05.2025 of this Court and remained unsuccessful qua supply of other things as ordered on 

22.05.2025. 

Note:- 04 lAs were also disposed of. 

The Action plan formulated and The specific reasons, if 
the steps taken for expeditious any causing delay in 
disposal of the case disposal of the matter 

The matter is still at the stage 
of scrutiny of 
documents/compliance of 
provisions of section 207/208 
CrPC due to filing of multiple 
charge sheets/documents. The 
case is that of Delhi Excise 
Policy Matter, which involves 
documents running into 
approximately 40,000 pages, as 
also several thousand pages of 
unrelied documents and digital 
documents involving size of the 
files running into several 
hundred T8, therefore, presently 
no specific timeline of disposal 
can be given. 

,J 
\ 



Sl CNR No. and Cause title Nature -
No Whether State case, complaint 

case or closure report 

12 DLCT11-0007 47 -2022 Complaint case (ED) 
Ct Case - 31/2022 

DoE 
vs 

Sameer Mahandru & Ors. 
(ECIR/HIU-1I/14/2022) 

Date of Present Detail of prosecution witnesses Statement of 
Framin Stage accused -

g of Whether 
Charge recorded or 

s not 

Witnesses Witnesses Witnesse 
cited dropped s 

for examine 

Penal statutes involved No. of 
accused 

U/S 44 r/w 45 OF PMLA & 40 
3 & 4 PMLA-2002 

Detail of defence 
witnesses 

Defence I Defence 
witnesses witnesses 

cited examined 

Date since 
when matter 

has been 
posted for final 

arguments 

fur r- . 
~IICl''P::t ~ 

) DIG VINAY SINGH 
Special Judge (PC Act) (CBi)-09 

(MPs I MLAs Cases) -_. . . . 
Whether accused is Date ot1f?Mmh~~ Iltle L'Q~~J~\(cik)Hb' 

sitting or former MP/MLA . ew D~aignizance 

One MLA& MP 26.11 .2022 

Whether there is any stay of 
proceedings ordered by 

superior court, if yes give detail 

Whether any 
interim 

orders are 
existing in 
the matters 

20.12.2022 

Expected date of 
disposal of case 

Although there is no stay, but the This PMLA complaint 
order of this Court dated · relates to Delhi Excise 
09.1 0.2024 directing supply of Policy offence, involving 

~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~~Ico~es cl certa~ documen~1 sever~ ~ousand pages 
digital devices to the accused running into more than 

Matter is fixed I 
consideration 

d 

on pending 
Charge applicationsl 
is yet to further 

be proceedingsl 
framed supply of 

copies at the 
stage of 
Section 230 
of BNSS 

i' 

224 
Main - 39 

Supp 1- 69 
Supp 2 -19 
Supp 3 - 9 

Supp 4 - 26 
Supp 5 - 9 

Supp 6-44 
Supp 7-3 
Supp 8 - 6 

N/A N/A N/A N/A N/A N/A persons is challenged by DoE -Yes- 33,500 pages and 8 
before Hon'ble DHC in Crl. MC supplementary complaints 
no. 9490/2024, wherein vide order have been received 
dated 21 .03.2025 Hon'ble HC between 22.08.2022 to 
directed adjournment of hearing 28.06.2024. The digital 
fixed in this Court till after a date data also runs into several 
fixed before DHC and the interim hundred TB, and the case 
order was continued on involves 40 accused, and 
05.05.2025 till 28.08.2025. therefore, expected date of 
Thereafter DoE has preferred an disposal can not be given 
early hearing application before in the case at this stage. 
Hon'ble High Court which is 
stated to be listed on 24.07.2025. 



) 1~f1cHa ~ 
DIG VINAY SINGH 

Sp-~clal JUQg~ ,PC ,l\cq (CI:3I)-09 
(MPs I MLAs Cases) 

Rou.% Avooue District Court, 
~vo~an·j 

) 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month 

# 16.07.2025 

1. As per order dated 21.03.2025 and 05.05.2025 of Hon'ble DHC in Crl. MC no. 9490/2024, 

the matter had to be adjourned because of pendency of the petition preferred by DoE against 

the order directing DoE to supply copies to the accused. 

Note:- 06 lAs were also disposed of. 

The Action plan formulated I The specific reasons, if any causing delay in disposal 
and the steps taken for of the matter 

expeditious disposal of the 
case 

1. The matter is still at the stage of scrutiny of 

documents/compliance of provisions of section 

207/208 CrPC due to filing of multiple 
complaints/documents. Inspections of unrelied 
upon documents/statements are also underway, 
which involves more than 40,000 pages, and there 
are 40 accused persons with multiple 
supplementary complaints received from time to 
time, which is causing delay. 

2. DoE has preferred a petition bearing no. Crl. M. 
C. 9490/2024 & Crl. M. A. 36510/2024 before 
Hon'ble High Court seeking quashing the order 
dated 09.10.2024 passed by this court directing 
petitioner/DoE to furnish digital/scan copies of 
urirelied upon documents/digital devices to the 
respondents. 
Also, Documents of this file comprises of 
approximately 33,500 pages. 

uf , 



) 
f~RcH4 fuf. 

DIG VINAY SINGH 

Special Judge (PC Ad) (CBI~09 
, . . - - .. _- .-- ..... .,..._._"'" 

SI CNR No. and Cause title Nature - Penal statutes involved No. of Whether accused is sitting ID1fe~ofi ,~\i ~ue IDii.t~r[(tf.tir<J~, 
No Whether State case, complaint accused or former MP/MLA institution ~"'''~f :>~.ognizance 

case or closure report '. - ' '. 
I 

13 DLCT11-000616-2023 State Case IT Act-66E & 67A 01 Connected with case titled 07.08.2023 08.08.2023 

(Connected with State vs State vs. Sandeep (former 

State Sandeep) MLA) 

vs 
Ravinder 

(FIR-506/2016) 

Date of Present Detail of prosecution Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of case 
Framing Stage witnesses accused - witnesses matter has been stay of proceedings orders are existing 

of Whether posted for final ordered by superior in the matters 
Charges recorded or not arguments court, if yes give 

detail 
Witnesses Witnesses Witnesses Defenc Defence 

cited dropped examined e witnesses 
witness examined 
es cited 

19.07.24 Disposed of 06 - 08 Yes 0 0 07.03.2025 No No ---_ r-

------

i' 



) Fc: ncH ~~ ft:Pc: 
DIG VINAY SINGH 

~:::·;ecial.Jucge (PC ;\ct) (CBi~09 
(MPs I MLAs Cases) 

) 

Rouse Avenue District Court 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble Hi~~Phf Delhi i~ W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps 
during the month taken for expeditious disposal of the case 

Matter was disposed of on 03.07.2025, and accused 
was acquitted of the charges. 

The specific reasons, if any causing delay 
in disposal of the matter 

No 

~~ 
l 



SI CNR No. and Cause title Nature - Penal statutes involved 
No Whether State case, 

complaint case or closure 
report 

- - -------- - -- ------ - - ----_.- - - - - -- .- --

14 DLCT11-000085-2024 Complaint Case-PM LA U/s 45 r/w 44 PMLA 
and 

DoE 3 &4 PMLA 

vs 
Karti P. Chidambaram & Ors. 

(Ct. Case - 512024) 

) 

No. of Whether accused is 
accused sitting or former 

MP/MLA 

1------ - - - - - - .. --- - - -
08 Sitting MP 

(Karti P. Chidambaram) 

r~~cH~01 fur. 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-G9 
IflAO~ Ii 1111 At! Otac;uo.~ \ 

Date W~'f.\\?~ ~ Di~iWtfOe~jftg 
N~ 

Dempgmzance' 
W H 

-- - - - - _ . - - - - - - ---------
25.01.2024 19.03.2024 

Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of disposal 
Framing Stage accused - witnesses matter has been proceedings ordered by orders are eXisting of case 

of Whether posted for final superior court, if yes give detail in the matters 
Charge recorded or arguments 

S not 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

Charge The matter is 41 N/A N/A N/A N/A N/A N/A Vide order dated 09.04.2025 in Yes # Prosecution Complaint 
yet to fixed for CrI.M.C. 2373 & 2374/2025 and assigned only on 

be arguments Crl. M.A. No. 10684 & 25.01.2024. 
framed on the point 10686/2025, Hon'ble Delhi High 

of framing of Court directed deferment of # This case also involves 
charge, hearing on the point of charge by file running into 

however, the this Court to a subsequent date approximately 5800 
proceedings fixed by Hon'ble Delhi High pages, therefore, presently 
are stayed by Court. The next date of hearing the expected date of 
Hon'ble DHC before Hon'ble Delhi High Court disposal can not be given 

was 29.05.2025, wherein the in the case. 
interim order is directed to 
continue and the next date now 
fixed before Hon'ble Delhi High 
Court is 11 .09.2025. 



f&a'"l~ f.~f, 
DIG VINAY SINGH 

Special J )j6 (PC Act) (CBI}-09 
{MPs I MLAs Cases} ) 

Rousa Avenue District Court, 
Note:- In terms of order dated 21.12.2023 passedNt"YI\t~VR'bn'ble High Court of Delhi in W. P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

(Matter was not listed in this month) 

#On previous date of hearing i.e. 15.04.2025: 

1. Vide order dated 09.04.2025 in CrI.M.C. 2373 & 
2374/2025 and Crl. M.A. No. 10684 & 10686/2025, 
Hon'ble Delhi High Court directed deferment of hearing on 
the point of charge by this Court to a subsequent date 
fixed by Hon'ble Delhi High Court. The next date of 
hearing before Hon'ble Delhi High Court was 
29.05.2025, wherein the interim order is directed to 
continue and the next date now fixed before Hon'ble Delhi 
High Court is 11.09.2025. 
Accordingly matter was adjourned for 16.09.2025. 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

The specific reasons, if any causing delay in 
disposal of the matter 

Documents of this file comprises of approximately 
5800 pages. 

,f( 
f 



SI CNR No. and Cause title Nature -
No Whether State case, 

complaint case or closure 
report 

-~- - - --------- -- -------~----

15 DLCT11-000937 -2024 CBI-PC Act 
CBI 
vs. 

S. Bhaskararaman & Ors. 
(CBI-118/2024) 

--- ---- -- - ---

Date of Present Detail of prosecution witnesses Statement of 
Framing Stage accused -

of Whether 
Charge recorded or 

s not 

Witnesse Witnesse Witnesses 

) 

Penal statutes involved No. of Whether accused is 
accused sitting or former 

MP/MLA 

-----~ ------ f---- - --~-- - . -- -

120B r/w 204/420/471 r/w 08 Sitting MP 
468/477A IPC & 8,9 of PC Act 

r ~ fi CI "1('1 fur. 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI}-09 
(Pvi~ / JlI l\(! ('<Cleo~\ 

Date P{6til~~~~~~ 
- -L. 

tI~ Dg~!t~£mJtW 
~ D ihpgm a ce weI 

- - --------- - -- - -- -

01.10.2024 06.02.2025 

-

--

Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
witnesses matter has been stay of proceedings orders are eXisting in the case 

posted for final ordered by superior matters 
arguments court, if yes give 

detail 

Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

Charge After 113 N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Charge-sheet filed only 
yet to compliance of on 01.10.2024. One of the 

be Section 230 accused who is located 
framed of BNSS, outstation is still to be served 

matter is now with the summons, which is I 

posted for likely to take time. 
arguments on 

charge. # Expected date of disposal can 
not be given in the case at this 

- stage. 

# Documents of this file 
comprises of approximately 
16,000 pages. 

--

f 



fufl~1~ fm 
DIG \1I~/l\y S:~GH 

Special Judge (PC Act) (CBI)-09 . ) 
(MPs I MLAs Cases)' ) 

fii!g~ frtvtEflinm.slJltt&tt'Gie.rrf6ated 21 .12.2023 passed by the Hon'ble High Court of Delhi in W. P. fCriminal) No. 1542/2020 titled" Court on its own 
motion v~l4rtl~hM India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case 
during the month 

# 17.07.2025:-

1. After hearing argument from both sides on the 
applications u/s 230 of BNSS, 2023 (Section 207/208 
CrPC) seeking supply of deficient copies of the 
documents and electronic material filed on behalf of A-2, 
A-3, A-5, A-6, A-7 and A-8, directions were given to 
supply the copies of relied upon documents, supply of 
translated documents as various documents are in 
Chinese language, and inspection of URD. 
2. Service of A4 completed. 
3. Matter fixed for 30.07.2025 for completion of supply of 
copies. 

# 30.07.2025:-
Both applications uls 230 BNSS disposed off, which were 
filed by 6 out of 8 accused. Matter is now posted for 
arguments on charge on 27.08.2025. 

Note:- 02 lAs were also disposed of. 

The Action plan formulated and the steps 
taken for expeditious disposal of the case 

The specific reasons, if any causing delay in 
disposal of the matter 

Documents of this file comprises of 
approximately 16,000 pages. 

(I 
I 



SI CNR No. and Cause title Nature - Penal statutes involved No. of 
No Whether State case, accused 

complaint case or closure 
report 

- -- - .-- -- - ---------- - --- - -- - -- --- ---I-- --" - -.- - -
16 DLCT11-001235-2024 ED Complaint U/S 3 & 4 of PMLA --

DoE 
vs. 

V.N. Dhoot & Ors. 
(Ct. Case 32/2024) 

) 

Whether accused is 
sitting or former 

MP/MLA 

- - - ----- - - - -

R.N. Dhoot 
Former MP 

F~B cl1 <!OJ fi:Tt; 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI)-OO 
(MPs I MLAs C$~S) 

.... 1\ • • • -. 'h ~f"17lIr ...... _t ~ .. 

Date of)~~WtR>~~ Illy ..... V...!'.:J." v .. :-':".-' , 
D~te of taking 

F @fty G~gbnizance 

-----_. - --1-- - ----- ----
19.12.2024 --

-

! Date of Present Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused - witnesses matter has been stay of proceedings orders are existing in the case 

of Whether posted for final ordered by superior matters 
Charge recorded or arguments court, if yes give 

s not detail 

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

Charge Matter is fixed 105 N/A N/A N/A N/A N/A N/A -No- -No- Documents of this file 
yetta for further comprises of approximately 

be misc. 49,000 pages and part 
framed proceedings investigation is still pending 

after notice in 
terms of by DoE qua overseas 

Section 223 transactions, which is likely 

of BNSS has to take substantial time to 
been issued get completed, and therefore 

to the expected date of disposal can 
proposed not be given in the case at this 
accusedl stage. 

entities before 
taking 

cognizance. 
- - - - -



j'71J1 1;j ~ 
, " . 'I :~"'IGH 

StJ~d~\ judge (PC Act) (CBI}-OO 
(MPs I \ViLAs cases) 

Rouse Avenue District Court, 
New De1tH 

) 
) 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case The Action plan formulated and the steps 
during the month taken for expeditious disposal of the case 

'# On 11.07.2025:- --
1.After hearing the matter, after the defects / deficiencies 
in the complaint were removed as to illegible copies etc., 
notice u/s 223 BNSS has been issued to the proposed 
accused/ entities, most of which are based outstation and 
the matter has been fixed for 18.08.2025. 

The specific reasons, if any causing delay in 
disposal of the matter 

Documents of this file comprises of approximately 
49,000 pages and part investigation is still pending by 
DoE qua overseas transactions, which is likely to take 
substantial time to get completed. 

-

.0;' , 
<.,0 • 



SI CNR No. and Cause title Nature· Penal statutes involved 
No Whether State case, 

complaint case or closure 
report 

.. - ------ _.- .- ._-_. -- - ----- - ----- -- - - - . -

17 DLCT11·001272·2024 State Case U/s3 MCOCA 

State 
vs. 

Ritik @ Peter 
--

Date of Present Detail of prosecution witnesses Stateme Detail of defence Date since 
Framing Stage nt of witnesses when matter 

of accused has been 
Charge . posted for final 

s Whether arguments 
recorde 
d or not 

Witnesses Witnesse Witnesses Defence Defence 
cited s examined witnesses witnesses 

dropped cited examined 

Charge Scrutiny 166 N/A N/A N/A N/A N/A NfA 
yet to of 
be document Main -38 
framed sl Supp 1- 23 

considera Supp 2-105 
tion of Supp 3 -18 , 

charge 

No. of 
accused 

- ---- --

01 

--- -

Whether there is 
any stay of 

proceedings 
ordered by 

superior court, if 
yes give detail 

-No-

) 

fuficFra fw. 
DIG VINAY SINGH 

Special Judge (PC Act) (CBI}-09 
. .. "LAs Casas) . '101' I'''' 

Whether accused is Date of in~ittJtio"Q\ 1\ ~I 
enue@ltetactlk~fI\1J 

sitting or former New [Y~~I~izance 
MP/MLA 

- .- . -- - - --~------ - --- ---- - <- . - ---

-- 26.12.2024 --

Whether Expected date of disposal of case 
any 

interim 
orders are 

existing 
in the 

matters 

# Fresh Charge-sheet filed only on 26.12.2024 
# Supplementary Charge-sheet-1 filed on 24.02.2025 
#Second supplementary chargsheet filed on 01 .05.2025. 

-No- # Third supplementary chargesheet filed on 14.07.2025. 
There is one more accused who has been recently arrested 
and against whom supplementary chargesheet is likely to be 
filed within 2 months which shall further require supply of: 
copiesl the stage of scrutiny and thereafter only charges can 
be heard. It may be made clear here that the offence under 
MCOCA, by the very nature of offence requires safety of 
witnesses and identity of some of the witnesses is protected 
and therefore it would be in the interest of the witness and 
his safety that their evidence is recorded in one go instead 
of being recorded repeatedly qua different accused. 
# The case is of MCOCA involving several witnesses and 
voluminous file, therefore, at present expected date of 
disposal can not be given. 
Documents of this file comprises of approximately 3500 
pages. 



~fuF. 
DIG V1NAY c.~~G 

8p€ciai Judge (~C~~) (CBt}-09 ) 
(M~. i Wtu~s Cases) - ) 

Rouse Avetltl0 OisMd Court, 
Note:- In terJn~~fQjf~r dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the 
month 

# 05.07.2025 

1. Afresh application for supply of copies of sample voices and few 
other applications have been preferred by the accused persons and 
after supplying of those copies only, the matter can be heard at the 
stage of charge. Also, 2 supplementary chargesheets are likely to be 
received shortly and copies qua them will also have to be supplied. 
Case is now adjourned for supply of copies on 15.07.2025. 

# 15.07.2025 
1. Upon third supplementary charge-sheet received on 14.07.2025 
against 2 more accused, one of the accused who has been 
chargesheeted without arrest has been summoned for the next date. 
Copies of third supplementary supplied to other accused already 
facing trial and copies of all the chargesheets supplied to one of the 
newly named accused in third chargesheet who is in custody. Matter 
adjourned for appearance of new accused and scrutiny and disposal 
of deficient copies application and other applications for 22.07.2025. 

# 22.07.2025 
1. One of the accused who was charge sheeted without arrest, 
admitted to bail and copies supplied. Matter was posted for further 
scrutiny and arguments qua URUDs. 

Note:- 08 lAs were also disposed of. 

The Action plan formulated and the steps I The specific reasons, if any causing 
taken for expeditious disposal of the delay in disposal of the matter 
case 

The case is of MCOCA and at present there 
are 8 accused in custody and the file runs 
into few thousand pages and there are 
number of witnesses. Also, besides already 
filed two supplementary chargesheets, two 
more supplementary chargesheets are likely 
to be filed shortly and thereafter only the 
case can progress. Also, documents of this 
file comprises of approximately 3400 pages. 

Jli 
I 

. ~ 



Sl 
No 

---

18 

Date of 
Framing 

of 
Charge 

s 
-. 

N/A 

CNR No. and Cause title Nature - Penal statutes involved No. of 
Whether State case, accused 

complaint case or closure 
report 

- ----------- - ----- -- - - - -----1---- - - - - -- -- - - -- - - - --

DLCT11-000296-2025 Crl. Revision against order of 438/440 BNSS -
Ld. ACJM, ordering further 

State investigation in a matter 
vs. 

Mohammad lIyas & Ors. 

) 

Whether accused is 
sitting or former 

MP/MLA 

------- - - - - -

2 proposed accused are 
sitting MLA and one is 

former MP 

----

~ncHa fur. 
DIG VINAY SINGf::l 

Special Judge (PC Act) (CBI)-09 
11\110«- I P. nl A", r.~~~\ 
\I'Q' :"!' .c 

Date ~BllSMt}1.t.!t~l J® Di8\~fel'\t~it',g 
W Oeitfi°gmzance f\l€ 

-- - - ---- - --
08.04.2025 N/A 

------ ---- ---

Present Stage Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any Expected date of 
accused - witnesses matter has been stay of proceedings interim disposal of case 
Whether posted for final ordered by superior orders are 

recorded or not arguments court, if yes give existing in 
detail the matters 

Witnes Witnesses Witnesses Defence Defence 
ses dropped examined witnesses witnesses 
cited cited examined 

One of the respondents N/A N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Crl. Revision 
who earlier could not be assigned only on 
served has been finally 09.04.2025 
served for 31.07.2025, 
and one opportunity has #One of the 
been given to that respondents remains to 
respondent to give reply be served at his new 
within two weeks and outstation address and 
the matter has been 

once he is served, 
posted for arguments. 
Both sides were within 06 Months of 

specifically told that no service the revision shall 

adjournment shall be be disposed off. 

given. Matter is now 
fixed for arguments on 
30.08.2025. 



fdia·POl fuF. 
DIG VINAY SlJ;lGJ-l . 

S;.;2::i2! Judge WG Act) (CBI)-G9 
(IViPS: MLAs Cases}) ) '- ' 

Rouse Avenue DistJid Co'~rto . 
Note:- In te'1m1stb1ftj~der dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during The Action plan formulated and the steps The specific reasons, if any causing delay 
the month taken for expeditious disposal of the case in disposal of the matter 

# On 31.07.2025. .. --
R-5 who was unserved has [mally been served for 
31.07.2025, and one opportunity has been given to that 
respondent to give reply within two weeks and the 
matter has been posted for arguments. Both sides were 
specifically told that no adjournment shall be given. 
Matter is now fixed for arguments on 30.08.2025. 

/' : 
ofj 

I 

I 
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,. 



) 

fu fJ cF! -Q fur. 
DIG VINAY SIN-GH 

Special Judge (PC Act) (CBI}-09 
SI CNR No. and Cause title Nature - Penal statutes involved No. of VVhetheraccusedis Date of instlYlf~~ MU'\1J~::ttf;~,!<in 
No VVhether State case, accused sitting or former Rouse Ave lue Di~tr~il~Rh~' 

complaint case or closure MP/MLA N ~W Dathi 
report 

- - - - - - -- . - -- - - . - -- - - - ._ ------- -.- ----- - - - -------- - -- -- - -- - - - . "- - -- - - - -- ------ - - -. --- - -- -------

19 DLCT11-000297-2025 Crl. Revision 438/440 BNSS - Sitting MLA 08.04.2025 --

Kapil Mishra 
vs. 

State of NCT of Delhi & Anr. 

Date of Present I Detail of prosecution witnesses Statement of Detail of defence Date since when Whether there is any Whether any interim Expected date of disposal of 
Framing Stage accused - witnesses matter has been stay of proceedings orders are existing in the case 

of I Whether posted for final ordered by superior matters , 
Charge recorded or arguments court, if yes give 

s not detail 
---. --- --

Witnesse Witnesse Witnesses Defence Defence 
s cited s examined witnesses witnesses 

dropped cited examined 

N/A Matter is now N/A N/A N/A N/A N/A N/A N/A -No- -No- # Fresh Crl. Revision assigned 
posted for only on 08.04.2025. 
arguments 
after the R-1 # In the connected revision, one 
State has of the respondents remains to 
been given be served at his new outstation 
final address and once he is served, 
opportunity to within 06 Months of service the give reply 

revision shall be disposed off. within 3 
working days. 
Matter is now 
listed for 
arguments for 
30.08.2025 
with 
connected 
revision. 

- ---

> 

I' , 



~ fiC/ '"l '!4 fuf; 
DIG VI NAY SI/.IlGH 

Special judgE» (P{'; Act)(CBI}-09) ) ", 
(MPs I MLAs Cases) 

Rousa Avenue Distrid Court, 
Note:- In term~6fAbrd~Jdated 21.12.2023 passed by the Hon'ble High Court of Delhi in W. P. (Criminal) No. 1542/2020 titled" Court on its own 
motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during The Action plan formulated and the steps The specific reasons, if any causing delay 
the month taken for expeditious disposal of the case in disposal of the matter 

#31.07.2025 
In the connected matter one respondent who was 
unserved, was finally served for today and he has been 
given opportunity of 2 weeks to file reply. In the present 
revision matter is now posted for arguments after the R-1 
State has been given final opportunity to give reply within 3 
working days. Matter is now listed for arguments for 
30.08.2025 with connected revision. 
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6. 
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLA!\JITENDRA SINGf.f 

REPORT FOR THE MONTH OF JULY, 2025 .;mmulvr(~-~ (~,m,~1r 
(Letter No. MPIMLAs/RADC/Gaz.l2020/E-22388-22393 dated 24th November, 2020.) Spl. Judge (PC-Act) (CBI).2-) 

(~. m.l~.~.V;, ~) 

Name of the Presiding Officer: SH. JITENDRA SINGH 
(MPs/MLAs Casos) 

0<:I14iHCj~ 61l,T§8r~ 
Court No. 612, 6th fl09r 

~~"4i4'("IJ!ltiftm,~~ 
Rouse Avenue Court Compfe)!, H6W f.Je~'t~ 

Designation: Special Judge (PC- Act), (CBI)-23, (MPsIMLAs Cases), Rouse Avenue District Court, New Delhi. 

Date since posted in the court: 26.10.2024 (FIN) 

Total number of cases pending on the first day of the month: 22 

Number of cases disposed in the month with detail i.e. conviction, acquittal, Anticipatory Bail, dismissed, Criminal Revision, acceptance of 
closure report, Misc.DJ/ASJ etc. : 02 

Number of cases received by transfer Nil 

Number of cases pending on the last day of the month 25 

Number of cases instituted in this month 05 

r 'ugh) 
Ld. Special Judge, (P Act), (CBI)-23, (MPslMLAs CASES) 

Rouse Aveu e District Court, New Delhi 
Special Judge (PC Act) (CBI)·2l 

(MPs/MlAs Cases) 
Rouse Avenue District Court 

New Delrn 



No CNRNo. and 
Cause title 

(1) (2) 

1 Case No. 
CBII259/2019 

DLCT11-
001038-2019 

CBI 
Vs 

Suresh Kalmadi 

( 
( 

COURT OF SH. JITENDRA SINGH, SPECIAL JUDGE (PC-ACT), (CBI) 23, (MPsIMLAs CASES), 
COURT NO 612, ROUSE AVENUE DISTRICT COURT, NEW DELHI 

REPORT FOR THE MONTH OF JULY, 2025 

Nature Penal No. Whedle Date Date Date of Present Detail of State Detail of Date Whether Wheth E~lIected A short summary of work - statutes of r or of Frami Stage prosecution ment defence since dlere is any erany date of done in the said case(s) 
Wheth involved Acc accused institu takin ng of witnesses of witnesses when stay of interi disposal of during the month 
erState use is sitting tion g Charge accu matter proceedings m case 

case, d or cogni s Wit Wi Wi sed- Dere Deren has ordered by orders 
compla former zance nes tne tne Wlte nee ce been superior are 
int case MPIML ses sse sse ther witn witne posted court, if yes ~istin 

or A cite s s reeD esses sses for give delail gin 
closure d dr exa rded ciled exam final Ihe 
report op mi or ined argum matter 

pe ne nol ents 
d d 

(3) (4) (5) (G) (7) (8) (9) (10) (11) (12 (13 (14) (15) (16) (17) (18) (19) (20) (21) 
) ) 

Compla Sec 11 Fonner 20.05. 23 .. 05 04.02.2 Prosecution 83 7 66 Not List - - No No December, 1. PW-66/10 further cross 
int case 120B MPlMin 2011 .2011 013 Evidence Reco of 2025 examined on 01.07.2025, 
CBI r/w 420, Ister rded witne 02.07.2025, 03.07.2025 and 

468,471 ss not 23.07.2025. HIs further 
&IPC flied cross examination was 
13(2) deferred at the request of 
r/w Ld. Sr. Counsel as 
13(1)(d) additional time was sought 
PC Act to peruse the record for the 

purpose of conducting 
• further cross examination of 

PW-66. nle case is now 
lIsted for further cross 
examination of PW-66/10 
on 11.08.2025 and 
12.08.2025. 

2. An application was 
moved by A-3 seeking 
pennission to travel to 
Spala (Poland), Czech 
Republlc and Sweden w.eJ. 
27.07.2025 to 09.08.2025. 
Arguments were heard, and 
the same was disposed off 
on 23.07.2025. 

3. Part arguments were 
heard on application moved 
by A -9 seeking pennission 
to trave! outside Delhi. 
Matter is listed for further 
arguments on 06.08.2025. 
Interim relief was granted to 
the applicant. 

The Action The Specific 
Plan reasons, if any 

formulated causing delay in 
and the steps disposal of the 

taken for said case(s) 
expeditious 

disposal of the 
said case(s) 

(22) (23) 

1. Short dates 1.There are 11 
are being accused and 83 
given. Prosecution 
2. Efforts are witnesses. 
being made to 2. nle record is 
examine the voluminous. 
witnesses on 
the same day 
and dispose off 
miscellaneous 
applications 
expeditiously. 

./ 

New hOJ~,}jCl Court 



2 Case No. CBII U/s 174 U/s 174 1 Individu OB.11. 08.11. 26.03.2 Judgement 2 Nil 2 Reeo List - -
26112019 IPC . IPC at 2011 2011 012 I rded of 
DLCT11- Witn 

001042-2019 esses 
CBI not 
Vs Filed 

A. Krishna 
Reddy 

3 Case No. CBII CBI 174A 2 lndividu OB.11. 08.11. 26.03.2 Judgement 2 Nil 2 Reeo 3 3 -
26212019 lPC at 2011 2011 012 I rded 
DLCT11-

001044·2019 
CBI 
Vs 

Purshotamm 
DevArya Etc 

4 Case No. Closure 120B, 3 Former 30.05. Yetta Vide Further 42 - - Not List - -
CLORlO1l20191 Report 420lPC MPlMin 2013 be Order Investlgatio of 

DLCT11- & 13(2) ister taken. DId n Witn 
000187-2019 r/w 04.02.2 esses 

CBI 13(1)(d) OCBI not 
Vs of PC directe rued 

Maneka Gandhi Act dto 
further 
investig 
ation. 

( 

Stayed by Yes 
the Hon'ble 
Supreme 
Court of 
India vide 
order dated 
06.11.2017 
in SLP(Crl) 
3742117, A. 
Krishna 
Reddy Vs 
CBI 

Stayed by Yes 
the Hon'ble 
Supreme 
Court of 
India vide 
order dated 
06.11.2017 
in SLP(CrI) 
3626/17, 
Purshottam 
DevAtya Vs 
CBI. 

Stayed by Yes 
the Hon'ble 
High Court 
of Delhi 
vide order dt 
20.11.2020 
in CrJ. MC 
No.2250120 
20, CrJ. M. 
A No 
16013/2020 
& CrI. M.A. 
533612021, 
Maneka 
Gandhi vs 
CBI 

Within a 1. Ld. Proxy Counsel for Dates are The 
month of the accused submitted that being given as pronouncement of 
Vacation of pronouncement of judgment per the judgment has been 
stay in this case has been stayed tentative stayed by the 

by the Han 'ble Supreme listing before Hon'ble Supreme 
Court of India vide order the Hon'ble Court of India vide 
dated 06.11.2027 in SLP Supreme Court order dated 
(CrI.) No. 00374212017 and of India 06.11.2017 In 
the said stay continues to SLP(Crl) 3742117, 
remain in operation. The A. Krishna Reddy 
matter Is tentatively listed VsCBI 
before the Hon'ble Supreme 
Court on 12.0B.2025. 

2. Accordingly, matter is 
listed for fut1her 
proceedings on 30.08.2025. 

Within a 1. Ld. Counsel for A-I and Dates are The 
month of the A-2 submitted that being given as pronouncement of 
Vacation of pronouncement of judgment per the judgment has been 
stay In this case has been stayed tentative stayed by the 

by the Han 'ble Supreme listing before Hon'ble Supreme 
Court of India vide order the Hon'ble Court of India vide , 
dated 06.11.2027 in SLP Supreme Court order dated , 
(Crl.) No. 3626/2017 and oflndia 06.11.2017 in 
the said stay continues to - SLP(CrI) 
remain in operation. The 3626/17, 
matter is tentatively listed Purshottam Dev 
before the Hon'ble Supreme AtyaVs CBI. I 

Court on 12.08.2025. 

2. Accordingly, matter is 
listed for fut1her 
proceedings on 30.08.2025. 

Depending 1. The Hon'ble High Court Dates are Stayed by the 
upon the of Delhi has continued the being given as Hon'ble High Court 
outcome of interim order in Cr!. MC per the of Delhi vide order 
the pending No. 225012020, Maneka tentative dated 20.11.2020 in 
petition Gandhi Vs CBl. The matter listing before cri. MC No. 

is tentaively listed before the Hon'ble 225012020, CrJ. M. 
the Hon'ble High Court of High Court of A No 16013/2020 
Delhi on 01.09.2025. Delhi. & CrJ. M.A. 

5336/2021, 
2. Accordingly, tile matter is Maneka Gandhi Vs 
listed for fut1her CBI 
proceedings on 08.09.2025. 

-

(MPs/MLA~ CaSes} 

Rouse Avenue District C;ot.ir~ 



5 Case No. CBII CBI UlS 1 Former 24.12. 02.02. 18.07.1 PE 254 Nil 204 - List - -
11312019 13(2) MLA 09 10 1 of 
DLCTll- rlw Witn 

000504-2019 13(I)(e) csses 
CBI of PC not 
Vs Act rlw filed 

Abhay Singh sec 109 
Chautala IPC 

6 Case No. CTI CI. UlS 3 2 Individu 14.08. 27.09. 06.10.2 PE 40 - 14 - List - -
2912019 Case &4 al 18 18 1 of 

DLCTll- PMLA PMLA Witn 
001050-2019 Act esses 

DOE not 
Vs filed 

A. K. Reddy 

7 Case No. State VIS 11 Former 03.04. 06.07. 07.12.1 PE 30 1 30 - List - -
SCI1lI2019 Case 7/8/1211 MP 19 09 7 of 

DLCTll- 31PC Witn 
001001-2019 Act r/w esses 

State 120B not 
VIS IPC filed 

Dr. Chaltar Pal 
Lodha 

( 

No No 

No No 

Stayed by Yes 
the Hon'ble 
High Court 
of Delhi 
vide order 
dated 
21.11.2023 
in W.P. 
(CRL.) No. 

November. 1. Application moved by the 1.Short dates 1.There are 254 
2025 accused seeking permission are being Prosecution 

to travel to Spain w.eJ. given. witnesses cited. 
12.07.2025 to 15.08.2025. 2. Efforts are 2. The Cross 
Arguments were heard and being made to examination of the 
the same was disposed off examine the witnesses are 
on 09.07.2025. witnesses on lengulY and time 

the same day consuming. 
2. PW-205. and PW-206 and dispose off 3. The record Is 
were examined in chief. miscellaneous voluminous. 
cross examined and applications 
discharged. expeditiously. 

3. Ld. Special PP submitted 
that the prosecution does 
not intend to examine any 
further witness. PE was 
accordingly closed. The 
matter is listed for recording 
of Statement of Accused uls 
313 Cr. P.C. on 07.08.2025. 

September. 1. PW-20 was partly 1. Short dates 1.There are 40 
2025 examined in chief. His are being Prosecution 

further examination in chIef given. witnesses cited. 
was deferred at the request 2. Efforts are 2. The Cross 
of Ld. SPP for ED. who being made to examination of the 
sought time to go utrough examine the witnesses are 
Ule complete case file. witnesses on lengthy and time 

the same day consuming. 
2. TIle matter is listed for and dispose off 3. The record is 
examination In chief and miscellaneous voluminous. 
cross examination of PW-20 applications 
on 06.08.2025. expeditiously. 

3.The paniesl 
counsels have 
been asked to 
cooperate in 
the expeditious 
disposal of the 
case. 

(Within 04 1. Proceedings in the matter Dates are Stayed by the 
monuls 
disposal 
the petition) 

of are stayed by the Hon'ble being given as Hon'ble High Coun 
of High Court of Delhi vide per Ule of Delhi vide order 

orders dated 27.04.2022 and tentative dated 27.04.2022 
21.11.2023 in W.P.(CRL.) listing before and 21.11.2023 in 
No. 925/2022, Crl. M.A No. the Hon'ble W.P.(CRL.) No. 
7825/2022 and CRL. M.A High Court of 92512022. Cr!. M.A 
23333/2022. Anlrudha Delhi. No. 7825/2022 and 
Bahal vs State CRL. M.A 

SpeCial Judge (~EI)-2i; 
(MPsI.MlAs Cases.~ 

·qouse Av€·nue Di~trit;! Court 



( 

925/2022 
and CRL. 
M.A 
2333312022, 
Anirudha 
Bahal vs 
State 

8 Case No. CT. PMLA U/S 3 6 MP 11.08. 07.08. - Misc. 14 - - - List - - No January, 2026 
CASE 17/2021 Case &4 2021 2021 of 

DLCT11- PMLA witne 
000246-2021 Act sses 

DOE not 
VIS filed 

Amarendra 
Dhari Singh & 

Drs. 

for 07.11.2025. 23333/2022, 
Accordingly, matter is Anirudha Bahal vs 
adjourned to 15.11.2025 for State 8 
further proceedings . 

2. An application was 
moved by A-8 seeking 
permission to travel to 
Europe & UK w.eJ . 
25.08.2025 to 10.09.2025. 
Reply filed by the State. 
Arguments were heard, and 
the said application was 
disposed of on 19.07.2025. 

1. Part rebuttal arguments 1. Short dates 1.There are 06 
on behalf of ED were heard. are being accused persons. 
The matter was adjourned at given. 2.Number of 
request of Ld. Spl. Counsel 2. Efforts are miscellaneous 
for ED on the ground that being made to applications are 
he had to appear before Ld. dispose off being filed by the 
Spl. Judge, District Court misc. accused persons. 
Patna, Bihar. Accordingly, applications 3. Many times, 
the matter Is listed for expeditiously. adjournments are 
further rebuttal arguments 3.The partiesl being sought by the 
on behalf of ED on counsels have accused 
26.07.2025. been asked to persons/counsel. 

cooperate in 
2. The matter stands the expeditious 
adjourned, w.r.t. application disposal of tlle 
filed by the applicant Ajay case. 
Kumar Gupta, seeking 
suspension of LOC issued 
by ED in connection Wltll 
the investigation under the 
Provision of Foreign 
Excimnge Management Act, 
1999 and PMLA on the 
ground that the main 
counsel was engaged in 
another Court. The matter Is 
listed for arguments on 
28.08.2025. 

3. With regard to rebuttal 
arguments on behalf of ED, 
it was submitted by Ld. 
Counsel for ED that the Ld. 
Special Counsel could not 
appear due to illness and 
therefore, sought a brief 
adjournment. Accordingly, 
the matter is now listed for 
rebuttal arguments on 
behalf of ED on 23.08.2025. 

4. An application was 
moved by A-2 seeking 
permisison to travel abroad 

ses) 
Rouse Avenue District Court 
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( 

for vacation at Singapore 
w.eJ. 27.07.025 to 
26.08.2025, alongwith 
interim suspension of LOC 
issued against him. A copy 
of the application has been 
furnished to ED. The matter 
is now listed for filing of 
reply and arguments on 
01.08.2025. 

9 Case No. CCI CBI UlS 6 Former 24.12 .. 02.02. 20.09.1 Prosecution 256 Nil 222 - List - - No December, 1. PW-224 was examined in 1. Short dates 1. There are 6 
55/2019 13(2) MPI 09 10 11 Evidence of 2025 chief, cross examined and are being accused persons 

DLCT11- rlw MLA Witn discharged. given. and 256 
000279-2019 13(1)(e) (RBT esses 2. Efforts are Prosecution 

CBI of PC on not 2. Ld. Special PP submitted being made to witness cited. 
Vs Actrlw 14.03. filed that the prosecution does examine the 2. The Cross 

Ajay Singh sec 109 22) not intend to examine any witnesses on examination of the 
Chautala IPC further witnesses. the same day witnesses are 

Prosecution Evidence is and dispose off lengthy and time 
accordingly closed. miscellaneous consuming. 

applications 3. The record is 
3 The matter is listed for expeditiously. voluminous. 
recording of the Statement 3.The partiesl 4. Many times the 
of the accused persons U/S counsels have counsels for the 
313 Cr. P.C. on 08.08.2025. been asked to accused seek 

cooperate in adjournment on 
the expeditious various grounds. 
disposal of the 
case. 

10 Case NO. CT PMLA UlS 3 10 MLA 27.07 .. - - Argument 108 - - - - - - No No December 1. A direction has been Direction has 1. There are 10 
CASE 123/2022 Case &4 22 on Charge 2025 issued by the Han 'ble High been issued by accused and 108 

DLCT11- PMLA (RBT Court of Delhi, vide order the Hon'ble Prosecution 
000468-2022 Act on dated 03.03.2025 in Crl. High Court of witness cited. 

DOE 23.09 .. M.A. 9027/2024, Crl. M.A. Delhi, vide 2. The record is 
VIS 22) 34540/2024 & Crl. M.A. order dated voluminous. 

Satyendra 4971/2025 to defer the 03.03.2025 in 3. Number of 
Kumar Jain & proceedings in the instant Crl. M.A. Miscellaneous 

Ors matter. 9027/2024, applications are 
Crl. M.A. being filed by the 

2. The matter is tentatively 34540/2024 & accused/counsel. 
listed before the Han 'ble Crl. M.A. 4. Many times the 
High Court of Delhi on 497112025 to counsels for the 
11.09.2025. Accordingly, defer the accused seek 
the matter is listed for proceedings in adjournment on 
further proceedings on the instant various grounds. 
15.09.2025. matter. 

The matter is 
tentatively 
listed before 
the Hon'ble 
High Court of 

;,peClal JUage\lI'~ ACt)fotsl}-,,') 

New De!hi 



,--_. v 

11 Case No. CBI U/S 6 MLA 03.12. - - Further 81 - -
CBU257/2019 13(2) 2018 Proceeding 

DLCTll- rlw (RBT s 
000989-2022 13(1)(e) on 

CBI of PC 01.11. 
VIS Satyendar Act rlw 22) 

Kumar Jain sec 109 
IPC 

12 Case No. CBI U/Sec. 01 Fonner RET 26.07. - Prosecution 41 - -
CBII9612023 Case 147/1481 MPlMln on 2023 Evidence 

CBI Vs Jagdlsh 149/153 Ister 20.09. 
lYtler Al18811 2023 

DLCTll- 091295/3 
000702-2023 0214631 

13 Case No. CBII CBI Uls 5 FORME 06.12. Arguments 109 - -
109/2023 120B,42 RCMA 2023 on 

CBIVsPC 0.467,46 -2 application 
LaUawmsanga 8.471 uls 2071208 

DLCT11- IPC& 
000830-2023 13(2). 

13(1)(D) 
PC ACT 
1988 

14 Criminal Crimina U/S 397. 02 04.01. Arguments - - -
Revision No. 1 398 read 2024 on 

5312023 Revisio Witl1401 Revision 
Dinesh Gupta & n CrPC Petition 

Anr. Vs CBI 

( 

- - - - No Yes December. 
2025 

- - - - No - November. 
2025 

-- - -- - No No December. 
2025 

Not Not - - No No August. 2025 
recor filed 
ded 

Delhi on 
11.09.2025. 

1. Part arguments on charge Short dates are 1.Case was 
on behalf of CBI were being given. received by 
heard. Ld. SPP for CBI transfer on 
sought some time to obtain 11.11.2022. 
certain clarifications from 2. There are 10 
the 10. Accordingly. the accused and 81 
mailer stands adjourned and Prosecution 
is listed for further witness cited. 
arguments on charge on 
08.08.2025. 

2. Reply to the application 
moved by A-4 seeking 
direction to PNa officials to 
de-freeze the bank locker of 
A-4 and pennit its 
opeartion. was filed. 
Arguments were heard. The 
same was disposed off on 
16.07.2025. 

1. PW-9 was examined in Short dates arc 
chief. cross examined and being given. 
discharged. 

2. PW-I0 was examined In 
chief and partly cross 
examined on 11.07.2025. 
On 12.07.2025. PW-I0 was 
further cross examined and 
discharged. 

3. On 21.07.2025. Pw-u 
and PW-12 were examined. 
cross examined and 
discharged. The mailer is 
listed for PE on 04.08.2025 
and 05.08.2025. 

1. Part arguments on charge Short dates are 
on behalf of Ld. Counsel for being given. 
A-4 & A-5. were heard on 
25.07.2025 & 26.07.2025. 
The matter is now listed for 
remaining arguments on 
charge on 01.08:2025. 

1. Part clarification taken. Short dates are 
The mailer Is listed for being given 
further clarification on 
11.08.2025. 

Special Judge (PC \c~~ 
{MPs/MLAs C~e;-'I ~, 

Rouse Ave/we D~strid C:ou!t 
New Delh1 

3. The record Is 
voluminous. 

The record of the 
case is voluminous. 

I 

I 

I 

I 

I 

Case was received I 

by transfer on ' 
06.12.2023. 

Case was received 
by transfer on 
04.01.2024. 



15 Criminal Crimina U/s397 04 A-3 04.01. Arguments - - - Not Not - -
Revision No. I read Former 2024 on recor filed 

5112023 Revisio with 399 MLA Revision ded 
CBI VIs Dinesh n CrPC Petition 
Gupta&Anr. 

CNRNo. 
DLCTll-

000780-2023 

16 Ct.CaseNo. PMLA U/s44 05 Individu 09.01. 19.1.2 - Scrutiny of 29 - - - - - -
CT/02l2024 Case read al 2024 024 documents 
DLCTll- with 

000035-2024 section 
DOE VIS 45 of 

Zeeshan Haider PMLA, 
&Ors. 2002 

17 CCNO. State Uls 13 04 Sitting 21.12. 18.01. 08.12 Prosecution 20 - - - Not - -
107/2019 (1)(d)& MPof 2016 2017 .2022 Evidence filed 

State Vs. Swati 120B Rajya 
Maliwal IPC Sabha 
CNRNo. 
DLCTll-

000476-2019 

18 Misc. DJASJ Misc. - - EX- 27.01. - - Arguments - - - - - - -
Filing No. DJ/ASJ MLA 2025 on 
35/2025 (Abated) application 
CNRNo. 
DLCTll-

000075-2025 
ED 

vs. OP Chautala 

19 Misc.DJASJ Misc. ED Case - - 17.02. - - Argument - - - - - - -
75/2025 DJASJ 2025 on 

EDvs.Om applicaiton 

( 

No No August, 2025 

No No Hon'ble High 
Court of 
Delhi, vide 
order dated 
21.03.2025, 
has continued 
the interim 
order in the 
said Criminal 
Petition and 
the matter is 
tentatively 
listed before 
the Hon'ble 
High Court 
on 
19.08.2025. 

- - October, 2025 

No No September, 
2025 

No No September, 
2025 

Part clarification taken. The Short dates are Case was received 
matter is listed for further being given. by transfer on 
clarification on 11.08.2025. 04.01.2024. 

1. An application was Hon'ble High Case was received 
moved on behalf of A-1 Court of Delhi, by assignment on 
seeking permission for vide order 09.01.2024. 
travelling to Uttar Pradesh dated 
w.e.f. 01.07.2025 to 21.03.2025, 
30.08.2025. Arguments has continued 
were heard. The same was the interim 
disposed off on 01.07.2025. order in the 

said Criminal 
2. A fresh Vakalatnama was Petition and 
filed on behalf of the the matter is 
applicant (Nawab Ahmad). tentatively 
Ld. Counsel sought an listed before 
adjournment on the ground the Hon'ble 
that he had been recently High Court on 
engaged in the present 19.08.2025. 
matter. The Request was 
allowed. The matter is listed 
for argument/further 
proceedings on 23.08.2025. 

1. PW- 2 further examined Short dates are Case was received 
in chief, cross examined and being given. by transfer vide 
discharged. order dated 

13.02.2024 of LD. 
2. PW-3 has been examined Principal District & 
in chief, cross examined and Sessions Judge-
discharged. The matter is cum-Special Judge 
fixed for prosecution (pC Act) (CBI), 
evidence on 19.08.2025, RADC, New Delhi. 
21.08.2025, and 
22.08.2025. 

Ld. counsel for the Short dates are Case was received 
applicant sought some time being given byway of 
to adduce arguments. The assignment on 
case was listed for 27.01.2025 
remaining arguments on 
02.08.2025. 

Reply to the application Short dates are Case was received 
filed by the Ld. Counsel for being given byway of 
the respondents. Copy jssignment on 

- L.-' __ lor !if'H Ir.RI\,I,!l 

Rouse Avenue Disfrict COL!rt 
New Delhi 



Parkash 
Chautala (since 

deceased) 

20 Ct. Case no. PMLA U/s44 12 Ex-lMin 24.08. - - Considerati 23 - - - - -
1612025 CASE read ister 2023 on of 

EDvs.Ram with supplement 
Kishor Arora section ary 
and Others 45 of complaint 

PMLA. 
2002 

21 Crl. Revision Cr!. U/s 440 1 Former 02.05. - - Appearance - - - - - -
24/2025 Revisio ofBNSS MP 2025 

RohitSingh n 
Mahiyaria vs. 

State of NCT of 
Delhi. 

22 Misc. DJASJ Misc. U/s 8 (7) 1 Fonner 28.07. - - Arguments - - - - - -
35812025 DJASJ of CM 2025 

EDvs.Om PMLA (since 
Parkash decease 

Chautala (since d) 
deceased) 

23 Misc. DJASJ Misc. U/s 8 (7) 1 Former 28.07. - - Arguments - - - - - -
359/2025 DJASJ of CM 2025 

EDvs. am PMLA (since 
Parkash decease 

Chautala (since d) 
deceased) 

( 

- No No March. 
2026 

No No September. 
2025 

No No September 
2025 

No No September 
2025 

supplied. Accordingly. the 17.02.2025 
matter is listed for 
arguments on 02.08.2025. 

1. Part arguments were Short dates are File received by 
heard on three application being given way of transfer by 
seeking directions for order of Ld. Ld. 
cancellation of LaC issued Principal District & 
against the applicant Gopal Sessions Judge. 
Kumar Goyal. Lakh Ram RADC for 
Goyal and Gobind Kumar 28.05.2025. 
Goyal. respectively. Matter 
is listed for remaining 
arguments on 28.08.2025. 

2. Part arguments on the 
point of summoning the 
proposed accused persons 
on the basis of 
supplementary chargesheet 
have been heard. Certain 
clarifications were required 
from 10. Matter is 
adjourned for further 
arguments and clarifications 
on 13.08.2025. 

Reply to the revision Short dates are Fresh revision 
petition filed. The matter is being given petition received 
listed for arguments on by way of 
25.08.2025. allocation on 

02.05.2025. 

An application U/s 8 (7) of Short dates are Fresh application 
PMLA Act. 2002 was being given received from Bail 
moved by the applicant and Filing Section 
Ajay Singh Chautala. on 28.07.2025. 
seeking directions for 
impleadment of legal heirs 
of the deceased accused. as 
contesting party in CC No. 
429/2018. Notice issued to 
the ED. Matter is listed for 
filing of reply. if any. and 
arguments on 02.08.2025. 

An application U/s 8 (7) of Short dates are Fresh application 
PMLA Act. 2002 was being given received from Bail 
moved by the applicant and Filing Section 
Suchitra Singh. seeking on 28.07.2025 
directions for impleadment 
of legal heirs of the 
deceased accused. as 
contesting party in CC No. 
429/2018. Notice issued to 
the ED. Matter is listed for 
filing of reply. if any. and 
arguments on 02.08.2025. 

Special Jud~~ (PC' 
(MPs/MLAs ~~.\ 

Rouse Avenue DI~:"ir:t '=.o~·-t 
New Dp.lhi 
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24 Misc . DJASJ Misc. U/s 8 (7) 1 Fonner 28.07. - - Arguments - - - - - -
360/2025 DJASJ of CM 2025 

EOvs. Om PMLA (since 
Parkash decease 

Chautala (since d) 
deceased) 

25 Misc . OJ ASJ Misc. U/S 8 (7) 1 Fonner 28.07. - - Arguments - - - - - -
361/2025 DJASJ of CM 2025 

EOvs.Om PMLA (since 
Parkash decease 

Chautala (since d) 
deceased) 

- Cr!. Rev. Cr!' u/s - Sitting 07.03. - - - - - - - - -
0912025 Rev. 4381440 MP 2025 Argument 

Satyender Petition BNSS. on 
Kumar Jain vs. 2023 application 
Bansuri Swaraj 

& Anr. 
CNRNo. 

OLCT11 -00187-
2025 

- Misc. OJ ASJ Misc. VIs - Ex.MLA 04.07. - Appearence - - - - - - -
29312025 DJASJ 2861506 2025 

State 
vs. 

Kishore Samrite 

Prepared bY:-~ 

( 

No 

No 

No 

No 

No September An application U/S 8 (7) of Short dates are 
2025 PMLA Act. 2002 was being given 

moved by the applicant 
Sunita Singh. seeking 
directions for impleadment 
of legal heirs of the 
deceased accused. as 
contesting party in CC No. 
429/2018. Notice issued to 
the ED. The matter is listed 
for filing of reply. if any. 
and arguments on 
02.08.2025. 

No September An application U/S 8 (7) of Short dates are 
2025 PMLA Act. 2002 was being given 

moved by the applicant 
AnjaJi Singh. seeking 
directions for impleadment 
of legal heirs of the 
deceased accused. as 
contesting party in CC No. 
42912018. Notice issued to 
the ED. The matter is listed 
for filing of reply. if any. 
and arguments on 
02.08.2025. 

No - Arguments were heard. -
Vide a separate order. 
revision petition stands 
dismissed on 31.07.2025. 
TCR be sent back to Ld. 
Trial Court. Revision File 
to be consigned to the 
Record Room. 

No - Reply to the application -
filed. Arguments were 
heard. The said application 
is disposed off on 
09.07.2025. Ahlmad is 
directed to release the FDR 
to the applicant. File be sent 
back to Record Room. 

Rouse Avenue Court Complex, New Delhi 

SpeCial Judge (PC Act) (C9f).Zl 
(MPs/MLAs Cases) 

Rouse Avenue District Court 
New Delhi 

Fresh application 
received from Ball 
and Filing Section 
on 28.07.2025 

Fresh application 
received from Bail 
and Filing Section 
on 28.07.2025 

Fresh revision 
petition received 

byway of 
allocation on 
07.03.2025. 

Fresh application 
received on 
04.07.2025. 
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MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs, OF THE MONTH OF JULY-2025 

{Letter No. MP/MLAs/RADC/Gaz.!2020/E-22388-22393 dated 24"' November, 2020} 

Name of the Presiding Officer 

Designation 

Date since which posted in the court 

Total number of cases pending on the first day of the 
month 

Number of cases disposed in the month with detail i.e. 
conviction, acquittal, discharge, acceptance of closure 
report, etc 

Number of cases pending on the last day of the month 

Number of cases instituted in this month 

-

Prepared by: 

~~ ~ 
(Ahlmad/JA) 

Dr. VISHAL GOGNE 

Special Judge (PC Act) (CBI)-24 (MPs I MLAs Cases) 

Rouse Avenue Court Complex, New Delhi. 

15.12.2023 (A/N) 

21 

1 (Misc. DJ/ ASJ) 

24 

4 
(1 Sessions Case; 1 Complaint Case & 2 Misc. DJ/ASJ) 

~~ 
(Dr. VISHAL GCDGNE) 

Spl. Judge (PC Act) (CBI)-24 (MPs/MLAs Cases) 
Rouse ~ver.tue c;ourt comrlex, New Delhi 

~pec .. , Juuge (PC Act (CB/.24) 
. (MPsJMLAs Casr..s) 

Rousa A\lenu~ District Court 
New Delhi 

I 



VI~HAL GOGNE 
Addit~al Sessions Judge 

Special J( I ( PC·Act), (CBl)·24 
'Rouse Avenue District Court 

New Delhi 
( 

SINo CNR No. and Cause title Nature ·Whether State case Penal statutes No. of Whether accused is Date of institution Date of cognizance 
~omplaint case or closure involved accused sitting or former MP/MLA 
report 

DLCT11-000429-2023 State Case U/s : 302, 307 IPC 2 Former Initiallnstilution dl. 10.02.2014 
State MLA 10.02.2014 

1 Vs Instituted in this court on 
Dr. Jagriti Singh etc. 24.05.2023 

Prese Detail of prosecution Statement of Detail of defence Date since when Whether there is any stay of Whether any interim Expected date of 
Date of )1t witnesses accused· witnesses matter has been proceedings ordered by orders are existing disposal of case. 
Framin ~tage Whether posted for final superior court, if yes give in the matters 

g of pfthe recorded or arguments detail 
Charge pase not 

s 
Witne Witnesse~ Witnesses Defence Defence -Yes- ~aller was received in 

~6.06.20 sses dropped examined witnesses witnesses i\i ide order dt. 04.02.2025 and -Yes- he month of May 2023. 
~5 cited cited examined 18.02.2025 of Hon'ble High Maller is expected to bel 

PE 76 11 37 No - -- -- ~ourt of Delhi in Crl. M A ~isposed of within a year 
-- (Cross I ~257 of 2025 and Crl. M C 

PW 13 is ~97 of 2025 the furthel 
deferred) ross-examination ofPW13 is 

deferred till the pendency 0 

~- - -
he Crl. MC NO.697/25 

-- - _ . - -----

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own m.otion vs. Union of India & Ors." below mentioned points have been added. 

- --.--' 

I Short Summary of the work done in the case during the month The Action plan formulated and the 
steps taken for expeditious disposal of 
the case 

The specific reasons, if any causing I 
I 

I 
delay in disposal of the matter I 

,____________ .. _' . J 

11.) TIle matter was taken up in this month. TIle last witness Le. PW-37(ACP Amar (1) Directions for advance reports upon ! Matter has been received in the month of May 2023 b; ! 
i Deep Sehgal) who is the investigating officer of this case was cross examined at summons to witnesses. II transfer from Patiala House Court, New Delhi. Vide I 

I 
length. (2) Consecutive 1 Bulk date of hearing. order dt. 04.02.2025 and 18.02.2025 of Hon'ble I 
2.) The matter was reported to be next listed before the Hon'ble High Court on (3) Short dates being given and no unnecessary High Court of Delhi in Crl. M A 5257 of 2025 : 

, 12.11.2025. • I adjournments are being given. . and Crl. M C 697 of 2025 the further cross- I 
examination of PW13 is deferred till the 

:pendency of the Crl. MC No.697/25 . : 
I 

~~.~.-~ .. -.-... -. ..... \--'. ~~~--~"~-~-. 



., 

( 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CLH)·24 
Rouse Avcnue District Court 

New Deihl 

( 

SI 
No 

CNR No. and Cause title ~ature - Whether State caseJ Penal statutes 
~omplaint case or closure! involved 

No. of I Whether accused is Date of institution Date of cognizance 

2 

DLCTlI-000478-2019 

ED 

Vs 

eport 
Complaint case 3 &40fPMLA, 

2002 

accused sitting or former 
MP/MLA 

9 Former MP, Sitting MLA 06/09/16 07/09/16 

Virbhadra Singh etc . 

. Date['''''' ~~:=:=:~~o~\-" :l' D~tai~t:::s~:sCUti~~ ta::~~~c Det~:t~:=:~:n'c~- . "[ja~h~~c~ iWhethe~;h:~:~~i:~~:~~{~ffe~;~~veed~:~:i~rdered i~=~::r:~~s Expected o~~~s~~ disposal1i 

of ~he case i ccused - matter has ' • are existing in 
FramL' Whether been ! the matters 
ing ' recorded · posted for I 
of or not final ! 

Char' : arguments : 
ges .1-- , --l : .. rtn'sw;""r,n"".. Defence UDefence ~ide order dt. 19.04.2022 of Hon'ble High Court of Delhi' 

05.05. ses es examined , witnesses witnesses assed in Crl. Rev. P 217/2022 titled as Vikramaditya 
21 cited droppe cited ' examined : . ingh Vs ED the trial court has been directed to record the 

d . ' rosecution evidence but the cross- examination be 

PE 1.[.107 2 75. 'LO
' D~ · :0' "!e--- '; eferredtillnextdate. -- I : (Cross IS, , 

: deferred) I , 

,---~-,' ... ..: .. . ~ -- " . ... .. . ................... . 

-Yes-

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union ofIndia & Ors." below mentioned points have been added. 

,".- .. _ .... .. .. . E; A;;tio~ ~I;n fo~m~;:;i;~ a~d ~h~~te~~ The specific ;easons, if any cau~ing . ..... Short Summary of the work done in the case during the month 
taken for expeditious disposal of the case delay in disposal of the matter ' 

• I 
... ... - ........ -.. . ......... - . - ... -... - ,. - ,-. . ... - .. . . - ... ..-...... . .. - -"-"-- ..... . .. .. ... . .... . . -_. -_ .,-_._ -- ._.. -- ... _ ... ............. - ,-.- . - -' - - . _.. .. . ... _- . 

I) The matter was taken up in this month. It was submitted on behalf of the ED that on (I) Directions for advance repOits upon Vide order dt. 19.04.2022 of Hon'ble High Court 
· account of some official exigency, PW75 (Joint Director lED), was unable to appear for summons to witnesses. of Delhi passed in Crl. Rev. P 217/2022 titled as 

' evidence. Matter is fixed forrecording further examination in chief ofPW-75. (2) Consecutive 1 Bulk date of hearing. Vikramadit'Ja Singh Vs ED the trial court has been 
directed to record the prosecution evidence but the 

• 2) One IA application and two (2) misc. applications were taken up and disposed of in (3) Short date being given and no unnecessary 
cross- exalT.ination be deferred till next date. Most 

· this month. adjournments are being given. of the witnesses pertains to other states. 
Unavailability of witness. 

'---.-

~ 
I 



SINo 

3 

Date of 
Framing 

of 
Charges 

10.12.18 

VI~H.f\L GOGNE 
~ :ol1al Sessions .; udge 

Specie.... "lldge (PC·Act), (CBO·24 
'Rouse Avenue District Court ( 

CNR No. and Cause title [Nature - Whether State case,wcIbrliPlain Penal statutes No. of accused Whether accused is sitting Date of institution 
lease or closure repo~ involved or former MP/MLA 

DLCTll-000975-2019 State 109, 465 r/w 471 9 Former MP, Sitting MLA 31.03.2017 

CBI (pC Act case) 
!PC and 13 (2) 
r/w 13 (l)(e) of 

Vs PC Act 1988 
Virbhadra Singh etc. 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings Whether any 
rt witnesses of accused witnesses ~hen matte ordered by superior court, if yes give detail interim orders 
~tage - ~as been are existing in 
pfthe Whether posted fo the matters 
lease recorded final 

or not ~rguments 
Witnesses Witnesses Witnesses Defence Defence Yes, Vide Order dt 16.04.2019 of the Han 'ble High -Yes-

cited dropped examined witnesses witnesses COllrt qf Delhi in WP. (Crl) 23jl2019 fitled as Pratibha 

cited examined Singh and Anr & Crl. M.As 1619-162012019, the trial 

PE 223 - 61 No -- -- -- cOllrt has been directed to make all possible endeavors 
to first record the evidence of witnesses who are not 
r-.la"d to tl" Sto" of Hlmo,hol had,,/,. 

Date of 
cognizance 
08.05.2017 

Expected date of 
disposal of case. 

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W,P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

'I Short Su~-~-ar;~-f-t-h-e-w-o-r-k-d-o-n-e-in the case during the month The Action plan formulated and the steps I-T-h-e-s-p-e-c-ifi-lc-re-a-s-o-n-s,-i-f-a-n-y-c-aUSin~ 
, , taken for expeditious disposal of the case delay in disposal of the matter 

Matt.er :vas taken u~ in t~lis month. It was submitted on beh.alf of the ~BI. that the , (11-Di~~~~io-~~ for advance reports upon summons to : Vide Order dt ./~.04.2019 ofth: Han 'bl.e High I 
applIcatIOn for clanficatlons moved before the Hon'ble High Court IS lIsted for Witnesses, COllrt ofDel!lIl11 WP. (Crl) 23:>12019 fltled as 

,hearing on 18.08.2025. (2) Consecutive / Bulk date of hearing. Pratibha Singh and AnI' & Crl. M.As 1619-. 
'I' (3)Short dates beino given and no unnecessary 162012019, the trial cOllrt has been directed I 

d· t b . b • to make all possible endeavors 10 first record 

l
a ~ournmen s are em o °lven. I' 'd if' b b " t Ie eVI ence a JIIlfn~sses lVho are not related 

" to the State of Hunachal Pradesh. Such I 
II witnesses have largely been e.\OlI/ined. In 

Ithis matter most of the witnesses are pertains -, 
! :to the Himachal Pradesh. Unavailability of 
: : lVitness & cOllnsels. 

------------- " - - --- --.. ------ . _.J 

~ 



SI 
No 

4 

Date of 
Framing 

of 
Charges 

17.11.18 

( 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge (PC-Act), (CBl)-24 
'Rouse Avenue District Court 

Ne ~1_Jp.lnl 

( 

CNR No. and Cause title Nature - I Penal statutes No. of Whether accused is Date of institution Date of cognizance 
Whether State case, involved accused sitting or former 
complaint case or MP/MLA 

closure report 
DLCTlI-000981-2019 State Case 467,468,471,474,201, 9 FonnerMLA 14.07.2017 03.08 .. 2017 

170, 120B of IPC and Sec 
State 8 of PC Act, 1988 

Vs 
Sukesh Chandrashekar etc. 
Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
Stage accused - has been are eXisting 
of the Whether posted for in the matters 
case recorded final 

or not arguments 
Witness ~itnesses Witnesses Defence Defence YeI', Vide order dt. 14.12.2018 q{ Hon'hle Supreme Court oj -Yes- --
es cited dropped examined witnesses witnesses India in SLP (Cd.) No. 46619/2018 titled as B.Kumar Vs 

cited examined State and Vide order dt. 30.09.2019 of the Hon'hle High 

PE 66 - 4 No -- -- -- Court of Delhi in Criminal Revisions no. 273/19, 1078/18, J:18 and 1121118, th, pro"'''"''''' ",.,t"",d till da". 

--- ---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

,.M. _. 
_'M ' .. ......... - ._- . . -.- - ".' -"" -

: Short Summary of the work done in the case during The Action plan formulated and ' The specific reasons, if any causing delay in disposal of 
, the month ' the steps taken for expeditious -the matter 

disposal of the case 
M .... . ....... . ... -......... -...... . ... ... . - . . _ . '"M ' . 

I.) The matter has been stayed by the Hon'ble Supreme Court of -- _ It was stated hy the cOllnsel of the applicant / accllsed on the previolls date, 

, India. It was submitted by the Ld. Counsel for the accused that the that the matter is listed hefore the Hon'ble High COllrt of Delhi on . 

- proceedings before the Hon 'ble High Court in the present matter ' 06.08.2024. Interim orders have been continued. 

: were next listed on 27.05.2025 and the interim order was continued. -
Thus, in view of the said submission, case was adjourned. 
2) One misc. application was taken up and disposed of in this month. 

:t 

- - .--.-~-.- .. ------ . . _. .- .. .... _. -- ...... ,. - _ . 

~ 



VT~HAL GOGNE 
Addit ional Sf( 19 Judge 

Special Judge ( PI.--dd), (CBI)-24 
............ _ .... _ ..... - ( 

SI CNR No. and Cause title Nature - Whether State Jm;~~Delhi Penal statutes No. of Whether accused is sitting or Date of institution Date of cognizance 
No 

5 

Date of 
Framing 

of 
Charges 

-

omplaint case o.! closure report involved accused former MP/MLA 
1--14 

- -._-_ . ---
DLCTlI-00012S-2019 State 120B r/w 420 ofIPC and Former MP I Sitting MLA 16.04.2018 30.07.2018 

CBI (PC Act case) 
Sec 13 (2) r/w 13 (I) (d) of 

Vs 
PC Act, 1988 

Lalu Prasad Yadav etc. 

Prese Detail of prosecution Statement Detail of defence witnesses Date since when matte~Whether there is any stay 0 Whether any Expected date of 
nt witnesses of has been posted fo proceedings ordered by superior interim orders disposal of case. 
Istage accused - final arguments court, if yes give detail are existing in 
Iof the Whether the matters 
case recorded 

or not 
Witnes~ Witnesse Witnesses Defence Defence -- -- Within one year from: 
es cited s dropped examined witnesses witnesses he date of framing at 

cited examined he charge. 
Clarific 94 - - No -- -- --
alions 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below melltioned points have been added. _ . 

Short Summary ofthe work done in the case during the month .IThe Action plan formulated ~nd the steps The -;pecific -;easons, if- ~-;;- ~;~si~; j 
taken for expeditious disposal of the case delay in disposal of the matter I 

The matter was flxed for Order on Charge. TIle co~rt had ~~~~rded th~~ certain clariflcations ·Ico~~~~uti~e dates were given for arguments I . . - -. ! 
were required from the prosecution. The matter is flxed for the said purpose. on charge. 

i 

- ----.- .. ---~------
.--- ______ J 

~, 



( 

SI CNR No. and Cause title Nature - Whether State case, 
No complaint case or closure report 

-
DLCTll-000985-2019 Complaint Case 

6 ED 
Vs 

VI~HAL GOGNE 
Additional Sessions .]u '· i:e 

S~ecial Judge ( PC·Act), (CllI).24( 
Rouse Avenue District Court 

New Delhi 

Penal statutes No. of accused Whether accused is sitting 
involved or former MP/MLA 

Sec 3 & 4 of PMLA' 16 Former and sitting MP and 
2002 MLA 

MIs Lara Projects LLP Ltd etc. 

!Prese Detail of prosecution Statement Detail of defence Date since when Whether there is any stay of proceedings 

Date of nt witnesses of witnesses matter has been ordered by superior court, if yes give detail 

Framing Stage accused - posted for final 

of of the Whether arguments 

Charges case recorded 
or not 

Witness Witnesse Witnesses Defence Defence --
es cited s dropped examined witnesses witnesses 

cited examined 
Misc. 21 - - No -- -- --

- App& 
Arg/ 

Charg 
e 

Date of institution Date of cognizance 

25108/2018 17.09.2018 

Whether any Expected date of 
interim orders disposal of case. 
are eXisting 

in the matters 

-- Within one year from the 
date of framing of the 
charge. 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble Higb Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

_ ..... ... . -- -._ ,. _ ....... _ ... . .. ... - . 

Short Summary of the work done in the case during the The Action plan formulated and the steps The specific reasons, if any causing 
month taken for expeditious disposal of the case delay in disposal of the matter 

_.- .- .. - , "'-' " ... _ ..... - ..... .... _ ... _. . . ...... _ .. _ . .. .. . -------. _ ... . . _ .... . .... ..... .. _ .. 

I) The matter was taken up on ten (10) dates in this month. Matter is fixed on day to day basis for the expeditious --
2) The matter was taken up on day to day basis w.e.f. 21.07.2025 to 31.07.2025 resolution of the proposed grievances of the accused 

· to address any concerns or objections by the accused persons relatable to persons. 
· section 207Cr.PC. 
· 3) The soft copy of the prosecution complaint as well as the relied upon 
documents were provided to the ld respective counsels for the various accused 
through a pen drive. 
4) There are sixteen (16) accused persons in this matter. The court for the 
~rpose of ensuring quick resolution of any probable grievance of the accused 
persons relating to non supply of legible copies of the supplied documents, .,. 

, .. -- _. - -- .. . .. . ...... . , - -- _.-. - . - .. .. .. ... . " , " . ... -- - - .- .. -. .. . ..... 

~ 

; 

! 

; 



VlBHAL GOGNE 
( Additional Sessions Judge 

Special Judge; ( PC·Act), (CBI)·24 
~_. __ . ________ ._. __ . . _ . _____ . __ .~ --_. --~·-- --'-:RouseAvenueDistri!:t,_Cj>urt--- - ... 

:1 directed that the ld. Counsel for the ED and the ld. respective counsels for the I New Delhi 
i
j 
accused persons, along with the 10, would be at liberty to inspect the original 

:1 court record. 
: 5) A list of un-relied documents were filed by the ED along with the pen drive 
• containing the same. The same were provided to the accllsed persons. 

( 
--.----- .- ---.--.............•... --- .-.------- - _. - .- .. --~···7 ~-·-····- ··- -· -

6) One IA and three (3) misc. applications were disposed of in this month. 

~ 

~/ 



81 
No 

7 

Date 
of 

Fram 
ing 
of 

Char 
ges 

-

( 

CNR No. and Cause Nature - Penal statutes 
title Whether State case, involved 

complaint case or closure 
report 

DLCTll-000985-2019 Complaint Case Sec 3 & 4 of PMLA' 
2002 

ED 
Vs 

MIs Alchemist Township 
India Ltd etc. 

Presen Detail of prosecution Statement of Detail of defence 
Stage witnesses accused - witnesses 

pf the Whether 
pase recorded or 

not 
Witness Witnesses Witnesses Defence Defence 
es cited dropped examined : witnesses witnesses 

I 
cited examined 

Misc. 52 - - , 
No -- --

App& I 

Arg on 
Charge i 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act). (CBI)·24 
'Rouse Avenue District Court 

New Delhi 

No. of accused Whether accused Date of institution Date of cognizance 
is sitting or former 

MP/MLA 

8 Former l\.1P 08.03.2021 26.03.2021 

Date since when Whether there is any stay of Whether any Expected date of 
matter has been proceedings ordered by superior interim orders disposal of case. 
posted for final court, if yes give detail are existing in 

arguments the matters 

Yes, Vide order dated 25.05.2022 of the -Yes- Within one year from 
Hon'ble High Court of Delhi passed in Crl. the date of framing of 
M.C No 2483/2022, the operation of orde 
dated 22/03/2022 has been stayed. The 

the charge. 

-- matter was listed on 09.04.2024 in the High 
court of Delhi. 

__ I 
--~- ----

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

.................. _ .. .. _ . . - ,'.w , " ---, .. ... ........ _ ........ - .......... -_ .. _-_._ .. _-_ .. _ .............. ... ..... .. . __ ..•..... _- .. - . . ... _ .- . . .... --.......• ..... . _ ...... _-_ .. _ ...... -_ .... .... --""- . .. . .. ... .. ....... ..•.. -...... -._ ... "Court on its own motion vs. Union of India & Grs." below mentioned Qoints have been added . 

Short Summary of the work done in the case during the month ~ The Action plan formulated and the The specific reasons, if any causing 
steps taken for expeditious disposal delay in disposal of the matter 
of the case 

~h' m,tte' h" been 't,y,d by th' Hon 'bl' High Court. A copy of th, onl" of th' -- The next date before the Hon'ble High Court is 
Hon'ble High Court dated 16.04.2025 had been filed wherein the matter had been 22.07.2025. 
listed for 22.08.2025. 
2.) Two lAs and one mis~. application were taken up and disposed of in this month. 

~ -

~ 

I 



SI 
No 

8 

Date of 
Framing 

of 
Charges 

15.10.20 
22 

- -

VIS:HAL G00NF' 
,,( 'onal Sessiuns ;.! 

Specl". dudge (PC·A!;tj . (CBl)-24 
'Rouse Avenue District Court ( 

CNR No. and Cause title Nature - Pen-allS1atdh~s No. of Whether accused is Date of institution Date of cognizance 
Whether State case, involved accused sitting or former 
complaint case or MP/MLA 

closure report 
DLCTII-000331-2022 Complaint Case Sec 3 & 4 of PM LA' I A co-accused was a 02.06.2022 09.06.2022 

2002 former MLA in the 
ED predicate offence. 
Vs 

Sukash Chandrashekar. 
Prese 
nt 
Stage 
of the 
case 

DE 

Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

accused - has been are existing 
Whether posted for in the matters 
recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence Yes -Yes- Within one year from the 
es cited s dropped examined witnesses witnesses Vide order dt. 06.02.2024 of Hon'ble High Court of Delhi in ~ate of framing of the 

cited examined W.P. (Crl) 3560/2023 & CrI.M. A 33055/2023 titled as harge. 
23 1 22 Yes -- -- -- Sukash Chandrashekhar Vs ED, the trial court has been 

~irected to adjourn the matter and fix a date later than the 
~ate fixed in Hon'ble High Court of Delhi. 

-- - ---- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

... ~. ._. _ .. . .- -

The Action plan formulated and the steps The specific reasons, if any ( F Summary of the work done in the case during the month taken for expeditious disposal of the case delay in disposal of the matt ~ 
e~_J 

1

1.) The 
2.) Th 
before 
matter 

matter has been stayed by the Hon' ble High Court. 
matter is at the stage of recording Defence Evidence. The proceedings 

the Hon'ble Hi!!h Court were stated to be next listed in Julv 2025. The 

--

! 
I 

Tl 
co 
lat 
C( 

Eo 

IJuly 2025. 
Hi 

cted this 
to a date 
ble High 
Hon'ble 
listed in 

L __ . ___ .. _____ . I q:=:--__ . ___ I 1.--_. _____ _ 



81 
No 

9 

Date 
of 

Frami 
ng of 
Charg 

es 

--

( 

VI8HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (r;eO-24 
'Rouse Avenue District Court 

"IOU. III"n, 

( 

CNR No. and Cause title Nature - Whether State Penal statutes No. of Whether accused is Date of institution Date of cognizance 
case, complaint case involved accused sitting or former 
or closure report MP/MLA 

D LCT11-000630-2022 State Sec 8,9,11,12,13(2) r/w 19 Fonner and Sitting MP I 10.10.2022 27.02.2023 

(PC Act case) 
13(1)(d) of PC Act 1988 Sitting MLA 

CBI & Sec 120B r/w 467, 
Vs 471,468, 420IPC 

LaIu Prasad Yadav etc. 
Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of 
Stage of witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 
he case accused - has been are eXisting 

Whether posted for in the matters 
recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence -- -- Within one year from the 
es cited s dropped examined witnesses witnesses date of framing of the 

cited examined charge. 
Misc_ app - - - -- -- -- --

-- -- -- --- - -- - -- -- ---

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

Short Summary of the work done in the case during the month liThe Action plan formulated and the steps :IThe specific reasons, if any causing 
. taken for expeditious disposal of the case . delay in disposal of the matter 

I 

I 

I.) The matter comprises of (5) five charge sheets and involves 103 accused persons who I I.) Consecutive & bulk dates being given. I There were 78 accused in the final 
were summoned previously. The proceedings are at the stage of arguments on charge. ' 2.) No undue adjournments was given. supplementary charge sheet. Cognizance was 
2.) The matter was fixed for arguments on charge. The matter was taken up on twenty seven 3.) The court endeavored to en~u~e that ~equ~st made taken against one hundred and three (103) 
(27) dates in this month. ; by tl~e defen.se counsels pertammg to Illegible and · accused person. Multiple Misc. Applications 

. , . . . deficient copies of the documents of the charge sheet 
3.) With a view to expedite proceedmgs matter was fixed for bulk consecutive dates from . dd d d't' I moved by the counsels of the accused 

? . IS a resse expe I 10US y. 
01.07.2025 to 05.07.2025, 07.07.2025 to L.07.2025, 14.07.2025 to 19.07.2025,21.07.2025 4.) Direction for scanned copies of deficient & persons. 
to 26.07.2025 & 2807.2025 to 31.07.2025. • illegible documents were given to CBI and a 
4.) The matter is presently listed for continuation of arguments on charge on day to day basis I dedicated scanner was installed to expedite the same. 
fi'om 01.08.2025 onwards. 5.) This modality curbed the mUltiplicity of 
5.) The arguments were advanced by the CBI against either the cluster(s) of accused who applications under section 207 Cr.P.C 
were similarly placed or could be connected with each other in the allegations or in the 
cluster (s) of accused who were represented by common counsels. The Id. Sr. PP for CBI 

~ 



VI~HAL GOGNE 
( Additional Sessions Judge 

Special Judge ( PC-Act), (CBl)-24 ( 
.. ---..... --.. --- . _ _____ _ ___ ... _____ ___ .- ---.. .. _~-,:P.eus.e_Avenue.DistrictCourt_----.-----.---. ..-.. -__ _ . __ ____ ._ .... __ .. __ ._ .. _ . _ _ 

Ihad concluded submiss ions against all accused persons. New Delhi I 'I 

6.) Arguments on charge were advanced and concluded on behalf of (57) fifty seven accused . 
persons. I 
7.) Multiple applications / LA.s under 227 Cr.P.C for discharge were moved on behalf of i 
accused persons., 
8.) Three (3) misc. applications were taken up and disposed of in this month. , 

___________ L_ 

~ 

I 

I 
I 

I 

----- 1 

, 
I 

. __ J 

.~ 



( 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI)·24 
'Rouse Avenue District Court 

1\T"...., T !"lhi 

( 

! SI CNR No. and Cause title ~ature - Whether State case Penal statutes No. of Whether accused is Date of institution Date of cognizance 

No ~omplaint ~~e _or clo~ure report involved accused sitting or former MP/MLA 
DLCTll-OOOO33-2024 Complaint Case Sec 3 &4 of 23 Sitting MPs / MLAs 09.01.2024 27.01.2024 

10 PMLA'2002 
Enforcement Directorate 

Vs 
Amit Katval etc 

Prese Detail of prosecution Statement Detail of defence Date since Whether there Is any stay of proceedings ordered Whether any Expected date of 

Date of nt witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framing Stage accused - has been are existing 

of pfthe Whether posted for in the matters 

Charges pase recorded final 
or not arguments 

~itnes5 Witnesse Witnesses Defence Defence -- -- One year from the date 0 

es cited s dropped examined witnesses witnesses raming of charge. 

cited examined 

-- Misc. 46 - -- -- -- -- --
App 

Note:- In tenns of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

.. , . . ~ ..... .. k _ _ •• . ... --., Court on its own motion vs. Union of India & Ors." below mentioned points have been added. .. . . , 
i The specific reasons, if any causing delay I Short Summary of the work done in the case during the month The Action plan formulated and the steps 

i 
: taken for expeditious disposal of the case i in disposal of the matter 

. ... .... . . - .. . .... ....... •.. ... .. .......... -- _ ....... . .. -.- --_ ...... . . ..... ... _ ...... ------ ..... ... . . .. ... -.. -... ... . ..... . .. 

: 1.) The matter was been taken up in this month. ; Short dates being given for expeditious : Sanction for prosecution of accused · 

12.) The court sought certain clarifications in the context of the second supplementary complaint filed by • conclusion of arguments on charge. ! persons was filed in the month of May 
\ the ED. Some more time was sought by the ED to clarify regarding the queries raised by the court. , 2025. 

I i
l ! 

I - . "~. ..'- ' ~ ... 



SI 
No 

11 

CNR No. and Cause title 

DLCTlI-000307-2023 

State 
Vs 

Naseel' @ Naseem etc 

VI~HAL GOGNE 
Additi(' 'Sessions Judge 

Special JU"bd ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

~cature - Whether State ~P...eniie!;tatutes 
I ase, complaint case involved 
or closure report 

State case Uls 147, 148, 149,307 
IPC 

( . 
No. of Whether accused is Date of institution 

accused sitting or former 
MP/MLA 

26 Ex MLA Initial date 03,12.2016 
Instituted in this court on 11.01 .2024 

Present Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of cognizance 

23.03.2015 

Expected date of 

Date of Stage witnesses of witnesses when matter by superior court, if yes give detail interim orders disposal of case. 

Framin of the accused - has been are existing I 

g of ase Whether posted for in the matters 

Charge recorded final 

s or not arguments 
Witness 1Nitnesses Witnesses Defence Defence .. .. One year from the date 
es cited dropped examined witnesses witnesses of framing of charge. 

cited examined 
Charge 43 - -. .- .. .. .-

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
. . .... ..... . .. . . ... .. .. ... .. .. .. . "Co~ ouits own motion v?~YI1J~_Il ()fIIldia & ()rs." _b~low ll1entioned points have been ad~e~~ . 

rShortS~;-;~;;. -~f the work done in the case during the month The Action plan formulated and the steps taken - The specific reasons, if any causing d~I~; i~ ~is~osal of I. 
I. . for expeditious disposal of the case : the matter ___ " 

i 

Matter could not be taken up on the date fIXed of this month due to '1(1) Short dates being given and no u~~cessary i Tl~e ch~rge sheet is of the year 2015 and is cOlmected with I' 
another matter listed for day to day hearing on charge. adjournments are being given. . another case filed of the year 2015. The case was received I 

' by this court in the year 2024. There are 26 accused. I" 

• Lengthy arguments on the point of charge were advanced 
by separate counsels. On account of the voluminous j' 
reco:d in the present two connected charge-sheets and the i 
'detailed arguments advanced on behalf of separate I' 
. counsels for the 26 accused persons, several dates have i 
,Ibeen consumed in concluding arguments on charge. ! 

'-----._ .. _---------- - -- --_. _ _ 1 __ . ____ . 

~ 
'( 



SI 
No 

12 

Date of 
Framing 

of 
Charges 

--

CNR No. and Cause title /IIature - Whether State 
pase, complaint case 
br closure report 

DLCTll-000306-2023 State case 

State 
Vs 

Akblaq Alvi etc 

f 

Penal statutes 
involved 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

No •. 'ijf:W 1 l'tWhether accused is 
accused sitting or former 

MP/MLA 
Uls 147, 148, 149, 307 36 ExMLA 

IPe 

{ 

Date of institution Date of cognizance 

Initial date 01.12.2015 16.01.2015 
Instituted in this court on 

11.01.2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there Is any stay of proceedings ordered Whether any Expected date of 

rt witnesses of accused witnesses when maHer by superior court, if yes give detail interim orders disposal of case. 
~tage - has been are existing 
~fthe Whether posted for in the maHers 
~ase recorded final 

or not arguments 
Witness Witnesse Witnesses Defence Defence -- -- One year from the date 

Charg 
e 

es cited s dropped examined witnesses witnesses [of framing 

74 
cited examined charge. 

- .- .. -- -- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

0 

Short Summary of the work done in the 
. case during the month 

The Action plan formulated and the 'IThe specific reasons, if any causing delay in disposal of the 
steps taken for expeditious disposal • matter 

i of the case , ! .... . . .,! 
Matter could not be taken up on the date fixed of this . (I) Short dates being given and no unnecessary The charge sheet is of the year 20 I 5 and the case received by this court in year 
month due to another matter listed for day to day , adjournments are being given. . 2024. There are 36 accused. Lengthy arguments on the point of charge were' 

. hearing on charge. . advanced by separate counsels. On account of the voluminous record in the 

~ 

, present two connected charge-sheets and the detailed arguments advanced on., 
. behalf of separate counsels for the 36 accused persons, several dates have been 
consumed in concluding arguments on charge. 

.. J. 



SI 
No 

13 

Date of 
Framing 

of 
Charges 

23.11. 
23 

CNR No. and Cause title 

DLeTI 1-000455-2023 

State 
Vs 

Raju Kumar Singh etc 

VI~HAL GOGNE 
( 4.dditional Sessions .Tul"ge 
';iJecial Judge (PC-Act). (CBn.24 

Bouse AvenllP t h"~"'ct-bQ ,.~ 
Nature - Whether StatE Pel}~\h~ta~Ws No. of accused 
ase, complaint case 0 involved 

~Iosure report 
State case VIs 302, 336, 201, 34 5 

IPC 

( 
Whether accused is Date of institution 

sitting or former MP/MLA 

SittingMLA Initial date 29.11.2019 
Instituted in this court on 

16.01.2024 

Prese Detail of prosecution Statement Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 
nt witnesses of witnesses when matter by superior court, if yes give detail interim orders 
~tage accused - has been are existing 
pf the Whether posted for in the matters 
~ase recorded final 

or not arguments 
~itness /Nitnesses Witnesses Defence Defence -- --
es cited dropped examined witnesses witnesses 

cited examined 
PE 38 - 24 -- - -- --

Date of cognizance 

28.09.2019 

Expected date of 
disposal of case. 

pne year from the date 
pf framing of charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. I Short Summary of the work done in the case during the month lThe Action plan formulated and the steps'-T-h-e-s-p-ec-jf-i-c·-J.1-ea-s-o-n-s,-if-a-n-y-c-ausing , 

, taken for expeditious disposal of the case delay in disposal of the matter i 
I 

1.) The matter was not taken up on two (2) dates in this month. : (I) Directi~~~ fo;ad~'ance r~p~rts ~p~n summons to witnesses. IWitJ;~-~s r~siding outsid~india. ' . 
2) On the first date SI Manjeet Kumar (first 10) was reported to be not available : (2) Consecutive I ~ulk ~ate of hear mg. . I 
citing the reason of appearing for evidence before another court. : (3) SI~ort d.ates bemg given and no unnecessary adjournments i 
3) On the second date a report was received fi'om PS: Fatehpur Beri to the effect : are bemg given. 1 

that the process for securing the appearance of the outstation witnesses namely . 1 
Sh. Kaushlendra Jha and Sh. Sanjeev Bhat who are residing in . 
Russia w.as undelWay and that a minimum time of six months was sought by the 
Embassy ofIndia in Russia for facilitating the same. 
4) Matter is fixed for recording prosecution evidence. 

1 . . - ... .. ____ • _ _ _ _ . _ ____ -'--_ i-___ . ___ . _ _ _ .. _ __ _ _ . •. .• _ .__ __~ _ ___ __ _ 

11 
\ 



.: 

SINo CNR No. and Cause title Nature-
Whethel' State case, 

( 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

Penal statutes involved NENhl-\5tUll Whether accused is 
accused sitting 01' former 

( 

Date of institution Date of cognizance 

complaint case or closure MP/MLA 
~l!.r.!.. ___ - - - - - . - .'--- - -- ---- - -

DLCT11-000987-2019 Complaint case Sec 233/628 r/w 211 & 31 Sitting MP in the 08.12.2016 09.06.2017 
~40 (3) of Companies connected PM LA case Instituted in this court on 

14 SFIO ~ct, 1956 and Sec pending in this court. 29.07.2024 
Vs ~20/468/477A & 120B~ ' . 

Surender Kumar Jain etc. . pf)Pc: r- _ I _, ' __ _ . _ __ _ . _____ -= __ _ ___ .J r-_ . , -
'Present Detail of prosecution Statement Detail of defence witnesses Date since Whether there is any stay of proceedings ordered by superior Whether any Expected date of I 

Date of Stage of witnesses of accused when matter court, if yes give detail interim orders disposal of case. 
Framingthe case - has been are existing in 

of Whether posted for the matters 
Charges recorded final 

or not arguments 
Witnes Witnesse Witnesses Defence Defence Yes, vide order dt. 13.12.2022 of the Hon'ble High court of Delhi in -Yes- One year from the date 

-- es cited s examined witnesses witnesses Crl. M.C. No. 6716/2022 and Crl. M.A. No. 26115/2022 titled as< of fram ing of charge. 
dropped cited examined Virendra Jain & Anr Vs SFIO & Am., the trial ('ourt may proceed with· 

Charge 39 -- -- No -- -- -- nearing on arguments on charge. However shall await the decision 0, 
,he High court before framing formal charges. 

Note:'- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Grs." below mentioned points have been added. 

", . - -_ . . . _ .. . . -

IShort Summary of the work done in the case during the month -The Action plan formulated and the steps The specific reasons, if any causing 
taken for expeditious disposal of the case delay in disposal of the matter 

... . _- ._ . . .. .. _ .. .... ... ..... .. ... .. , -- , . .. .... ~ .... - ~ .... ... . .. - ... . -. ~..... . . . . . .. ... . - .. .. - .. ... .... . ~ .... ... -

1.) Fresh matter received by way of transfer in the month of July 202 : are (1) Consecutive / Bulk date of hearing. . Vide order dt. 13.12.2022 of the Hon'ble High 

thirty one (31) accused in this matter. . (2) Short date being given and no unnecessary . court of Delhi in Crl. M.C. No. 6716/2022 and Crl. 

2.) The matter is stayed by the Hon'ble High court of Delhi for orders on adjournments are being given. M.A. No. 26115/2022 titled as Virendra Jain & Anr 

3.) Matter is listed for clarifications. 
Vs SFIO & Anr., the trial court may proceed with I 

4.) One misc. application was taken up and disposed of in this month. 
. hearing on arguments on charge. However shall I 

await the decision of the High court before framing, 
formal charges. 

- -- - --- - - - --------- - - - - - -----

~ 
I 

--------



SI 
No 

15 

CNR No. and Cause title 

- -
DLCTII-000977-2019 

Directorate of Enforcement 
Vs 

Surender Kumar Jain etc. 

VI,*," AL GOGNE 
Addit( , Sessions Judge 

S~ecial J uage ( PC·Act), (CBl).24 
~I'\nc:o.a 11' n: " Nature - Whether State case, Nrv~~1~r~!u'te~· 

complaint case or closure report Involved 
Complaint case 3 & 4 of PM LA , 2002 

Presen Detail of prosecution Statemen Detail of defence Date since 

( 
No. of Whether accused is Date of institution Date of cognizance 

accused sitting or former MP/MLA 
79 Sitting MP 18.05.2017 03.07.2017 

Instituted in this court on 
29.07.2024 

Whether there is any stay of proceedings ordered by Whether any Expected date of 
Date of 1 Stage witnesses t of witnesses when matter superior court, if yes give detail interim disposal of case. 
Framing:of the accused - has been orders are 

of :case Whether posted for final existing in 
Charges recorded arguments the matters 

or not 
Witnes ~itness Witnesses Defence Defence Yes, Vide order dt. 27.09.2022 of Hon'ble High Court of Delhi in -Yes- One year from the 

-- ses es examined witnesses witnesse prl. M.C No. 657/2022 & Crl. M.A 19865/2022 titled as Directorate date of framing of 
cited droppe cited s pf Enforcement Vs Rajesh Kumar Aggarwal , the order of trial charge. 

d examine Fourt is stayed to the extent of supply of un- relied documents no 

d elied upon on behalf of the petitioner but the list of the un-relied 

Orders 56 - - No -- -- -- ocuments in the case has to be supplied by the petitioner to the 
respondent without default. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in w.P. (Criminal) No. 1542/2020 titled 
" Court~n its owl) motion vs.,l)l1iol1 ofIndia & Ors." below menti<?n~~poin~s have been added. 

r Sh~~~-Sum~;;~-~i-the -wo;k done in th~ case during the month - The Action plan formulated and the steps o~-T~h~e~s~p~e~ci-fi-c~r~e~a~so~"n-s--,' -i-f--a~;~au-;i~~ d~laY- 1 
I taken for expeditious disposal of the case in disposal of the matter " '_" _ I 

I
I.) Fresh matter was received by way of ;ansfer in the-month of July 2024. The;e are (I) Consecutive 1 Bulk d-ate oih~aring. - i Ye~, Vide ~rderdt. 27.CJ9.2022 ~f Ho-~~ble 1~Ii~h I. 
seventy nine (79) accused in this matter. The order of trial court is stayed for supply of (2) Short date being given and no unnecessary Court of Delhi in Crl.. M.C No. 65!12022 & Crl. 
un- relied documents. adjournments are being given. M.A 19865/2022 Ylled as Directorate of 
2.) Matter is listed for clarifications. Enforceme~t Vs RaJ:sh Kumar Aggarwal, the 
3.) One IA application and two misc. applications were taken up and disposed of in this order of tnal c~urt IS stayed to the ~xtent of 

tl supply of un- relied documents not relied upon 
mon 1. on behalf of the petitioner but the list of the un-I 

relied documents in the case has to be supplied 

l
' bY the petitioner to the respondent With:Jut' 

default. 
~~~~~~-~-----~---~ - '-----~---- .. -~'----'~~~---,-.-"--'-,-,-' " -,--, ,--~,~,-----..,--...,.---

;;.' 



SINo CNR No. and Cause title 

DLCT11-000S70-2024 

16 
State Vs Vinay Mishra 

Present Detail of 
Date of ~tage prosecution 
Framing pfthe witnesses 

of ~ase 

Charges 
Wltne lWitness Witness 
SSBS es es 

22.10.24 cited droppe examine 
d d 

Charge 18 - 4 

- -

r 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC-Act), (CBI)-24 
'Rouse Avenue District Court 

( 

Nature - Penal statutes ~O'.IOflhi Whether accused is Date of institution 
Whether State case, involved accused sitting or former 
complaint case or MP/MLA 

closure report 
State Case 3.1 (r)(s)(w)(ii) of SCI S1 1 SittingMLA 03.07.2024 

POAAct 

Statement of Detail of defence Date since when Whether there is any stay of Whether any 
accused - witnesses matter has been proceedings ordered by superior interim orders 
Whether posted for final court, If yes give detail are existing in 

recorded or arguments the matters 
not 

Defence Defence -No- -No-
witnesses witnesses 

cited examined 

No -- -- --
-- - -- -

Date of cognizance 

12.07.2024 

Expected date of 
disposal of case. 

One year from the date of 
framing of charge.--

I -_. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

"~ourt c>'I!~~~()~I!~()!~()Il:ys.1!I?:i()I?:()tJ~~~a. __ ~g~~::'~e!()~~~I?:ti()I?:~gp()i.I?:t~l1cr"Te ~~~!l _a.9-d._~~~ . ..o oo o • ••• •• •••• • __ 0 0 __ _ 

. 1 I i: 

:lShort Summary of the work done in the case during the month :IThe Action plan formulated and the steps 
i taken for expeditious disposal of the case 

The specific reasons, if any causing delay in 
disposal of the matter 

ill .) Fresh matter received by way of assignment on July 2024. (1) Consecutive I Bulk date of hearing. I Unavailability of witnesses. 
· 2.) Matter was taken up oil two dates in this month, PW-4 was cross - examined (2) Short date being given and no unnecessary 
'and discharged. adjournments are being given. 

~ 



r"I~HAL GOGNE 
tlaJjtional Sessions Judge 

(CBI)-24 ( 
, u .u ....... ..., .... ~~ -, - - ~ - - , 

SI CNR No. and Cause title iNature - Whether State CR~ellfAr,la1s1atilte.S:t C wlllo. of Whether accused is Date of institution Date of cognizance 
No complaint case or closure invdJliedDelhi accused sitting or former 

report MP/MLA 
o LCT 11-000 160-2025 State 397 Cr.P.C. & 44C 9 Sitting MLA 25.02.2025 ._-

BNSS 

17 Cr Rev 06/2025 (Criminal Revision) 

Gyanendra Singh Vs. State & Drs 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 
Framing pfthe accused - matter has are existing in 

of ~ase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defence Defence -No- -No- Wilhin a quarter 

ses es examined witnesses witnesses 
cited droppe cited examined 

d 
iArgume -- - - -- -- -- --

-- nls 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
" Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

. -- - .- -. 

! Short Summary of the work done in the case during the month , The Action plan formulated and the steps ' The specific reasons, if any causing 
, : taken for expeditious disposal of the case . delay in disposal of the matter 

'.. I i Fresh revision petition received by way of assigm j:er was fixed for ' (1) Consecutive / Bulk date of hearing. --
l arguments. Reply on behalf of respondent no. 2 w :ted for supply of , (2) Short date being given and no unnecessary 
. the video footage of the incident to the counsels oj • adjourmnents are being given. I 

J I I 
" -'--~~~~'-.. -..... ____ .~_._I ______ --------.. - -------------~---.-.. --- ___ -----.-.-l~ 

Ci ~ 
a· 



SI 
No 

18 

Date of 
Framing 

of 
Charges 

( 

CNR No. and Cause title Nature - Whether State 
case, complaint case or 
clos~r~ ~~P_0!l _ 

DLCTll-001216-2019 Criminal Revision 

Directorate of Enforcement 

Vs 

Moin Akhtar Qureshi Etc. 

VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI)·24 
'Rouse Avenue District Court 

( 

Penal statutes Nm'ofJell pWhether accused is sitting 
involved accused or former MP/MLA 

Uls 3 & 4 of PM LA 9 Sitting MP 

Date of institution 

Initial Institution Date 
23.10.2017 

Case Received in this court 
29.03.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 
Stage witnesses t of witnesses when by superior court, if yes give detail Interim orders 

of the accused - matter has are existing in 
~ase Whether been the matters 

recorded posted for 
or not final 

arguments 

Date of cognizance 

23.10.2017 

I 

I 

Expected date of disposal of 
case. 

Witnes ~itness Witnesses Defence Defence No No Within one year from the date of 
ses es examined witnesses witnesses framing charge. 
cited droppe cited examined 

d 

--- Misc. 65 - - - - - -
App 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
_ .. . .. . .. . .... .............. ...... .. --.. • .•.... '- .. .. - .. . . .... .. .... - - .. .... ....... 

" Court on its own motion vs. Union of India & Drs." below mentioned points have been added . .... .._ . . ,- . . .. ,' . . 

Short Summary of the work done in the case during the month . The Action plan formulated and the The specific reasons, if any causing delay in 
• steps taken for expeditious disposal disposal of the matter 
of the case 

. .. ~. . .... ........... .. ..... . .... .... ..,." . .. -...... ..", . .... - . .. .. - ..... - .............. __ .......... 

1.) Case received by way of transfer on dated 29.03 .2025. - --
2.) There are 9 accused in this case. It was submitted that the process of reconciling 
the documents supplied to the accused persons and the inspection of the court 

. record was still underway. The COUlt had directed to complete the said process by 

_mum I 
the next date in terms of the previous order dated 17.05.2025. 
3) The COUlt had also directed the 10 of the predicate offense to apprise the court 
regarding the status of investigation on the next date of hearing . 

• 4) Four (4) misc. applications were taken up and disposed of in this month. 
... . -.... ' . -" .. ..... .. . _ .. -... '_"" "H _ • •••• _. 

~ 



SI 
No 

19 

Date of 
Framing 

of 
Charges 

---

CNR No. and Cause title 

- -
DLCTll-000301-2025 

Directorate of Enforcement 

Vs 

Sonia Gandhi & Ors 

Presen Detail of prosecution 
Stage witnesses 

of the 
[case 

VI8HAL GOGNE 

(
Additional Sessions Judge 

3pecial Judge ( PC·Act), (CBI).24 
'Rouse Avenue District Court 

Np.wD ~lh" 
Nature - Whether State Penal statutes No. of 
case, complaint case or involved accused 
closure _rEp~rt _ 

Complaint Case VIs 3 & 4 ofPMLA 7 

( 
Whether accused is sitting Date of institution 

or former MP/MLA 

SittingMP Initial Institution Date 
15.04.2025 

Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 
t of witnesses when by superior court, if yes give detail interim orders 

accused - matter has are existing in 
Whether been the matters 
recorded posted for 

or not final 
arguments 

Witnes lWitnes~ Witnesses Defence Defence No No 
ses es examined witnesses witnesses 

cited droppe cited examined 
d 

Misc. 71 - - - - - -
App 

-

Date of cognizance 

.. _ .. __ .. -

Expected date of disposal of 
case. 

Within one year from the date of 
framing charge. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
"Court on its own motion vs. Union of India & Drs." below mentioned points have been added. 

.... ... ..... . _- ...... .... .... ........ .. ·- - '~h~~pe~ifi~~e~sons,if ~n; C~USi~gJ· .......... : 

delay in disposal of the matter 
;1 Short Summary of the work done in the case during the month 'The Action plan formulated and the 

steps taken for expeditious disposal of 
the case :L. ______ . _____________________ _ 

I.) Fresh Case received by way of assignment on dated 15 .04.2025. .1 

2.) There are 7 accused in this case. . 
3.) The matter was taken up on twelve (12) dates of this month on day to day basis for ', 

I,submissions on behalf of the ED and all proposed accused persons w.e.f. 02.07.2025 to · 
· 08.07.2025, 12.07.2025 to 17.07.2025 & 29.07.2025. I 
14.) Extensive submissions on the aspect of cognizance with rebuttal were rendered andi 
Encluded by Mr. S V Raju, Ld. ASG on behalf of the ED., 
.. .. . . ... . .. . . ... . .. . .. . . . .... .. .... . .... . ...... ..... . . . . .... . . . ~~--. -.. ~--- - .~-.. - .- -

I 
I 
i 
I 

.~. 
'" ft · ... · 

1 



1-' 

VI8HAL GOGNE 
Additional Sessions .i uJge ( 

Special Judge ( PC-Act), (Clll)-24 
'Rouse Avenue District Court -_ .. ~.~.-.- , 

5.) The submissions on the aspect of cognizance were made and concluded on behalf of all I 
• i' parties. , 

6.) In view of the extensive submissions made by the ld. respective counsels for the proposed ! 
accused with reference to case law and the documents on record, the defense counsels were I 
directed to file brief synopsis of their submissions. The said submissions were filed. 
7.) The case files relating to the present prosecution complaint as well as files relating to the 
previous enquiry, akin to preliminary enquiry, in the present matter were inspected by the 
court for mUltiple dates in the court room itself in the presence of the officials from the ED. 
8.) Further inspection of the case files was required to be conducted by the court. Matter is 
fixed for the said purpose. 

~ 

~NevrnellU .. ~~ 

__ =.,1 



SI 
No 

20 

Date of 
Framing 

of 
Charges 

---

, 

CNR No. and Cause title 

DLCTlI-000406-2025 

State 

Vs 

Chandan Chaudhary Etc. 

( 
VI~HAL GOGNE 

Additional SeSSiO!1ll J u,lge 
Special Judge (PC-Act), (CBI)·24 

TV : 

Nature - Whether S'tate case, ~w'p"e~~'t~JfJ~ms No. of 
complaint case or closure report Involve accused 

Sessions Case Uls 3(J)(r), 3(J)(s) 4 
ofSC / ST Act 

( 

Whether accused is sitting Date of institution Date of cognizance 
or former MP/MLA 

SittingMLA Initial Institution Date 29.04.2022 
29.04.2022 

Case Received in this court 
02.05.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of dis'posal of 
Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

bfthe accused matter has are existing in 
case Whether been the matters 

recorded posted for 
or not final 

arguments 
Witnes /Nitness Witnesses Defence Defence No No Within one year from the date of 

ses es examined witnesses witnesses framing charge. 
cited droppe cited examined 

d 
Argl 13 - - - - - -

Charge 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

I 

"Court on its own motion vs. Union of India & Drs." below mentioned points have been added. . ... ... . _. .. _. -
The specific reasons, ifl Summary of the work done in the case during the month The Action plan formulated 

and the steps taken for any causing delay in 
expeditious disposal of the case disposal of the matter 

received by way of transfer on dated 02.05.2025. Matter was taken up on two (2) dates in this month. - I --
e are 4 accused in this case. Matter is fixed for arguments on charge. I 
he first date the 10 who was now retired, was not present. The main counsel of the accused persons was 

I present citing some personal reasons. I 
,e seeond d.te the eompl.inant was not present. It was notieed that the trn,,,eript of a video re,",ding I I 
:dly reflecting the incident in question was on record. A pen drive stated to be bearing the said recording 
) on file. However, the copy of the said footage had not been provided to the accused persons. The court . 

~
'~ 

had directed to provide the said footage to the accused persons through SHO concerned. I 
, 5.). ~att" ~~sE",edfi" mg>l,!,en~n_cl>a~ __ . __ ~,;-_~ ______ , ___________ . _____ .. _ __ _______ . _ __ __ _ I .-__ .. , _ __ • _ ____ . ___ ._~ __ ___ --J 

" 



r 
VI~HMGOGNE 

Additional Sessions Judge 
Special Judge ( PC·Act), (CBI)·24 

'Rouse Avenue District Court 
New Delhi 

( 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. of Whether accused is sitting Date of institution Date of cognizance 
No ~omplaint case o! closure report involved accused or former MP/MLA -- - --- - _ . . 

DLCT11-001433-2019 State U/s 120B, 420 \0 Former MLA In itial Institution Date 19.01.2010 
CBt IPC and 13 (2) r/w 23.12.2009 

21 Vs (PC Act case) 13(1)(d) of PC Ac Case Received in this court 
Arvind Pandalai Etc. 1988 21.05.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any Expected date of disposal of 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders case. 

Framing pfthe accused - matter has are existing in 

of pase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defense Defense No No Within one year. 

ses es examined witnesses witnesses 
cited droppe cited examined 

d I 

_.- P.E 60 - ! 54 - - - -

I 
, 

I 
--

I 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

. .... ~. ..... -.- .~ ..... ~ ...... ..• '-.- , ,- . ,- " .... ___ .......... .. _ ... ........ n._ .... _, .. _ ........ ..... .. _ . .. ......... _-- -•... -.. _--_..... ..•. ----_.- ' •.. '. ' .. .... _-_.. ... .. .. .,------ . ........... ........ ........... .... 
" Court on its own motion vs. Union of India & Ors." below mentioned Qoints have been added . . . •....... •... 

Short Summary of the work done in the case during the month I The Action plan formulated and the steps : The specific reasons, if any causing 
1 taken for expeditious disposal of the case delay in disposal of the matter 

- , . - . " 
! 

1.) Case received by way of transfer on dated 21 .05.2025. ! - Unavailability of the witness and documents. 
2.) There are 10 accused in this case. The matter was been received by way of transfer as one of : 
the accused (A-7) was a former Member of Parliament. 
3) The matter was fixed for prosecution evidence. The matter was taken up on two (2) dates of : 
th is month . On the first date PW 53 was cross- examined and discharged. ' 

: 4) On the second date summons to two witnesses namely E. Hussain andY. Shankar were 'I 
received unserved. : 

, 5) The ld. Prosecutor for the CBI sought some time to determine whether the witnesses were i 
required to be exam ined at all or to be dropped. I 

~ 



( VI~HAL GOGNE 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI)·24 
'Rouse Avenue District Court 

New Delhi 

(' 

SI CNR No. and Cause title Nature - Whether State case, Penal statutes No. oj Whether accused is sitting Date of institution 
No complaint case.~~cJosure report involved accused or former MP/MLA 

---
DLCTI1-000624-202S Misc. DJI ASJ - -- -- 05.07.2025 

State 

22 Vs 
Virender Singh Kadivan etc. 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

Framing pfthe accused - matter has are existing In 

of case Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes /Nitness Witnesses Defense Defense -- --

ses es examined witnesses witnesses 
cited droppe cited examined 

d 

-- Dispos - - - - - - -
ed of 

-- --- -

Date of cognizance 

--

Expected date of disposal of 
case. 

Disposed of in this month. 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 
I 

" Court on its own motion vs. Union ()f India & Ors." below mentioned points have been adde~~ 
,I Short Summary of the work done in the case during the month ' The Action plan formulated and the steps rT~h-e~sp~e-c-ifl-' c-r-ea-s-on-s-, -if any causing-, 
I _ ' taken for expeditious disposal of the case delay in disposal of the matter I 
:1 Fresh application received by way of assignment in this month. The application has been I J 
I
disposed of in this month. I 

I 
.L._~_~~ ____ . _ _ . ____ . _. _ ... _.~ _, -: . ""::-.:- ___ -:-. ___ ____ '. __ ___ . __ . _ _ ~----:. . ...... .. ~ ...... ... _ ....... ~. 

~ 
,-
~ , 



. 
• 

,.-' 
VI8HAL GOGNE 

Additional Sessions Judge 
Special Judge ( PC·Act), (CBI)-24 

'Rouse Avenue District Court 
New Delhi 

( 

SI CNR No. and Cause title Nature . Whether State case, Penal statutes No. of ~hether accused is sitting Date of institution 
No ~omplalnt ca~e ~~ clo.sure report involved accused or former MP/MlA 

DLCTlI-000682-202S Sessions Case 406/409/420/4671 17 FormerMLA Initial Institution 
State 468/471118812011 24.06.2017 

23 Vs (PC Act) 120B/109/34IPC Received in this court on 
Raj Kumar Goe1 etc. and Sec 17.07.2025 

7/8/11/12/13 of 
PC Act 1988 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

Framing pfthe accused - matter has are existing in 

of Fase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes ~itness Witnesses Defense Defense .. .. 

Date of cognizance 

24.06.2017 

Expected date of disposal of 
case. 

Disposed of within one year 
ses es examined witnesses witnesses from the date of framing charge i 

cited droppe cited examined 
d 

I Misc. 
----- - - - - - - -

App 

--

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

... . ... .. .. .... ~ .. -..... • ...... , ••••••• H •••• • • ____ _ • __ •• __ ••• _ ••••• ·_. _· •••• _ ••• ••••• ____ ••• _ ••••• _ •• _._ . _ •• • • • __ ••••• __ •• •••• w •••• _ •••• _ .. . 
........ _ ... _._._. __ .... _. = .. w . .. _ •• _ ____ .... __ ... ,,_ ..... _. __ ...... ....... __ .. . _._. ___ ._.w._._ .. " Court on its own motion vs. Union of India & Ors." below mentioned I~oints have been added 

: Short Summary of the work done in the case during the month ; The Action plan formulated and the steps ' The specific reasons, if any causing 
! taken for expeditious disposal of the case : delay in disposal of the matter 

• • •• _ __ w. ,'w ... • • ... ". --- .•..... -~ ..... . ...... .. .. _._ .. _ ..... . .. ... ... . ...•... -.- ..... - ...................... _ . ...... _ " .. ..• ... _ .. _ ........... ... _ ..... 

! Matter is received on transfer from the Saket Courts Complex, New Delhi in the month of July , Matter has been received in the month of July 
: 2025. There are 10(Ten) accused in this matter. The matter is at the stage of arguments on , 2025 by transfer from Saket Courts Complex, ; 

• charge. Notice was issued to the 10 of this case for assistance to the State. The complete trial . (South East), New Delhi. vide order dt. · 

• court record is not yet received. 02.07.2025 of Hon'ble High Court of 
. Delhi in TR. P. (Crl.) 44/2025. The 
complete trial court record is awaited . 
. .. ...... _ ... ...... 



( VIiSHAL GOGNE 
Additional Sessions Judge 

Special Judge (PC·Act), (CBI)·24 
'Rouse Avenue District Court 

New Delhi 

( 

SI CNR No. and Cause title Nature . Wheiher Siaie case, Penal statutes No. of Whether accused is sitting Date of institution 
No ~omplaint ca_s~_E.~ C?!o~ure report involved accused or former MP/MLA - - -----

DLCTll-000683·2025 Complaint Case 45,3 &40f 10 Former MLA Initial Institution 
Directorate of Enforcement PMLA Act 2002 25.02.2017 

24 Vs (PM LA) Received in this court on 
Rohit Tondon etc. 17.07.2025 

Presen Detail of prosecution Statemen Detail of defence Date since Whether there is any stay of proceedings ordered Whether any 

Date of Stage witnesses t of witnesses when by superior court, if yes give detail interim orders 

Framing pfthe accused· matter has are existing in 

of pase Whether been the matters 

Charges recorded posted for 
or not final 

arguments 
Witnes Witness Witnesses Defense Defense -- --

Date of cognizance 

25.02.2017 I 

I 

Expected date of disposal of 
case. 

I 

I 

Within one year from the date of 
ses es examined witnesses witnesses framing charge I 

cited droppe cited examined 
d 

... Misc. - - - - - - -
App 

-- - --- --

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

F_H~.~~~W~~;~~~~n~~oo~~~~~i=;~l-:-!-~-c-:-~-:~~~:=~=:=:=~-~-~~n-:-tt-~-:-s=~=g~~ 
Matter received on transfer from the Saket Courts Complex, New Delhi in the month of July i Matter has been received in the month of July 

'12025. There are 17(Seventeen ) accused in this matter. The matter is at the stage of arguments i 2025 by transfer from Saket Courts Complex, 
, on charge. Notice was issued to the IO of this case for assistance to the State. The complete ' (South East), New Delhi. vide order dt. 
trial court record is not yet received. I 02.07.2025 of Hon'ble High Court Of

J 
; Delhi in TR. P. (Crl.) 44/2025. The 

'I : I complete trial court record is awaited. 
~ ___ . ______________ _____ . _ _____ _______________________________ _ ___ _ l _ ________ _ . _______ _ 

~ 
( 

" 
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4 
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51 CNR No. and Cause title Nature . Whether State case Penal statutes 
No omplaint case o~ch~~ure report involved 

~ .... 
DLCTIl·OOO719·2025 Misc. OJ/ ASJ .-

State 

25 Vs 
Kishore Sam rite 

Presen Detail of prosecution Statemen Detail of defence Date since 
Date of Stage witnesses t of witnesses when 
Framing of the accused· matter has 

of case Whether been 
Charges recorded posted for 

or not final 
arguments 

Witnes Witness Witnesses Defense Defense 
ses es examined witnesses witnesses 

: cited droppe cited examined 
d 

... Misc. , - - - - - - -
App I 

I 

: 
---- - -~ -

V1~HAL GOGNE ( 
Additional Sessions Judge 

Special Judge ( PC·Act), (CBI)·24 
'Rouse Avenue District Court 

New Delhi 

No. of ~hether accused is sitting 
accused or former MP/MLA 

-- --

Date of institution 

25.07.2025 

Whether there is any stay of proceedings ordered Whether any 
by superior court, if yes give detail interim orders 

are existing in 
the matters 

.. --

Date of cognizance 

--

Expected date of disposal of 
case. 

Within a month 

Note:- In terms of order dated 21.12.2023 passed by the Hon'ble High Court of Delhi in W.P. (Criminal) No. 1542/2020 titled 

I 

I 
i 

r--------~---~--~~~~.~. = .. -~. ~~~~~~-~~-~~-~~~ .-. . .. . - .... -.. .. ...... ... ' - .F-"~~~-~~~~~~-~-~"" 

Short Summary of the work done in the case during the month The Action plan formulated and the steps The specific reasons, if any causing I: 

"Court on its own motion vs. Union of India & Ors." below mentioned points have been added. 

taken for expeditious disposal of the case delay in disposal of the matter 

Fresh application received by way of assi~nment in this moth. Notice were issued to the 10 and - l ....... I' 
Bank Officials for reply. .. 

L,,-~_~~~.~.~_~-_. ~. .. ... .. ... _.. ..... ... ... ...... .............. .. .... .... __ .. ... . . ... .. 

~ 
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To, 

( 

The Ld. Principal District & Sessions Judge, 
Rouse Avenue District Court, 
New Delhi. 

mn1( M 

PARAS DALAL 

-;' -:-,i;: · ;i _~-: :::';;G:rh -01 
J.IY · oJ, .: , ', ~ ! y ~: ',~: ~ )!~ ,i !:: .ij1 

n :;3 f..~ ; ;.;'1 :;'; ·" o . ..,~l, 1i fc;::;;iT 
Rotee ""<I;-rl~t BlSmct ~1rts, ~.Jew !reilli 

Ref No:- MPIMLAsIRADC/Gaz/2020/E-22388-22393 dated 24/11/2020 & MPIMLAs.IRACC/Gaz./2024/298D-307D dated 
12.01.24. 

Subject:- Monthly Progress report of the Courts Set up for trial against sitting and former Member of Parliament (MP's) and 
Member of Legislative Assemblies (MLA's). 

Respected Madam, 

It is submitted that the requisite information is being furnished as under:-

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs FOR THE MONTH OF 
JULY 2025. 

1. N arne of the Presiding Officer 
2. Designation 
3. Date since which posted in the Court 
4. Total number of cases pending on the first day of the month 
5. Number of cases disposed in the month with details Le. 

6. Number of cases pending on the last day of the month: 

Note* One fresh case instituted in this month. 

Sh. Paras Dalal 
ACJM-Ol 
26.10.2024 (A/N) 
19 
o 

20 
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Natur 
e 

heth 
wheth er 

er accuse 

and Case case, Statute of 
CNR N0' 1 ,tate P.... No 

. dis 

Title co~pl involv: acc 
alnt d use 

CNRNo. 

DLCT12-

000241-

2019 & 

case d 
or 

dosur 
e 

report 

Crimin 

sitting 
or 

forme 
r 

MPIM 
LA 

Presen Date of Date of t stage 
Date o~ I taking framing of the 
institutl cognizan charge case on 

ce 

f " 

Stat 
erne 
nt 
of 

Details of d . se r prosecutIOn h . w e 
Witness ther 

Wit Wi Wit 
nes tne ness 

s ss exa 
cite dr min 
d op ed 

reco 
rde 
dor 
not 

Ct Case-

22/19 

SMRITI 

ZUBIN 

IRANI VS 

SANJAY 
NIRUPA 

al 1499/500 
(Camp IPC 
laint 

1 Former P4/01/1310S/01/13 119/12/1 IFurther, __ 
MP I 3 Procee 

Case) 
dings 

M 

Details 
of 

defence 
witness 

De 
fen Defe 
ce nce 

,wit witn 
nes ess 

5 exam 
cit ined 
ed 

Date 
since 
when 

matter 
has 
been 

posted 
for 

final 
rgume 
nts 

Whether there 
is any stay of 
proceedings 
ordered by 

superior court, 
if yes given 

details 

Stayed by 
Hon'ble 

Supreme Court 
S.L.P (CR.L) 
3477/2019, 

3429/2019 (II­
C), Vide order 
dated 22/04/19 

Page No. 2/20 

( 

Whether 
any Expected 

interim date of 
orders are 

disposal of existing in 
case the 

matters 

Yes, Vide I Subject to 
order dated vacation of 

22/04119 stay. 

(b) 

(a) Action Plan (c) 
formulated 

Short summary of the and the steps Specific reasons, if any 
work done in the said 

case(s) during the 
taken for causing delay in 

month 
expeditious disposal of the said 
disposal of case(s) 

the said 
case(s) 

Awaiting 
Orders of the 

Matter is listed in July on'ble 
due to stay. Last date of 
hearing was 22.07.2025 of 
and the next date of and 
hearing is 14.0S.2025. atter would 

e expedited 

L2 

pnce the stay 
is vacated. 

Stayed by Hon'ble 
Supreme Court S.L.P 

(CR.L) 3477/2019, 
3429/2019 (II-C), Vide 
order dated 22/04/19 



CNRNo. 

DLCT12-

001394-

2019 & 

Ct Case-
64/19 Crirnin 

~I SANJAY (C~~P 1499/500 11 Is~g 115110/13122/10/13 

NIRUPA lamt !PC 

MVS Case) 

SMRlTI 

ZUBIN 
IRANI 

CNRNo. 
DLCT12-

000017-

2021 & 

Crirnin 
200 

Ct Case Cr.P.c. Sitting 
212021 al 

& MLAI 
IICHHAIL (Comp 

99/5001 
5 

Sitting 
21/01121 27/01121 

BIHARI Iaint 
341120- MP 

GOSWA Case) 
BIPC 

MI 
VS 

SATYEN 
DER 

JAIN & 
OTHERS 

17111/22 

IFurther 
Procee 
dings 

I 

I -- I -_ , I __ I __ , --

Stayed by 
Hon'ble 

( 

waiting 
Orders of the 

atter was not listed in on'ble Stayed by Hon'ble 
Supreme Court uly due to stay. Last Supreme Supreme Court S.L.P 
S.L.P (CR.L) Yes, Vide Subject to ate of hearing was Court of (CR.L) 3477/2019, 
3477/2019, order dated vacation of 2.07.2025 and the dia and 3429/2019 (II-C), Vide 

3429/2019 (II- 22104119 stay. ext date of hearing is atter would order dated 22/04/19 
C) 14.08.2025. e expedited 

Vide order nee the stay 
dated 22/04/19 is vacated. 

Yes, Vide Subject to waiting 
Order decision on rders of the 
Dated the petition on'ble High 

14112/23, U/s 482 ourt Of~ continued Cr.P.C atter was not listed in elhi and t.ayed by the Hon'bI€ 
on pending uly due to stay Last atter would gh Court and interim 

subsequent before the ate of hearing was e expedited tay against trial. 

dates and Han'hle 3.05.2025 and the nee the stay 
lastly on High Court ext date of hearing is . vacated. 

06.05.2025 of Delhi or 2.08.2025. 
vacation of 
stay order. 

Page No. 3/20 Y 
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( ' 

CNRNo. 

DLCT12-

000052-

2021 & Ct 
Crimin 200 Case Further 

al Cr.P.C. 
15/2021 Sitting 28/08/20 procee 

(Camp & 1 01109/21 -- 6 -- -- -- --
KAlLAS laint 4991501 

MLA 21 ding/di 
rection 

H Case) IPC 

GAHLOT 

VS 

VIJENDR 

A GUPTA 
-- . - --- ~ ~ ~-'----- -

( 

Yes, Vide 
Order 

Stayed by Dated 
Hon'ble High 05.02.24. 

Subject to 
Court in continued -- vacation of 

CRL.M.C. on 
2964/2021, subsequent 

stay. 

vide order dates and 
dated 24/11/21 lastly on 

21.05.2025 

Page No. 4/20 

Matter was not listed in 
uly due to stay. Last Awaiting 

date of hearing was Orders of the 
23.05.2025 and the Hon'ble High 
next date of hearing is Court of 
25.08.2025. pelhi and 

Inatter would 
be expedited 
pnce the stay 
's vacated. 

J ·:~ ; : , ;:.~-Ol 
. : ~ ; :;:j';:r.le-lll 

. 4 • • Fl , 13~ 

" '-': c':::'. t\~'iI Dch~i 

Stayed by Hon'ble High 
Court in CRL.M.C. 

2964/2021, vide order 
dated 24.11.21 and 

continued vide Orders 
dated 05.02.2024, 

10.04.2024, 
18.07.2024,07.10.2024, 

31.01.2025 and lastly 
on 21.05.2025. 

- ----



CNRNo. . 
DLCT12-

000094-

2022& Cr 

Cases 

17/2022 

STATE 
VS Crimin 

; I RIPUL '" r3/354J 
VERMA (State 506/509/

1 
7 

@ VIPUL Case) 34 IPC 

&ORS 

FIR NO. 
834121, 

P.S. 
SHALIM 

AR 
BAGH 

(Origina 
I Date of 
nstitutio 

n= 
i28/05/22 

) 
(Date on 1010812 

Sitting I whic~ 22/08/22 
MLA easelS 

received 
1 harge 

Institute ramed) 
d in this 
court = 

PS/09/22 
) 

, ~ . 

Final 
Argum 121 110 

ents 
11 5.06.25 

Page No. 5/20 

( 

Earlier, 
there were 
directions 

of the 
Hon'ble 

High Court 
of Delhi to 

post the 
matter 

subsequent 
to date 
fixed 

therein. 
However, 
is no such 
directions 

were 
passed. 

s per directions 01 

Matter was listed on on 'ble High Court 01 

p2.07.2025 for final elhi and on thE 
arguments. Ld ubmissions of thE 
Counsels for othe~ arties matter wa~ 
emaining accused djoumed for foUl 
~x~ept accused Sanjay fforts made onth i,e frOlf 

Mishra sought to list matter 13.03.2024 tc 

~
djournment as the very week 4.07.2024 and now a~ 
rguing counsel was ow ever '0 directions fOl 

ot available. It had vitness' has djouming the mattel 
been specifically ought received, the 
'equested that the djournments bein~ 

30.08.2025 ~atter be fixed for for last two 
8.07.2025 or ates. 
.2.08.2025. Matter be nnecessary 
lXed for final djournments 
rguments on behalf of re avoided 
ther remaining nd all efforts 
c~used except Sanjay re made to 

shra on 02.08.2025. 'spose of 
t was clarified that no 

rther adjournment 
hall be granted to the 
ccused side. 

: ... . _,r· -;-:-r~ _01 
. : . ' 1 ,1 

c' ' .: .-')1 
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CNRNo. 

DLCT12-

Stayed by ~tayed by Hon'ble Higr. 

000112-
Receip Hon'ble High 

t of Court qua !court qua accusec 

2022 & Cr directi accused ~atter was not listed in iKuldeep Kumar ir 

Cases ons iKuldeep Kumar 
uly due to stay. Last 

~waiting 
~RL.M.C. No 

from inCRL.M.C. 
Yes, Vide ~ate of hearing was 5853/2022, vide ordel 

19/2022 
order dated 

Orders of the 

Crimin the No. 5853/2022, 
b6.03.2025 and the ~ated 10/11/22 

; STATE al Sitting 20/10/2 Hon'bl vide order 
11.10.23, 

Subject to 
pext date of hearing is 

Han 'ble High 
~nd Vide interim order~ 

5 126/09/22 26/09/22 and on ~)1.08 . 2025. Ieourt of 

VS (State 188 IPC MLA 2 e High 
4 -- I -- -- -- -- dated 10/11/22 vacation of Ioelhi and 

~ated 15/02/24 

KULDEE Case) Court and qua other 
subsequent 127/05/24, 12.07.24 
dated and 

stay. Imatter would 

P of accused 
lastly on 

pe expedited ~6.11.24 anc 

KUMAR Delhi! persons in 
17.03.2025 interirr. 

&ORS Further CRL.M.C.691O 
17.03.2025 

pnce the stay 
prder have beer. 

is vacated. 

FIR NO. procee /2022 & ontinued till NDOH 

413/21, ding k=rl.M.A.267811 
.. e. 24.07.2025. Nov. 

P.S. 
2022, vide ~e next date of hearing 

order dated ~ere is 01.08.2025. 

KALYAN 19/12/22 
PURl 

./=-;-:-; -d -;-t::'b; =?'~~~ -01 
•• ' 1.·1 ~ . :,:, ~ ... J "'I" .. J. ... I. CJCf, I 'I 

.. :: '::;j:;lr.1k-Ul 

:>~ ,1t~ 

. ~, - .:: ~I ~ ;; Delhi 

Page No. 6/20 
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(Origina 

CNRNo. 1 Date of 

DLCT12- nstitutio 

000122-
n= 

lReceip 
15/01/21 

2022 & ) of 

CTCases Crirnin 
200 (Date on 26/04/2 

prder, 

7 11/2022 
al Cr.P.C. Sitting which 3& 

'f anyl 
(Comp 2 19/01/23 cross 2 

& MLA case is 29/04/2 -- -- -- -- --
laint lexamin 

RAVIND 
Case) 

499/500 received 3 
ER IPC I lation 

KUMAR Institute 
pf 

VS d in this IeW1 

DURGES court = 
H 28/10/22 

PATHAK ) 
&ANR 

( 

lMatter was listed on 
b4.07.2025. Ld. 
touncel for 
~omplainant submits 

Yes, Vide that complainant has 
order dated pxpired and he seeks 4 
20.12.23 & Subject to weeks time to move 

Yes until -- 02.04.24, vacation of ppropriate appearance 
09.12.2024 

10.09.2024 stay. or substitution of LR's 
and lin this regard. Matter is 

20.02.2025 row listed for receipt 
bf order from Hon'ble 
!High Court as well as 
or further 
onsideration on 

04.09.25 

:;-

Page No. 7/20 

IVIde order datec 
p9.11.2023, the revisiOI 
petition preferred bl 
ccused! petitioner agains 

Itbe summoning order wa! 
~missed by the Ld 
jASJ/Spl. Judge (PC Act 
~BI-24 (MPsIMLA: 
~ases), RADC, ND 
\Further, both the Ld 
~ounsels submitted tha 
lvide order datec 

Awaiting ~0.12.2023 in CRL.M.C 
Orders of the lNo. 9255/23 & CRL.M.A 
~on'ble High lNo. 34587/23 of thl 

Court of iHon'ble High Court 0 

Joelhi, where thl 
Delhi and ummoning order datec 

matter would 19.01.2023 has beel 
be expedited haIlenged and order datec 
once the stay t20.12.2023 both the partie! 

is vacated. ~ave been given liberty t( 
eek an adjournmen 
~efore this Court till thl rext date of hearing. This 
'nterim order Wat 

eiterated in order datee 
92.04.24, 10.09.24 ane 
ast/y on 20.02.25. ThE 

rext date of hearing is nO\1 
7.07.2025 in Hon'blE 

lHigh Court of Delhi. NOlI 
he matter is listed beforE 
his court on 24.07.2025 .. 

: >-;-:~ -01 
'-,! ~·-Qi 

-1 ,~ 

-:, ',\Ii D~~~~ 
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CNRNO. 
DLCT12-
000099- (Origina 
2023& 1 Date of 

CR nstitutio 
CASES n= 
7/2023 21/10/21 

) Matter 
Crimin (Date on is re-

STATE al 188/34 
I 

Sitting which 
VS (State 

3 10/12/21 28/08/2 listed 
IPC MLA case is 3 for 4 -- --

KULDEE Case) received purpos 
p / e fixed 

KUMAR Institute 
&ORS, d in this 
FIR NO. court = 
372121, 07/07/23 

P.S. ) 
GHAZIP 

UR 

( 

Stayed by Yes, Vide 
Hon'ble High order dated 
Court of Delhi 15.02.24, Subject to 

-- -- -- -- in Crl.MCNo. 12.07.24, vacation of 
7326/2023, 26.11.24 stay. 
vide order and 

dated 17.03.2025 
11.10.2023. 

Page No. 8/20 

Matter was not listed in 
uly due to stay. Last 
~ate of hearing was 

6.03.2025 and the 
rext date of hearing is 
01.08.2025. 

.l \ ~ , ~ , , ! _ .. . . 

Stayed by Hon'ble High 
Court of Delhi in 

jAwaiting 
prders of the 

Crl.MC No. 7326/2023 
vide order dated ' 

lRon'ble High 11.10.2023, dated 
lCourt of 15/02/2024, 12.07.2024 
Ioelhi and 26.11.24 and 
matter would 17.03.2025 interim 
be expedited orders have been 
once the stay continued till 
is vacated. 01.08.2025. Now the 

next date of hearing 
here is 01.08.2025. 

::!,1 -~l 

.. ·.· "!.~1 
; ii"J ;;-~ - : '~-:, I~:- :<:;;;-~. 1i ~ 

f:'v";t A'~;: 'j~ btn,! COJft5. ~/j;w Delhi 



CNRNo. 

DLCT12-

000177-

2023 & 

CR Cases 

12/2023 

STATE Crimin 1186/189/ 
) I VS al 353/506 

AMANAT (State IPC 
ULLAH Case) 

KHAN 

FIR NO. 
272/2020, 

P.S. 
Shaheen 

Bagh 

S·ttin 1 I ~Lf 130.10.23131.03.24102.08.24 

/ ,-

PE 19,- 8 

( 

No 

Page No. 9/20 

October 
2025 

atter was listed on 
1.07.2025, 18.07.2025 
nd 28.07.2025 for PE. 
n 01.07.2025 a 

equest letter received 
om PW8 stated that Short dates 
e was unable to given and no 
ttend the court today nnecessary 
ue to law and order djournments 
uty in Chandigarh. being 
resh summons 

d PW8 f all 
Witnesses to bE 

ssue to or . 
NDOH. On 18.07.2025 fforts are xammed are from NIA 

~ 
nd are posted out 01 

W8 was further partly made to lh· h 
. d d· f e 1, w OSE ross-examme an spose a . 

further cross ase ppearance reqUlre~ 

~ 
. . di . I epeated summons anc 

xammation was xpe tious Y t · d t f times a es 0 one 
eferred at request of d whenever k t b . 
d. counsel for the ossible date vee canna e gIVen. 

~
cused. f one week 
n 28.07.2025. further is given, 

ross examination of ubject to 
W8 has been recorded vailability of 
d witnesses was ounsels. 

llischarged. 
Put up for further PE of 
emaining witness on 

b1.08.2025 

,J , ' 

- ~ ·l.1 

m;> :;'. '. I . . . ~~ ' 
R-C' :J?:: A ~':r.,-·f ~ :' . . -~ t c .~ :. ,I, •. .• : ~'riil! 
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( 

Matter was listed on 
14.07 .. 2025. The 
accused side had 
;;upplied a list of 

~hort dates 
questions to be 

~iven and no 
porrowed from the 
onnected case no. 4/24 

~nnecessary 

~ua witness Sh. 
~djournments 
~re being 

pandeep Kumar 
~iven. ~harma. The queStion 
lFurther all 

~as been noted by the 
!efforts are 

omplainant side and 
made to 

CNRNo. ~ey sought time to 
dispose of 

DLCT12- ~tudy as well as 
000038- espond to such 

ase 
expeditiousl y 

2024& adoption. The parties 
and whenever 

CTCases have agreed for 
possible date 

02/2024 examination of witness iDates are taken by both 
Crimin 

200 :;h. Sandeep Kumar 
of one week ~e side for non-

iDIRECTO 
al 

Cr.P.C. Sitting 03.02.20 07.02.20 :;harma on 23.07.2025. 
is given, 

availability 01 
RATE OF 

CampI 
r/w/s 

1 
MLA 24 24 

21.12.24 CE 2 - 1 - - - - - - 30.08.2025 
Matter be fixed for 

subject to 
omplainant's witnes! 

aint availability of 
ENFORC 

Case) 
174 IPC ross examination of 

Counsels. 
or on personal requesl 

EMENT witness Sh. Sandeep of counsel for accused. 
(E.D.) Kumar Sharma on 

Further, 

Vs 23.07.2025. 
r.vhenever 

ARVIND On 23.07.2025 Ld. 
matter is 
listed for 

KEJRIWA Counsel for 
evidence, 

L omplainant sought 
vitnesses that 

ome more time to 
may be 

submit qua the 
adoption of questions. 

~xamined on 

Put up for 28.07.2025. 
the same date 

pn 28.07. 
~re identified 

25 CW 2 Sh. Sandeep 
'n advance 

(umar Cross examined 
~nd they are 

and discharged. Put up 
~ummoned 

for 01.08.25 for 
~ccordingly. 

examination of witness 
Sh. Joginder 

~ 

I 
I ~ ••• 

Tr,~ 'G7(' 

,I?o ~)e A\'~ r.~ : ~ .. ~: "., ..... _ ,', "~ ~I '~' C'e;'i. 



/ 
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r 

Short dates 
given and no 
unnecessary 

lMatter was listed on 
adjournments 

~4.07.2025. Ld. 
are being 
given. 

ounsel for the 
Further all 

omplainant has sought 
efforts are 

ome more time to go 
made to 

CNRNo. through the file and 
dispose of 

DLCT12- whether they wanted to 
000082- examine any other 

ase 
expeditiously 

2024& witness or not. Matter 
1md whenever 

CTCases be fixed for 
possible date 

04/2024 
Crimin 

consideration on of one week 
~ates are taken by bow 

al 
200 Puther CE on 's given, ~e side for non· 

PlRECTO Compl 
Cr.P.C. 

1 
Sitting 06.03.20 

07.3.24 21.12.24 CE 2 01 30.08.2025 
~3.07.2025. On 

~ubject to 
~vailability 01 

RATE OF r!w/s MLA 24 - - - - - - - ~3.07.25 Ld. Counsel complainant's witnes~ 
aint !availability of 

ENFORC Case) 
174 IPC or complainant sought 

[counsels. 
pr on personal requesl 

EMENT ~ome more time to go 
Further, 

pf counsel for accused. 
(E.D) ~rough the file. Put up 

whenever 
Vs pn 28.07.25 on day 

matter is 
ARVIND !adjournment was listed for 
KEJRIWA ~ought by the accused 

evidence, 
L ~ide and matter was 

witnesses that 
!adjourned for 29.07.25. 
pn 29.07.25 Matter 

may be 
examined on 

was listed with 
the same date 

onnected case for 
01.08.25 

are identified 
'n advance 
and they are 
~ummoned 

accordingly. 
--- -- --- ~---

k,~:~, , ~;,: 

i'G? r.~.r;: ~ -. " 
Page No. 11120 

. , 
~~US'E :r:er.u~ ~ ;:t.: ;:: t:.J:i ~. :~t l~' ~C;:I ~ 



CNRNo. 
DLCT12-
000099-
2024& 190 (1) 

CTCases 
08/2024 

(a) 
Crimin Cr.P.C 

al r/w/s 
DIRECTO Sitting 
RATE OF 

CampI 200 1 MLA 05.04.24 09.04.24 

ENFORC 
aint Cr.P.C., 

Case) 1973 
EMENT 

rlwls 
(E.D) 

174IPC 
Vs 

AMANAT 
ULLAH 
KHAN 

/" 
( 

Compl 
ainant September 

18.10.24 
Eviden 

1 
2025 

ce 

Short dates 

Matter was listed on 
given and no 

07.07.2025, 
unnecessary 

08.07.2025. On 
adjournments 

07.07.2025 an 
are being 
given. 

adjournment was 
Further all 

sought by the 
efforts are 

omplainant side as the 
made to 

)nain counsel for the 
fllspose of complainant is busy in 

~ome other court in 
case 
expeditiously 

pre-lunch session. Ld. 
~d whenever 

ounsel for the accused 
~as not available in 

possible date 
Dates are taken by bow 

of one week 
post-lunch session. 

's given, 
Ple side for non-

!Both parties as well as availability oj 
~tness had agreed 

~ubject to complainant's witnes! 
for the date of ~vailabili ty of pr on personal requesl 

[counsels. 
omorrow. Hence, 

lFurther, 
pf counsel for accused. 

)natter was adjourned. 
~henever pn 08.07.2025 CW1 

ifurther partly cross 
Imatter is 

examined and further 
Ilisted for 

p-oss examination was 
evidence, 

~eferred at request of 
Iwitnesses that 

iLd. counsel for the ~ay be 
!examined on 

~ccused. Matter be 
the same date 

ifixed for further cross 
lare identified examination of CW1 

pn 05.08.2025 . 
~ advance 
and they are 
~ummoned 
~ccordingly 

~ 
~ ;:.::r~ ,~; ,-; ", . '~. ' :-. '; :V' , 

Rous~ AVi'nu~ a!,::;~: :~.;1,:,. :'bJi ~~~; 
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CNRNo. 
DLCT12-
000298- Matter 

2024& be 

CTCases 
210 (1) fixed 

18/2024 Crimin 
(a) for 

al 
BNSS clarific 

I iDIRECTO Compi 
r/w/s 

1 
Sitting ation, 

223 MLA 19.10.24 20.1.25 - 1 - -
RATE OF aint if any/ - - -

BNSS ENFORC Case) filing 

EMENT 
& 208 of 

Vs 
BNS written 

AMANAT submis 

ULLAH sion 

KHAN 

iMatter was listed on 
p7.07.2025 and 
p8.07.2025. On both 
~ated matter were 
~djourned at requested 
pf both sides. Both 
ides are at liberty to 
ile written October -- - - submission on or 2025 

before NDOH. Be 
ixed for clarification, 

'f any/filing of written 
ubmission on 
~5.0B.2025. Date fixed 
with the connected 
matter where the issues 
involved are similar 

:}: -; - -

r:-::' 

Page No. 13/20 ri~: .J _ r , 

Short dates 
~iven and no 
~nnecessary 
~djournments 
~e being 
~iven, 
IFurther all 
IPfforts are 
Imade to 
~spose of 

ase 
IPxpeditiously 
~nd whenever 
possible date 
pf one week 
is given, !This is a fresh caSE 

eceived by way 01 
~ubject to 

~ssignment in October iavailability of 
!counsels. ~024. 

IF'urther, 
~henever 
~atter is 
listed for 
pvidence, 
witnesses that 
may be 
IPxamined on 
~e same date 
are identified 
in advance 
and they are 
ummoned 

iaccordingly. 

-- :.' -:-;:1-1) 1 

' . :1 

. ~ :,,. :,')1 
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CNRNo. 
DLCT12-

Matter Short dates 000397-
be jgiven and no 2024& 

fixed 
~atter was listed on 

unnecessary 
!Fresh case has beer. CRCases 

for 
30.07.2025. On i1djournments 

eceived by way 01 18/2024 
compli 

30.07.25 matter was are being 
~ssignment or 

given. Crimin 186/3531 ancel 14+ 
~gain listed for FSL 

!Further all 
~4.12 .2024 & pending STATE 

al 32313411 Sitting further 6 
31.12.2025 eport and again notice 'nvestigation no .... Vs 02 24.12.24 - - - - - - - - - -

efforts are I (State 506/34 MLA consid = 
r,vas directed to be ~ompleted after filing 01 

made to 
HAJI 

Case) IPC eration 20 
lssued to FSL Rohini 

~spose of 
i2nd supplementar} YUNUS 

on 
for filing of FSL report hargesheet. Now FSl point 
or NDOH on 28.08.25 

case 
eport is awaited. FIR No. 

of expeditiously. 348/24, 
cogniz PS 

DAYAL ance 

PUR 

. ' 1 

;:-: ! , 
~~I: '; ~ .:' 

'.;1, ' : !t 

Page No. 14/20 



210(1) 

CT Cases Crirnin rand 223 
06/2025 al f BNSS 

i I Campi and u/s 
SATYEND aint 356 

CNRNo. 
DLCT12-
000062-
2025& 

AR JAIN Case) 
VS. 

KARNAIL 
SINGH & 

ANR. 

rlwls 
3(5) 
BNS 

2 ISitting 106.02.25102.06.25 
MLA 

Pre­
Summ 
oning 

Eviden 
ce 

,." 
( 

3 2 

Page No. 15/20 

l

'Short dates 
given and no 
nnecessary 
djournments 
re being 

given. 
atter was listed on urther all 

Ld. fforts are 
ounsel for to 
omplainant submitted 'spose of 
at the witness was not case 

vailable. Put up On expeditiously 
18.07.2025 On nd whenever 
18.07.25 CWI possible date 
F.xamined and f one week 
discharged in Pre . s given, ~ h h b 
I • • • res case as eer 
ummonmg eVidence ubJect to . d b j 

30.09.2025 ~nd matter was vail ability of eC~lve ~ pwa
b
y 

0 
. sSlgnment In e roar) 

dJourned ~o~ 31.07.25 ounsels. 025. 
for remammg Pre 
ummoning Evidence 
n 31.07.25 is 
n 31.07.2025 CW 2 for 

xamined and evidence, 
. scharged in pre itnesses that 
ummoning evidence. may be 

atter be fixed for xamined on 
rther pre summoning e same date 

vidence on 18.08.2025 re identified 
in advance 

~
nd they are 
ummoned 
ccordingly. 

A I,, ~! : ; c"" 21 t:h.~ a~;. · 

1]'~ irir'J i:~-;:-F< ::; : . 
• • ( j 

~':..i : ': r~ rf i!t/~ ~I ; ~::::t CJIJ't~ .. ' , ~.,:: .... 



CNRNo. 
(Origina DLCT12-
I Date of 000080-

2025& stitutio 
n= CRCases 188/2691 

07.09.22 06/2025 147/1481 
Sitting ) 

Crimin 149/427 
MP (Date on STATE al IPC&3 

4 (One which '1 VS. State PDPP ccused case is ) VIKAS 
Case) Act&3 ) received TANWAR Pandemi 

I &ORS. cAct. 
Institute 

I 
d in this FIR NO. I 
court = 298/2020 

27.02.25 PS. DBG 
ROAD 

29.04.23 

crutin 
of 

ocum 
nts 

--­( 

( 

, - 1- 1_ I _ -

Page No. 16/20 

Short dates 
given and no 
unnecessary 

~atter was listed djoumments 
!12.07.2025. e being 
~upplementary charge-
heet filed. Be fixed for urther all 
crutinyl consideration efforts are 

pn the NDOH. There ade to 
,vas an application of 

oved on behalf of ase 
ccused n 0 3 & 4 u/s xpeditiously 
07 for supply of and whenever 
eficit copy of police ossible date 
eport. The Ahlmad of ~f one week 

31.12.2025 is court is directed to s. given, ~ase has been receivec 
can the entire police ubJect to y way of transfer in 
eport preferably availability of ebruary 2025. 
olored and be supplied Counsels. 
o the four accused Further, 

persons in a pen-drive. whenever 
Matter was fixed for . atter is 
~6.07.25 On 26.07.25 sted for 
~canned copy of Police '1dence, 
eport supplied to all 4 Itnesses that 

~
ccused in Pen drives ay be 
ut up for appearanc~ examined on 
f all 4 la's on e same date 
8.08.25 are identified 

. advance 
d they are 

ummoned 
accordingly. 

:~7:".-S :; .. 

~iJ~·r l .:, ~ ~ j C ~ l . I . 

~G:! frj,] ~. 

+;; .;~ ~ ~ '~ ~nl/l: c.. ~. : :/~: ,' .. 
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Short dates 
given and no 
unnecessary 
adjournments 
are being 
~iven. 
Further all 

CNRNo. efforts are 

DLCT12- (Origina made to 

000135- I Date of jrvIatter was listed on Ictispose of 

2025& nstitutio 
121.07.2025 ase 

CR Cases n= 
~upplementary charge !expeditiously 

11/2025 06.01.20 ~heet was filed by 10. land whenever 

24) lFurther directions to 10 !possible date 

STATE Crimin (Date on 
Misc. o supply the copy of of one week 

VS. al 
2881 lFormer which Argum ~upplementary Charge 's given, Case has been received 

, AABID State 
304A1 2 

MP case is 
29.04.24 - entslCI 10 _. - - - - - - - 31.12.2025 ~heet to both the ubject to by way of transfer in 

AND Case) 
34 !PC received 

arificat ccused persons. flvailability of May 2025. 
ANR. 1 

ion Matter is now fixed on Counsels. 

Institute 04.08.25 for Further, 
FIR NO. d in this onsideration on Police whenever 
41112020 

PS. court = eport as well as matter is 

VASANT 03.05.20 
argument on point of listed for 

KUNJ 25) 
potice of accusation. !evidence, 

SOUTH 
Iw itnesses that 
may be 
examined on 
Ithe same date 
lare identified 
in advance 
land they are 
~ummoned 
laccordingly. 

Page No. 17/20 
A"'<!I·~n3 1 r~ .. ~ ! . , ..... U:.11 \1' ( • lo , .... oJ . , 
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CNRNo. 
DLCT12-
000150· 
2025& 223 of 

CTCases Crimin BNSS Further 
13/2025 al and uls 

Sitting argume 

II Compl 356 (1) 1 
MP 

19.05.25 nts on I 2 ,- , -
LIPIKA aint and applica 
MITRA Case) 356(2) tion. 

YS. 
/NIRMALA 

BNS 

SITHARA 
MAN 

I - I - I -
, -

Page No. 18/20 

( 
I 

nnecessary 
djournments 

Irvtatter was listed on re being 
6.07.2025. None has given. 
ppeared on behalf of urther all 
omplainant side efforts are 
espite repeated calls. ade to 
s per last order, date . spose of 
d time was fixed as ase 

er convenience of expeditiously 
oth the sides. In view nd whenever 
f none appearance, ossible date 
ost of Rs.s,OOOI- was f one week ~ h h b . . res case as eer 
mposed on the s given, . d b j . . ecelve y way 0 
:omplamant to be ubJect to . . 

~ 
't d ·th C tral ail b'lity f sSlgnment In Maj eposl e WI en val 0 025 

elhi Court Bar ounsels. . 
ssociation. Last urther, 
pportunity was given whenever 

o the complainant side atter is 
o comply with the listed for 

jprevious order to file vidence, 
eply and address vitnesses that 
~rguments. Matter be may be 
'ixed for further xamined on 

\arguments on e same date 
p2.08.2025. re identified 

in advance 
nd they are 
ummoned 

~ccordingly. 

:. ~ ::' : !: .. '\:,: ' .... . ! , ! J ~ = ,;'~: : ~ ; ~ tr~!~.O' 

;-:-.. " :' ) ' 1 · ·~; . ;-Jk~1 
I . ~ · . ..... ... . :.' ,'vu, Dplhi 



CNRNo. 
DLCT12-
000178-
2025 & 
CRCases 
14/2025 

STATE 
Vs 

II ALKA 

LAMBA 

FIR No. 
80/24, PS 
PARLIA 
MENT 

STREET 

CNR No. 
DLCT12-
000207-
2025& 

CRCases 
15/2025 

Crimin 221/ 
al 223(A)/ 

(State 132/285 
Case) ofBNS 

STATE C. . 223(A)I 
I V s mnm 3(5) of 
'IAMANAT aI BNS & 
) ULLAH (State 126 R.P. 

KHAN @ Case) Act 

DRS. 

FIR No. 
95/25 

PS 
JAMIA 
NAGAR 

h::ormer 127.06.25 01 I'MLA 

ISitting 111.07.25 07 MLA 

Put up 
for 

consid 
eration 

on 
point 

of 
cogniz 
ance 

r" 

07 ,-

Put up 108 ,_ 
for 

( 

Page No. 19/20 

~
atter was listed on 

8.07.2025. Ld. APP 
or the State has made 
ubmission qua point of ~ort dates 
.ognizance. Be put up lven and no 
or consideration! ~ecessary 
larification, if dJournments 
ny/order on:e being 
ognizance on gIVen. ~reSh case has beer 
1.07.2025. On urther all eceived by way oj 
1.07.25 clarification £forts are ssignment or 
om 10 as well as from ~ade to 7.06.2025. 
CP concerned spose of 

,'equil'ed as to the case 

~
liSSing complaint U/s expeditiously. 

15 BNSS from 
ffence U/s 221 BNS. 
ut up for clarification 
n 04.08.25 

hort dates 
IPresh matter was given and no 
eceived by way of nnecessary 

~
SSignment. It be djournments 
hecked & registered. re being 
ut up for given. ~reSh case has beer. 
onsideration on urther all eceived by way of 
~OH 25.07.25. On £forts are ssignment in Jul) 
.5.07.25 Ld. APP made to 025. 
ought time to make his dispose of 
ubmission qua the ase 

boint of cognizance. xpeditiously. 
lPut up for 06.08.25 

o 

. ~ .. "~:"I·;:aVL.'7~~-:;:-:;:"::';:ni -01 
Aril1li~~al C~"lJudic ;a'I'!3g:~t;~e~' 
TG:I ~ m ~.1? P.;;ir 
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To, 

-?@~ 
NEr\P>. M\1iP>.l 

«tat .~-03 
Additional Cllief Judicial Magistrate·Q3 

~~~~,~~ 
~~ DIstrict Courts, New DeIhl 

The Ld. Principal District & Sessions Judge cum Special Judge (PC Act) (CBI), 
ROllse Avenue District Courts, 
New Delhi. 

( 

Sub.: Monthly progress report ofthe Courts setup for trials against sitting and former Members of Parliament (MPs) and Members of Legislative Assembly 
(MLAs). 

Ref.: No. MP/MLAs/RACC/Gaz.!2024/298D-307D dated 12.01.2024. 

Respected Ma'am, 

In reference to the above captioned letter and subject, kindly find enclosed herewith the requisite information in the prescribed proforma for the month of 

JULY, 2025. 

Yours faithfully, 

0~MITTAL) ~M-03/RADC, 
New Delhi/31.07.2025 

~~.~-03 
Additional Chief Judicial rlagistrate-03 

~~~~.~W 
.~ Avenue Dl5trict Courts, New Deihl 



( 

( 

MONTHLY PROGRESS REPORT OF COURT DEALING WITH CASES AGAINST MPs AND MLAs 
REPORT FOR THE MONTH OF .JULY, 2025 

1. Name of Presiding Officer: MS. ~EHA MITTAL 
2. Designation: ACJM·03, RADC, NEW DELHI 
3. Date Since which posted in the Court: 26·10·2024 (Afternoon Session) 
4. Total number of cases pending on the first day of the month: - 22 

5. Number of cases disposed in the month with details i.e. conviction, acquittal, discharge or acceptance of closure report, etc. : 02 
CR Cases 13/2024 STATE Vs NARBADA PRASAD PRAJAPATI ACQUITTED on 05·07·2025 
CR Cases 10/2025 STATE Vs DEREK 0 BRIEN DISCHARGED on 23·07·2025 

6. Number of cases pending on the last day of the month: - 20 

sr. ) CNR N0'1 Natur Penal No. Wheth Date of Date of Date of I Present 
No and Case e - statutes of er Institutio taking framing Stage 

Title wheth involve acc accuse n cogniza of 
er d use d is nce6 charge 

state d sitting years 4 

case, 
compl 
aint 
case 
or 

c10sur 
e 

report 

or 
former 

MPI 
MLA 

months 
26 days 

Details of 
Prosecution 

witnesses 

State I Details of I Date since 
ment 

of 
defence when 

witnesses matter has 

Wit I Wit) Wit I accus Defenc Defe been posted 
ness nes ness ed - e nce for final 

es wheth witnes witn arguments es 
cite 
d 

ses 
dro 
ppe 
d 

er 
exa 

minel recor 
ded 

d 
or not 

? 

ses 
cited 

esses 
exa 

mine 
d 

I. ICRNO 
17/2019D 

LCT·12· 
000141· 
2019 

State 
Case 
FIR 
NO 

323/354 
1354C/1 
53A/14 
71149/4 
52/186/ 
353/356 

18 I ~~~ 129.09.14116.07.16117.07.181 De~enc I 45 

evidenc 

13 32 Yes 30 18 No 

76/201 
4 

e 

Whether Wh Expect Short summary of 
there is eth ed the work done in the 
any stayer date of said case (s) during 

Action 
Plan 

formulat 

Specific 
reasons, 
ifany 

causing 
delay in 
disposal 

of any dispos the month cd and 
the steps 
taken for 
expeditio 

proceedin inte al of 
gs rim case. 

ordered ord 
byers 

superior are 
court, if exis 
yes give ting 
details in 

No 

the 
mat 
ters 

No By 
Septem 

ber, 
2025 

On 08.07.2025 

us 
disposal 
of the 

said case 
(s) 

Short 

of the 
said case 

(s) 

30 
dates willi witnesse 

The undersigned was I be given 1 shave 
on leave. Fresh and no been 
summons were issued 1 unnecess 
to the defe;G{! ary 

I\J 
~~~-o~ 
Additional Chief Judicial MagistrateJl3 
~~~~,;;iW 

cited as 
defence 

~ ~v,I?f1l!.~ Di!tri<;~ C,(luns. tWw Dlll'lli 



( 
( 

1143/15 witnesses for adjournrn witness 

STATE 2/506/5 28.07.2025 for DE. ent shall out of 

Vs 09/4271 be which 18 

SOMNA 3411342 On 28.07.2025 granted. witnesse 

TH 134IPC Further s have 

BHARTI DW 19 Anita Sharma all efforts been 

&ORS was examined, cross are made examine 

examined & to dispose d. 

discharged. of case 

Defence witnesses expeditio 

have been sununoned us1y. 

for 12.08.25 and 
18.08.25. 

2. CRNO State 1861353 6 Former 08.04.16 30.08.17 - Charge 20 - - - - - - No No Within Matter was not listed No There is 

4/2024 Case 1332/14 MP one in July 2025. adjournm possibilit 

DLCT- FIR 7/149/3 year, if entshall y of the 

12- NO 4IPC the be present 

000085- 57/201 parties granted in matter 

2024 3 fail to 
the being 

get the 
aforesaid quashed 

cases as the 
FIR unless parties STATE 

VS 
quashe under have 

RITABR din compeIlin settled 

ATA pursua g the case. 

BANERJ nee of circumsta 

EE& their nees. The 

ORS settle court 

ment. shall fix 
short 

dates in 
the matter 
not more 

than a 
week. 
The 

witness 

'\ 
having 

/ similar 

lIfiIftqa~.~mfT-03 
ArlditiOllal Chief Judicial f~agis\rate·03 
~~~':!lPllWl,~ ~ 

~A~'tOist~eourts. ~ Delhi 



., 

. ; 
( 

( 

roles 
during 

investigat 
ion be 

called on 
the same 
day for 

examinati 
on in 

order to 
expedite 
the trial. 
As far as 
possible, 

and 
applicabl 

e use 
Section 

294 
Cr.PC for 
admissio 

nof 
document 

s. 

3. CTNO Compl 500lPC I Former 05.03.19 01.05. 19 - Notice 2 - -- - - - -- The Yes Subject On 10.07.2025 Short The 
15/2019 aint CM U/S Hon'ble to dates will Hon'ble 
DLCT- Case 251 Supreme vacatio As proceedings in the be given Suprem 

12- CrPC Court has n of present matter have and no e Court 
000215- directed interim been stayed by the unnecess has 

2019 this Court order Hon'ble Supreme ary 
directed 

to not 
in SLP Court & no tentative adjoumm 

this (Cr!) date of listing is entshall 
Court to VlKAS proceed No. reflected on the be SANKRI with trial 2413/2 website of Hon'ble granted. not 

TYAYA till 024 Supreme Court, Further proceed 
N@ 

further pendin matter has been all efforts with the 
VlKAS 

orders. g adjourned for are made trial till PANDEY 
before 18.09'i\ to dispose further Vs 
the of case orders. 

~~ 
Additional Chief Judicial Magistrate.Q3 

~~fJn;rr~.~~ 
R~~ Avenuc Distrkt courts. NeVI Delhi 



.. 
( 

( 
.. 

ARVIND Hon'bl expeditio 

KEJRIW e usly. 

AL Supre 
me 
Court. 

4. CTNO Compl 500IPC I Former 04.03.23 04.03.23 - Argum 2 - 4 - - - - Directions Yes -- On 22,07.2025 Short Directio 

03/2023 aint CM ents on have been dates will ns have 

DLCT- Case framing passed by Vide order dated be given been 

12- of the 26.03.2025 passed by and no passed 

000039-
Notice Hon'bIe Hon'ble High Court unnecess by the 

2023 
and High 

of Delhi, interim ary Hon'ble 
argumc Court of 

order of stay has been adjoumm 
High 

GAJEND 
nts on continued till next entshall 

Court of 
applicat 

Delhi to date of hearing i.e. be 
ER this Court Delhi to 

ion U/S 06.10.2025 in the granted. 
SINGH 91 to High Court of Delhi. Further this 

SEKHA CrPC adjourn Accordingly matter all efforts Court to 

WATVS the matter was adjourned for are made adjourn 
ASHOK to a date further proceedings to to dispose the 

GEHLOT later than 17.10.2025. of case matter 

the date expeditio to a date 

fixed by usly .. later 

the than the 

Hon'ble date 

High fixed by 

Court of the 

Delhi in Hon'ble 

Crt M.A High 

No Court of 

35172/202 Delhi in 

3 &Crl CrIM.A 

M.C.No No 

9402/2023 35172/20 

23& 
Crt 

M.C.No 
/' 

(~I / -

~ 

&dditiOllal Chief JUdICI~1 l~dglwate·03 

~~fulr~,~~ 
~ Av;ool District Courts, Nfl' Dalhl 



( 
( 

5. CRNO State 1431147 30 Fonner 21.07.22 19.10.22 - Argum 41 - -- - - - -
12/2022 Case 1149118 MP ents on 
DLCT- FIR 61188/3 Charge 

12- NO 321353 lfurther 

000073- 200/22 IPC& proceed 

2022 3PDPP ings 
ACT 

STATE 
VsVASU 
RUKHA 
R&ORS 

6. CTNO Compl 4991500 3 Sitting 07.08.18 13.09.18 18.11.20 Miscell 3 - 3 - - - -
17/2019 aint 135IPC MLA aneous 
DLCT- Case Appear 

12- ance 

000221-
2019 

IMRAN 
HUSSAI 

NVS 
VIJENDE 

R 
GUPTA 

-. 

Yes, Yes 

Proceedin 
gsStayed 
by 
Bontble 

Bigh 
Court in 
CrIM.A 
No 
11549/202 
3& 
CrI M.C. 
No 
3077/2023 

Yes, Yes 

Proceedin 
gs Stayed 
by 
BontbIe 

High 
Court in 
CrIMC 
No 
833/2021 

Subject As the present matter Short 
to has been stayed by dates will 
order Hon'ble High Court be given 
of and NDOH is and no 
Hon'bl 21.07.2025 before the unnecess 
eHigh Hon'ble High my 
Court Court of Delhi, it was adjournm 
of not listed in July ent shall 
Delhi 2025. be 
where The matter is now granted. 
the listed for 02.08.2025. Further 
matter all efforts 
is are made 
listed to dispose 
for of case 
03.04.2 expeditio 
024. usly. 

Subject As the present matter Short 
to the has been stayed by dates will 
outcom Hon'ble High Court be given 
eof and NDOH is and no 
Crl 06.08.2025 before the unnecess 
MC Hon'ble High ary 
NO Court of Delhi, it was adjournm 
833/20 not listed in July ent shall 
21 2025. be 
pendin The matter is now granted. 
g in the listed for 18.08.2025. Further 
Hon'bl all efforts 
eHigh 1\ are made 
Court to dispose 

( J; 

AddiliOl1al Chief Judicial Magistrate.03 

~~rnu~Jt"r.I,~W 
~ AW.1lD Distritt Courts, NII'it ~ 

9402/202 
3 

Proceedi 
ngs 
Stayed 
by 
Bontble 

High 
Court in 
CrlM.A 
No 
11549120 
23& 
CrI 
M.C.No 
3077/202 

3 

Proceedi 
ngs 
Stayed 
by 
BontbIe 

High 
Court in 

CrIMC I 

No 
833/2021 

I 



( 
( 

II 

&ORS of of case 
Delhi. expeditio 

usly. 

7. CTNO Compl 499/500 3 Fonner 29.05.17 03.06.17 03.07.19 Miscell 3 - 3 Yes 5 5 22.12.20 Yes, Yes Subject As the present matter Short Proceedi 

13/2019 aint 1501150 MLA aneous Proceedin to has been stayed by dates will ngs 

DLCT- Case 2/34 Appear gs Stayed outcom Hon 'ble High Court be given Stayed 

12- IPC ance by eof and NDOH is and no by 

000211- Hon'ble Cd 15.09.2025 before the unnecess Hon'ble 
2019 High MCNo Hon 'ble High ary High 

Court in 
1746/2 Court of Delhi, it was adjournm 

Court in 
023 not listed in July entshall 

SATYEN CrlM.C. pendin 2025. be CrI 
DAR No g in the The matter is now granted. M.C.No 

JAINVs 1746/2021 Hon'bl listed for 20.09.2025. Further 1746/202 
MANJIN eHigh all efforts 1 

DER Court are made 
SINGH of to dispose 

SIRSA& Delhi. of case 
ORS expeditio 

usly. 
e-

8. CTNO Compl 403/406 7 Sitting 14.02.13 12.07.13 - PE 2 -- -- - - - - Yes, Yes Subject As the present matter Short Stayed 
18/2019 aint 1420112 MP Proceedin to the has been stayed by dates will by 

DLCT· Case OblPC gs Stayed outcom Hon 'ble High Court be given Hon'ble 
12- by eof and NDOH is and no High 

000225· Hon'ble Crl 28.07.2025 before the unnecess Court in 

2019 High MC Hon'ble High ary 
CrIMC 

Court in 
No. Court of Delhi, it was adjournm 

No 578/20 not listed in July entshall 
DR CrlMC 21 2025. be 578/2021 

SUBRA No pendin The matter is now granted. 
MANIA 578/2021 gin listed for 02.08.2025. Further 

M Hon'bl all efforts 
SWAMY eHigh are made 

Vs Court to dispose 
SONIA of of case 

GANDHI - -

~.> 
AddiliOflal Chief JudlciallAaglstrate·03 

~~f.iffi-:mmM'l, ~~ 
Roo!t! Avcrus Oistritt COurts, N~.' Delhi 



( 
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&Ors 

9. CRNO State 186/353 13 Sitting 13.08.18 18.09.18 - Charge 71 - - - - - -
2/2019 Case 1332/34 MLA 

DLCT- FIR 2/323/5 (Order 

12- NO 04/506 on 

000017- 54/201 (ii)/120 charge 

2019 8 BII091I already 
14/149/ passed) 

STATE 
34/36 

Vs 
IPC 

AMANA 
TULLAH 
KHAN & 

ORS 

InW.P. Yes 
(Crl) No 
3559/2018 
, Hon'ble 
High 
Court has 
directed 
that the 
Trial 
Court will 
refrain 
from 
Proceedin 
g further, 
after 
passing 
Order on 
Charge. 
Next date 
of hearing 
before 
Hon'ble 
High 
Court of 
Delhi is 
11.03.202 
5 

Delhi. expeditio 
usly. 

Subject On 14.07.2025 Short 
to the dates will 
order · Interim stay order be given 
of has been continued and no 
Hon'bl andNDOH is unnecess 
eHigh 16.09.2025 before ary 
Court, Hon'ble High Court adjournm 
where of Delhi. entshall 
the Accordingly the be 
maller maller is adjourned granted. 
is for 26.09.2025. Further 
listed all efforts 
for are made 
22.05.2 to dispose 
024. of case 

expeditio 
usly. 

/"'\ 

AtJ1iliJlliji Cn;~f J,~ , . I~ ~ :f,a~I Slrz!~ ·~3 

~~FirI"iT:<Ir:n-..m, ~~ 
Rotr.l\! AlNlIloo District COUitS. N9\T ~ 

InW.P. 
(Crl) No 
3559/201 
8, 
Hon'ble 
High 
Court 
has 
directed 
that the 
Trial 
Court 
will 
refrain 
from 
Proceedi 
ng 
further, 
after 
passing 
Order 
on 
Charge. 



( 
t 

\0. CT- Compl 4991500 I Sitting 03.11.18 21.01.19 - Argum 7 - -- - - - -- Yes, Yes Subject On 19.07.2025 Short Stayed 

23/2019 aint IPC MP ents on Proceedin to the dates will by 

DLCT- Case Notice gs Stayed outcom Present matter has be given Hon'ble 

12- UlS by the eofby been stayed by and no Suprem 

000249- 251 Hon'ble the Hon'ble Supreme unnecess e Court 

2019 
CrPC Supreme 

Hon'bl Court. ary 

Court in 
e The tentative date of adjournm 

Supre hearing before the entshall 
RAJIV the matter Hon 'ble Supreme be 

BABBAR 
me 

bearing Court Court of India is granted. 
Vs SLP in the 15.07.2025, Further 

SHASHI 
THARO 

no.123601 matter accordingly matter is all efforts 

OR 
2024 bearing adjourned for are made 

SLP 26.07.2025. to dispose 

no.l23 of case 

60/202 On 26.07.2025 expeditio 

4 Present matter has usly. 

been stayed by 
Hon'ble Supreme 
Court. The tentative 
date of hearing before 
the Hon 'ble Supreme 
Court of India is 
05.08.2025. Copy of 
order dt. 22.07.2025 
has been placed in 
file. Matter is 
adjourned for 
28.08.2025. 

II. CT NO Compl 499/500 I Sitting 15.03.19 15.03.19 -- Framin I -- I --- --- --- --- Yes, Yes Subject As the present matter Short Stayed 

10/2019 aint IPC MP gof Proceedin to the has been stayed by dates will by 

DLCT- Case Notice gsStayed outcom Hon' ble High Court be given Hon'ble 

12- UlS by e of and NDOH is and no High 

000193- 251 Hon'ble Crl 08.09.2025 before the unnecess Court in 

2019 
CrPC High MC Hon'ble High ary CrlMC 

Court in 
No. Court of Delhi, it was adjournm 

No 
2595/2 not listed in July entshall 

SIDDHA CrlMC 019 2025. be 
2595/201 

RTHA No pendin The matter is now granted. 9 

f" '. ~~"ll@~ ..... - ~::I' 'll\,,-{l~ 
.. 

Mdi\iOllal Chie\ Jlldi~ thqiS\fa\e.~3 
~~~~,~~ 
~! /I.Vt;.1\~ Oi!O\fit\ Courts, ~\l'I.'f Deihl 

~ . 



/ 
( 

SINGH 2595/2019 gin listed for 15.09.2025, Further 
Vs Hon'bl awaiting for further all efforts 

PINAKI eHigh order of Hon'ble are made 
MISHRA Court High Court of Delhi. to dispose 

of of case 
Delhi. expeditio 

usly. 

12. CTNO CampI 499/504 4 Former 21.01.19 05.02.19 - Argum 8 - 3 - - - -- Yes, - Subject On 26.07.2025 Short Stayed 
16/2019 aint 11500/3 MLA ents on Proceedin to the dates will by the 
DLCT- Case 4IPC Notice gs Stayed outcom Matter has been be given Hon'ble 

12- U/S by the eof stayed by the Han 'ble and no Suprem 
000217- 251 Hon'ble SLP Supreme Court of unnecess e Court 

2019 CrPC 
Supreme no.132 India. ary in the 
Court in 

79/202 The tentative date of adjournm 
matter 

RAJlV the matter 
4 hearing before entshall 

bearing pend in Hon'ble Supreme be BABBAR bearing gin Court is 22.07.2025. granted. SLP 
Vs SLP Hon'bl Accordingly matter Further no. 13279 

ARVIND no. 132791 e was adjourned for all efforts 12024 dt 
KEJRIW 

2024 Supre 11.08.2025 for are made 05-10-
ALAND 

me awaiting further to dispose 2024 QRS 
Court. orders of Supreme of case 
India. Court of India. expeditio 

usly. 

13. CTNO Campi 499/500 1 Sitting 17.12.18 15.01.19 - Framin 1 - -- - - - -- Yes, Yes Subject As the present matter Short Stayed 
1112019 aint IPC MP gof Proceedin to the has been stayed by dates will by 
DLCT- Case Notice gsStayed outcom Han 'ble High Court be given Hon'ble 

12- U/S by eof and NDOH is and no High 
000195- 251 Hon'ble Cd 08.09.2025 before the unnecess Court in 

2019 CrPC 
High MC Han 'ble High ary CriMC 

SIDDHA Court in 
No. Court of Delhi, it was adjournm 

No 
RTHA CriMC 

2617/2 not listed in July entshall 
2617/201 019& 2025. be SINGH No MA The matter is now granted. 9&MA 

Vs 2617/2019 No listed for 15.09.2025, Further No 
PINAKI 

&MANo 104701 awaiting for further all efforts 10470/20 
MISHRA 

10470/201 2019 order of Han 'ble are made 19 

Mliilionol ,11:(\ JU-d . tl~: 1.13~i~ 
"J:l ~~ .'1 fifiOU~' ~ ~ ,,~ .. r" IlvS(1U'.1 OlMOcI C()lll1~. MQI'I oelhl 



( 
( 

9 pendin High Court of Delhi. to dispose 
gin of case 
Hon'bi expeditio 
eHigh usly. 
Court 
of 
Delhi. 

14. CTNO Compi 4991500 2 Former 06.06.19 06.06.19 01.08.19 CE 6 - -- - - - - Yes, Yes Subject As the present matter Short Stayed 
44/2019D aint IPC CM Proeeedin to the has been stayed by dates will by 
LCT-12- Case gsStayed outeom Hon'ble High Court be given Hon'ble 
001167- by eof andNDOHis and no High 

2019 Hon'ble Cd 25.08.2025 before the unnecess Court in 
High MC Hon'ble High ary CrlMC 

VDENDE Court in 
No. Court of Delhi, it was adjournm 

No 
R CrlMC 

6508/2 not listed in July entshall 
6508/201 019 is 2025. be GUPTA No pendin The matter is now granted. 9 

Vs 6508/2019 gin listed for 02.09.2025 Further 
ARVIND 

Hon'bi awaiting for further all efforts 
KEJRIW 
ALAND 

eHigh orders of Hon'ble are made 

ANR 
Court High Court of Delhi. to dispose 
of of case 
Delhi. expeditio 

usly. I 

- - - - --- -
15. CTNO Compl 4991 1 former 13.12.21 15.12.21 -- Mise.! 6 - 5 - - - - The Yes Subject Short There is I 

25/2021 aint 5001 MP Appear petition to the On 31.07.2025 dates will no stay 
DLCT- Case 504 IPC ance regarding outeom Matter has been be given on the 

12- quashing eof stayed by Hon'ble and no proceedi 
000089- (Order of Cd High Court of Delhi unnecess ngs 

2021 on summoni MC &NDOHis ary before 
Summ ngorder 

No. 26.11.2025. Matter adjournm 
this 

AAM oning passed by 
346712 was adjourned for ent shall 
022 further proceedings be court, 

AADMI passed this court pendin on 05.12.2025 for granted. however 
PARTY on is pending gin awaiting further Further ~xempti I 

VS 29.06.2 before the 
-- - --- -_.-

'J 
f 

~" ~ 
Addition;1 Chief udicial Magistrate-03 
~~f-lMr~. ~ft;ffi 
R~ AVl!l1~ District Courts. New Delhi 



( 
( 

VIJENDE 022) 
R 

GUPTA 

Hon'ble Hon 'bl orders of Hon'ble 
High eHigh High Court of Delhi. 

Court and Court 

as per the of 

order Delhi. 

dated 
05.09.202 
2 of 
Hon'ble 
Delhi 
High 
Court, the 
Hon'ble 
Delhi 
High 
Court has 
adjourned 
the matter 
for 
08.02.202 
4 and the 
interim 
orders 
qua the 
appearan 
ce of the 
petitioner 
have been 
continued 
till the 
Hon'ble 
High 
Court of 
Delhi for 
04.11.24. 

r I 

~, - -

Mditional elliel Juditial14agistfat
l 

~~~~.~~ 
~ I\'fell

ue 
DI!';lrict Cour1~ · NeW oelhi 

all efforts on from 
are made appeara 
to dispose nee has 
of case been 
expeditio granted 
usly. to the 

accused 
through 
duly 
authoriz 
ed 
counsel. 
Stayed 
by 
Hon'ble 
High 
Court of 
Delhi in 
CrlMC 
No 
34671202 
2. Only 
interim 
relief 
that has 
been 
granted 
to the 
accused 
is that 
he shall 
be 
granted 
exempti 
on from 
appeari 



( 

16 CRJ16/2 State 210(1) 2 Sitting 07-12- 17- 10- 03-05- Prosec 17 - - not -
024 case 1223 MP 2024 2023 2025 ution 

CNR IPC 
Eviden 

NO ce 

DLCTI 
2-
000371-
2024 
STATE 
Vs 
YOGE 
NDER 
CHAN 
DOLIA 

17 CT Compl 156(3) 3 Former 20.12.201 Misc. - -- - - -
Cases/81 aint Cr.P.C. CM 9 appear 

2025 Case ance 

DLCTI 

.2-
000071-

. , 

I 

- - - - -

- - - - 30-06-
2026 

On 03.07.2025 Short 
dates will 

Summons issued to be given 
the complainant were and no 
not received back. unnecess 
Accordingly, fresh ary 
summons have been adjournm 
issued to the entshall 
complainant through be 
10 for 05.08.2025 for granted. 
P.E. Further 

all efforts 
are made 
to dispose 
of case 
expeditio 
usly. 

On 11.07.2025 Short 
Notice isssued to dates will 
Director FSL was be given 
received back duly and no 
served however, no unnecess 
report was received ary 
from Direc;e~ FSL. adjournm 

(kJ/ -

. ~~,.n ' -'I - f' :r: 7!r:'+;r;r fr -alOin ,1J1l ~~ -1.11 <l .... , .' ,: I '~ .. I , -~ .' 

ng 
through 
duly 
authoriz 
ed 
counsel. 

Sometim 
es 
adjourn 
ments 
have to 
be 
granted 
under 
compelli 
ng 
circumst 
ances 
due to 
non 
availabili 
ty of the 
counsels 
or the 
accused 
persons. 
Filing of 
miscella 
neous 
applicati 
ons 

Sometim 
es 
adjourn 
ments 
have to 
be 
granted 

Add;timal Chiel Judicial M;: 1i ~:t;.:~.!1~ 

1~~ ~ f.ri=n ":llTW"M'l. ~ ~;r.t 
~~~C:oaA ~7 CWlIi 
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2025 

SHIV 
KUMA 
R 
SAXEN 
AVs 
ARVIN 
D 
KEJRI 
WAL 
AND 
ORS. 

18 CR State 147/14 10 Sitting 06-09- 06-09- 09-09- Final 12 - 9 yes - - 30.07.2025 -
Cases/3/ Case 91188/ MLA 2014 2014 2019 Argum 
2025 FIR ents 
DLCTI NO 427IP 

2- 49/201 C 

000070-
3 

2025 
STATE 
Vs 
MANJE 
ET 
SINGH 
AND 
OTIIE 

" 

No 

Fresh Summon was ent shall 
issued to the Director be 
FSL to appear in granted. 
person for 29.07.2025 Further 

all efforts 
On 29.07.2025 are made 

to dispose 

No report has been of case 

received from the expeditio 

Director, FSL Further usly. 

none was present on 
behalf of ro. Notice 
to SHO was issued to 
appear in person 
alongwith status 
report on NDOH, 
Show Cause Notice 
was issued to 
Director, FSL. 
Put up on 
11.08.2025 

On 04.07.2025 Short 
dates will 

An application for be given 
cancellation for and no 
NBW was filed on unnecess 
behalf of accused ary 
Baljeet Kaur Khalsa adjoumm 
@ Daljeet Kaur entshall 
Khalsa (A-lO). Same be 
was disposed off and granted. 
the matter was listed Further 
on 30.07.2025 for all efforts 
recording of are made 
statement U/s 313 to dispose 
Cr. P.C. of accused of case 

~<3{~-Ol 
AdditiOlla\ Chlel Judicial Magistrate.Q3 
~i&<If;Iffi~,~~ 

Rouse Avenue OiS\lict Courts. New Oelhi 

under 
compelli 
ng 
circumst 
ances 
due to 
non 
availabili 
ty of the 
counsels 
or the 
accused 
persons. 
Filing of 
miscella 
neous 
applicati 
ons 

Sometim 
es 
adjourn 
ments 
have to 
be 
granted 
under 
compelli 
ng 
circumst 
ances 
due to 
non 
availabili 

-
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RS Baljeet Kaur Khalsa expeditio ty of the 
@ Daljeet Kaur usly. counsels 
Khalsa(A-lO). or the 

accused 
On 30.07.2025 persons. 

Filing of 

Statement of accused miscella 

Daljeet Kaur uls 313 neous 

Cr.PC was recorded. applicati 

DE stands closed. ons 

Put up for final 
argument on 
18.08.2025. 

19 CR State 186/35 1 Sitting 23.12.201 06.04.20 27.05.20 P.E. 17 - 9 - - - . - - . On 01.0712025 Short Sometim 

Cases/5/ Case 3/352/ MLA 4 17 25 dates will es 

2025 FIR PW-l Sh. Rajvir be given adjourn 

DLCTI NO 427IP Singh was partly and no ments 

2- 123/20 C examined-in-chief; unnecess have to 

000078-
12 PW·2 Sh. Suraj Bhan ary be 

and PW·3 Sh. Sidh adjournm granted 
2025 Nath @ Shiv Nath entshall under 
STATE were examined, be compelli 

Vs cross·examination granted. ng 

PRADH and discharged. Further circumst 

UMAN Prosecution witnesses all efforts ances 

RAJPU were summoned for are made due to 

T 14.07.2025. to dispose non 
of case availabili I 

On 14.07.2025 expeditio ty of the I 

usly. counsels 

PW-l Sh. Rajvir or the 

Singh was further accused 

examined-in·chief, persons. 

cross·examined & Filing of 

discharged. PW-4 Sh. miscella 

Surej}'\er kumar neous 

/ I 

M~i\i()\\a\ C\\ie\ l\ldit
,a' \"Q"~ ~ 

• ~~.~ .-.l ~~\,'''.. ~e'Il~ew' 
11"-: ~~ ~ \)i~\~ coll~' , 

r.ou~ p.~o!I\lfl 
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20 CR State 74/86 2 Sitting 10.03.202 2S.07.20 2S.04.20 Final 12 2 10 - - - 26.07.2025 
Cases/9/ Case JJB(ca MP(At 17 17 25 Argum 

2025 the ents 
DLCT1 

re& time of 

2-
Protect Compl 

ion) aint 
000108- case 

2025 
Act filed) 

STATE 
Vs 
SWATI 
MALI 
WAL 
JAIHIN 
D 

\ 

-

Sharma, PW-5 Sh. 
Ram Phool Singh and 
PW -6 Sh. Pawan 
Kumar were 
examined, cross-
examined & 
discharged. 
Prosecution witnesses 
were summoned for 
19.07.2025. 

On. 19.07.2025 
PW-7, PW-S and 
PW-9 were 
examined, and 
discharged. 
Prosecution witnesses 
have been summoned 
for for 01.0S.2025. 

On 09.07.2025. 

CW-7 Retd. ACP 
Arun Chauhan and 
CW -9 SI Harjeet 
were examined, 
cross-examined and 
discharged. 
Witness Inspector 
Ram Niwas was 
summoned for 
16.07.2025. 

On. 16.07.2025 

CW-IO Retd. 
Inspector Ram Niwas 
was examined, cross-

/ ....... 

~JA! 
1.1~I!Q'AUSlI!lClllU-03 

A .. ""~.1.! ___ 1 .... L.. .J . . __ . 
9 

~~f:i!Rr~, 'lf~ 
RouS!! Avenue UisrriCl COUrt5, NQ"1 Delhi 

applicati 
ons 

Short Sometim 
dates will es 
be given adjourn 
and no ments 
unnecess have to 
my be 
adjoumm granted 
entshall under 
be compelli 
granted. ng 
Further circumst 
all efforts ances 
are made due to 
to dispose non 
of case availabili 
expeditio ty of the 
usly. counsels 

or the 
accused 
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Prepared by : 

(AHLMAD) 

examined & 
discharged. As all the 
witnesses had been 
examined as per the 
list of witnesses' 
hence, CE was 
closed. Put up for SA 
on 26.07.2025. 

On 26.07.2025 
Statement of both the 
accused persons have 
been recorded u/s 313 
Cr. PC. Both the 
accused do not want 
to lead defense 
evidence. Hence DE 
stands closed. Put up 
for final arguments 

on 02'~-f025. 

AC 

persons. 

Rouse p;, nue CouI1 COPlplex. Delhi 
lrftlfuffi' ~ :mf,ff, ;;U~··':::, ·H? 
Adclilion;;! Ckie; Ju;>." 'P~ > ~ I"? ! " 'r. 
~~~"Yl'. 7. ~.ii:>"'i: 
~~Llj~rf.nt .. , .\ . , f' : ;." J~ : ~l . 

~ tf 

~ 

IJ 

: ! 



S. 
No. 

I. 

2. 

~
,,~7 , 
~O~ 

o ,.. r 
MONTHLY PROGRESS RE ... JRT OF COURT DEALING WITH CASES AGAINST MPs & MLAs 

REPORT FOR THE MONTH OF JULY 2025 

1. Name of Presiding Officer 
2. Designation 

: SH. VAIBHAV CHAURASIA 
: ACJM-04 

3. Date since which posted in the Court : 26.10.2024 (Afternoon) 
4. Total number of cases pending on the first day of the month (as on 01.07.2025) 
5. Number of cases pending on the Last day of the month 

: 20 cases 
: 21 cases 

CNRNo. NatUl'e- Penal No. Whether Date of Present Details of Stute Details of Dnte Whethe 
and whether state statutes of accused institution stage prosecution ment defence since r there 

Case Title case, involved accu Is sitting 
Date of taking Dnte of witnesses of witnesses when is uny 

complaint sed or congniz..1nce fnlming necus matter stay of 
e.~se of closure former of cd- hns been procee 

report MPI chnrgc Wit Wit Wit whet Defen Dcfe posted dings 
MLA nes nes nes her cc nce for final ordere 

ses scs ses witoe witn d by cite dro 
reeor argumen 

exa dod sses esse Is supcrio 
d ppe min or cited 5 r court, 

d cd not? exa if yes 
mine give 
d details 

DLCTl2- Application U/s 175 of 7 Three 22.08.2024 NA NA Misc. NA NA NA NA NA NA NA No 
000220-2024 for BNSS.2023 accused appeam 

registration of persons nce 
Mise. Crl. No. FIR nre Ex-
53/24 MLAs 

nnd olle 
Mohnmmud of the 
JlJas v. State accused 
&Ors. persons is 

a sitting 
MLA 

DLCTJ2- CT. CNO. U/s 276B 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -- -- --- Yes 
001357-2019 53/2019 Rlw 278B the nts on wit Recor 

AND 278E accused charge nes ded Vide 
I.T.O. OFTHE IT persons is and ses order 
VS. ACT,1961 a sitting awaitill \Vcr dated 
MIS. AIMS MP. g orders e 26.05.2 
SANYA of exa 022, the 
DEVELOPE Hon'ble min proceed 
RS PVT. High ed ings 
LTD., Court in before 
MALOOK of pre- this 
NAGAR Delhi. char Court 
(DIRECTOR) ge Were 
& ROOP evid stayed 
KISHORE enc by 
MADAN e Hon'ble 

Whether Expected 
any datc of 
interim disposal of 
orders arc case 
existing in 
the 
matters 

No M alter stayed 
by Ld. 
Sessions 
Court, RACC. 

Yes Depends upon 
the order of 

Vide latest Hon'ble High 
order dated Court of 
04.12.2024 Delhi 

Short summary Action Plan Specific reasons'l I 
of the work done formulated and if any causing 

in the case the steps taken delay in disposal 
during the for expeditions of case I 

month disposal of the 
case 

On 04.06.2025 Appropriate steps Matter stayed by 
proceedings have are being taken by Ld. Sessions 
been stayed by giving shortest Court, RACC. 
Hon'ble Sessions possible dates for 
Court till 31.07.25 expeditions 
so matter re- disposal of the 
notify on case. 
01.08.2025. 

On 09.05.25, Appropriate steps Stoyof 
undersigned was will be taken for proceedings by 
on leave. a copy expeditious Hon'ble High 
of order dated disposal of the COllrt of Delhi 
16.04.2025 of case after 
Hon'ble High vacation of 
Cour! of Delhi interim order. 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
the next date of 
hearing Le. 
03.09.2025. 

- ~ ...... v'4 
RWS-a Avenue DiStrict Court 

New De/hi 

I 

I 

I 

I 



-
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3. DLCT12- CT. C. NO. U/S 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not --
001361-2019 55/2019 276B/278B/2 the nts on wit Recor 
I.T.O. 78E OF IT accused charge nes ded 
VS. ACT,I961 persons is and ses 
MIS. AlMS a sitting awaitin wer 

SANYA MP g orders e 
DEVELOPE of exa 
RSPVT. Hon'ble min . 
LTD., High ed 
MALOOK Court in 
NAGAR of pre-
(DIRECTOR) Delhi. char 
&ROOP ge 
KISHORE evid 
MADAN enc 

e 

4. DLCTI2- CT.C.NO. UlS 3 One of 14.02.2019 28.02.2019 -- Argume 3 -- 03 Not -. 
001359-2019 54/2019 276B/278B/2 the nts on wit Recor 
LT.O. 78EOFlT accused charge nes ded 
VS. ACT,I961, persons is and ses 
MIS. AlMS FOR THE a sitting awaitin wer 
SANYA FY 2014-IS MP g orders e 
DEVELOPE of exa 
RSPVT. Hon'ble min 
LTD., High ed 
MALOOK Court in 
NAGAR of pre-
(DIRECTOR) DeUli. char 
&ROOP ge 
KISHORE evid 
MADAN enc 

e 

S. DLCTl2- CT. 5612019 UlS 200 2 Sitting 19.04.2018 19.04.2018 15.04.2 Final 2 - 2 Recor -
001363-2019, Cr.P.C. Rlw MP. 019 argume ded 
I.T.O. 276B1278B/2 nts and 
VS. 78EOFTHE awaitin 
MIS AIMS IT ACT, g orders 
PROMOTER 1961 FOR of 
s PVf. LTD., THEFY Hon'ble 
MALOOK 20\2-13 High 

_C2.c~ 

( 

High 
Court 
of 
Delhi. 

-- - Yes Yes Depends upon 
Vide the order of 
order Vide latest Hon'ble High 
dated order dated Court of 
26.0S.2 04.12.2024 Delhi 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
DeUIi. 

-- -- Yes Yes Depends upon 
Vide the order of 
order Vide latest Hon'ble High 
dated order dated Court of 
26.0S.2 04.12.2024 DeUli 
022, the 
proceed 
ings 
before 
this 
Court 
were 
stayed 
by 
Hon'ble 
High 
Court 
of 
DeUli. 

02 01.06.202 Yes Yes Depends upon 
\Vim 2 the order of 
esse Vide Vide latest Hon'ble High 

s order order dated Court of 
were dated 04.12.2024 OcUli 
exa 31.0S.2 

mine 022, the 
d proceed 

Accordingly, 
matter was re-
noUfy for 
10.09.2025. 

On 09.05.25, Appropriate steps Stay of 
undersigned was will be taken for proceedings by 
on leave. a copy expeditious Hon'ble High 
of order dated disposal of the Court ofDeUIi 
16.04.2025 of case after 
Hon'ble High vacation of 
Court of Deihl interim order. 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
Ihe next date of 
hearing i.e. 
03.09.2025. 
Accordingly, 
matter was re-
notify for 
10.09.2025. 

On 09.05.25, Appropriate steps Stay of 
undersigned was will be taken for proceedings by 
on leave. a copy expeditious Hon'ble High 
of order dated disposal of the Court of Delhi 
16.04.2025 of case after 
Hon'ble High vacation of 
Court of Deihl interim order. 
was placed on 
record whereby 
directions have 
been given for 
continuation of 
interim order till 
Ihe next date of 
hearing I.e. 
03.09.2025. 
Accordingly, 
matter was re-
notify for 
10.09.2025. 

On 09.05.25, Appropriate steps Stay of 
undersigned was wll\ be taken for proceedings by 
on leave. a copy e.'qledltlous Hon'ble High 
of order dated disposal of the Court ofDeUli 
16.04.2025 of case after 
Hon'ble High 
Court of Delhi 
was placed on 

vacation of 
interim order. 

/ ~ 

'\ j 

)tCMM-04 
Rouse Avenue Dismct ;Qellrt 

New DeIhl 



r 
r NAGAR , Court ings record whereby 

: of Delhi before directions have 
this been given for 
Court continuation of 
were interim order till 
stayed the next date of 
by hearing i.e. 
Hon'ble 03.09.2025. 
High Accordingly, 
Court matter was re-
of notify for 
Delhi. 10.09.2025. 

6. DLCTl2- CT.C.NO. U/S. 6 Yes 22.07.2019 22.08.2019 -- Framin 7 - 3 Not -- -- -- Yes Yes Depends upon On 27.05.2025, a Appropriate steps Stay of 
001351-2019, 51/2019 499/500/34/3 gof wit Recor Vide the order of copy of order will be taken for proceedings by 
MANISH 51PC notice nes ded order Hon'ble High dated 23.05.2025 expeditious Hon'ble High 
SISODIA and ses dated Court of of Hon'ble High disposal of the Court of Delhi 
VS. awaitin wer 23.11.2 Delhi Court of Deihl case after 
MANOJKR. g orders e 023, the was received vacation of 
TIWARI of exa proceed through counsel interim order. 
(MI'), Hon'ble min ings whereby 
PARVESH High ed before directions have 
SAHIB Court in this been given for 
SINGH of Delhi pre- Court continuation of 
VERMA(MI') sum were interim order till 
,HASRAJ mo stayed the next date of 
HANS(MP), nin by hearing I.e. 
HARISH g Hon'ble 09.09.2025. 
KHURANA, evid High Accordingly, 
VIJENDER enc Court matter was re-
GUPTA(ML e. of notlfy for 
A), Delhi. 15.09.2025. 
MANJINDE 
RSINGH 
SIRSA(MLA) 

7. DLCTI2- CT.C.NO. UlS. 499/500 I Former 19.07.2019 02.08.2019 10.01. Post 2 -- 2 Not -- -- --- Yes Ycs Depcnds upon On 13.05.2025, Appropriate steps Undertaking 
001350-2019 5012019 IPC MP 2020 notice wit Recor the order of undersigned was will be taken for givcn by Ld. 
ZEE MEDIA complai nes ded Vidc Vide order Hon'ble High on leave. a copy expeditious Counsel for 
CORI'ORATI nant's ses order dated Court of of order dated disposal of the complainant 
ON LTD. evidenc wer dnted 30.11.2023 Delhi 07.05.2025 of case after before Hon'ble 
VS. eand c 07.01.2 ofHon'ble Hon'ble High vacation of High Court of 
MS.MAHUA awaitin exa 021 and High Court Court of Delhi interim order. Delhi that he 
MOITRA g orders min 06.04.2 of Delhi was received would not 

of ed 021, which through proxy examine any 
Hon'ble in Ld. records the counsel as per witness before the 
High pre- counsel undertakin next date of trial court. 
Court sum for ggiven by hearing before the 
of Delhi mo respond Ld. Hon'ble high 

nin cntwus counsel for court Is 
g bound respondcnt 11.08.2025 
evid by the that he matter was re-
enc statemc would not notify for 
e nt given examine 13.08.2025. 

by him any 

/ before witness 

'"" Hon'ble before this , . . ""'. -

New Delhi 
~'f 



( 

: ,iJ High Court till 
Court next date. 
of Delhi 
that he 
would 
not get 
witness 
es 
exam in 
ed 
before 
the 
Trial 
Court. 

8. DLCTI2 CT.C. No. U/s 4991 4 Two 18.03.2021 06.04.2021 - Frumin 9 - 4 Not -- - -- Yes Yes Depends upon On 15.05.2025 Appropriate steps Stay of 
000028-2021 5/2021 500/34/35 accused gof wer Recor the order of copy of order will be taken for proceedings by 
Delhi Jal !PC persons notice e ded Vide Vide order Hon'ble High dated 08.05.2025 expeditious Hon'ble High 
Board VS. are sitting and exm order dated COllrt of of Hon'ble High disposal of the Court of Delhi 
Adesh Gupta MLAs. awaitin ined dated 05 .08.2022 Delhi Court of delhi is case after 
&Otrs. g orders in 18.12.2 and received through vacation of 

of pre- 02i, the 01.11.2023 e-mail ,whereby interim order. 
Hon'ble sum proceed ofHon'ble the said mailer 
High rna ings High Court has been re-
Court nin before of Delhi notified on 
of g this 
Delhi. evid Court 02.09.2025. 

enc were matter was re-
e stayed notify for 

by 09.09.2025. 
HOII'hie 
High 
COllrt 
of 
Delhi. 

9. DLCT 12 CT.C.No. U/s 499 r/w I Former 16.11.2021 01.12.2021 - Frumin 4 -- 4 Not - - --- Yes Yes Depends upon On 05.05.2025 Appropriate steps Stnyof 
000080-2021 2112021 section 500 MP gof wit Recor the order of Counsel of both wiU be taken for proceedings by 
Tajinder Pal IPC noticea nes ded Vide Vide latest Hon'bie High parties submitted expeditious Hon'ble High 
Singh Bagga nd ses order order dated Court of that the Hon 'hle disposal of the Court of Delhi 
VS awaitin wer dated 21.08.2024 Delhi High Court has case after 
Subramanian g orders e 04.04.2 ofBon'ble re-notified matter vacation of 
swnmy of exa 022, the High Court for 26.08.2025.the interim order. 

Hon'ble min proceed of Delhi reader of the court 
High ed ings also verified the 
Court in before same from the 
of Delhi pre- this official website 

slim Court of Hon'ble High 
mni were Court of delhi. / 11.. n 

NewD81hi 



r 
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r~ ng stayed Mauer was re-
evid by notify for 
enc Hon'ble 30.08.2025 
e High 

Court 
of 
Delhi. 10. CNRNo. Cr.CNo. Sec 23 (I) I Fonner 14.12.2010 05.07.2011 - Supply 17 - - Not - - -- Yes Yes Depends upon Hon'ble High Appropriate steps Stay of DLCT12- 2/20Zl r/w section 4 MLA of Recor the order of Court of Delhi has will be taken for proceedings by 000057-2021, R.C.No.AC-I- (I) of docume ded Vide Vide latest Hon'ble High extended interim expeditious Hon'ble High CBI 2007-AOO03 Foreign nts and order order dated Court of stay order till next disposal of the Court ofDellii Vs. Contribution awaitin dated 28.08.2024 Delhi date i.e. case after Arvind (Regulation g orders 08.12.2 ofHon'ble 12.11.2025. vacation of Khanna Act, 1976 of 022 of High Court Accordingly, interim order. 

Hon'ble Hon'ble of Delhi directions have 
High High been given to file 
Court Court the copy of the 
of Delhi of Delhi said order on the 

whereb next date i.e. 
" yTrial 24.11.2025. 

. ' !" Court 
." was 

directed 
to 
adjourn 
the 
proceed 
in~. II. CNRNo. Cr.C.No.13/22 186/353/34 12 One of 28.07.2022 01.08.2022 - Scrutint 28 - - Not -- -- -- Yes Yes Depends upon On 21.05.2025 Appropriate steps Stay of DLCTl2- IPC accused yof Recor the order of bailable warrants will be taken for proceedings by 000074-2022, persons is docume ded Vide Vide latest Hon'ble High issued against expeditious Hon'ble High State a sitting nls, order order dated Court of accused disposal of the Court of Delhi Vs. MLA argume dated 08.10.2024 Delhi Amanatullah khan case after Hidyatullah nton 13.09.2 of Hon'ble for next date of vacation of & Ors the 022, High Court hearing. Ld. interim order. 

point of 19.10.2 of Dellti Counsel submils 
charge 022 and the next date 
and 04.09.2 before the 
awaitin 023, Hon'ble High 
g orders 19.03.2 Court is 
of 024 07.10.2025, 
Hon'ble Hon'ble further the order , High High has not been 
Court Court placed on 
of Delhi ofDellti record.Ld. 

has Counsel seeks 
given some time to file 

directio the order, Re-
DS for notify for 

stay of 30.05.2025 
Trial On 30.05.2025 
Court Accused 

proceed Amanatullah khan 
ings has appeared 

L through VC. 
L-- Since the-.ilc~used - M.J! 

NewDathI 



f 

l ~ has appeared, the -

I 
bailable warrants 
stands canceled. 
Ld. Counsel 
submits that the 
next date before 
the hon'ble High 
Court is 
07.11.2025. Order 
of Hon'ble High 
Court has been 
placed on record. 
Re-notlfy for 
14.11.2025. 

12. DLCTl2- Ct. Cases:- Sec. 500 IPC 3 Former 19.05.2023 22.05.2023 06.12.2 Stateme 5 05 Not -- - - No No Depends upon Vide order dated Shortest possible Stay of 
000078-2023, 0912023 MLA 023 ntof wit Recor the order of 16.04.2025, dates are given for proceedings by 
Mnnjit Singh accused nes ded Hon'ble High Hon'ble High expeditious Hon'ble High 
GK under ses Court of Court of Delhi has disposal of case. Court of Delhi 
Vs. section \Vcr Delhi extended Interim 
Manjinder 313 of e stay order till next 
Singh Sirsn Cr.P.C. exa date i.e. 

min 15.09.2025. 
ed, Accordingly, 
eros matter adjourned 

s for PEl further 
I exa proceedings for 

min 19.09.2025. 
, 

ed 
and 
disc 
har 

, e.ed. 
13. DLCTl2- Cr.Cnsc:- Sec. 2 One of 15.06.2023 07.07.2023 21.05.2 PE 43 04 6 Not -- -- --- No No August, 2026 On 08.07.2025 Shortest possible On the request of 

000093-2023, 0612023 354,3540,35 the 024 (ad Recor matter was listed date Is given as the ' 
State 4A,506( I ).1 0 accused mitt ded for PE but Ld. P.O per the Victim/Witness 
Vs. 9 oflPe persons is ed was on leave in convenience of maner was 
Brij Bhushan an Ex-MP wit the post lunch victims/prosecutio adjourned for 
& Anr. nes session and n witnesses as NOaH. 

ess) NDOH is well as Ld. 
14.07.2025. On Counsel for 
14.07.2025 accused persons. 
Witness PW-7 
partly examined 
and his further 
examination was 
deferred. matter 
adjourned for PE 
on 21.07.2025. 
On 21.07.2025 
Witness PW-7 
further examined 
and deffered for 

h/ 28.07.2025. On n 28.07.2025 PW7 
dO~~Q't_ i1PP!!ared 

~~ ~JJ1 (~m d) Page 6 of US 
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'- -( before the court 
and sought 
adjournment and 
requested for any 
date after 
10.08.2025 i.e 
11.08.2025. 

14. DLCT12- Ct. Case No. Sec. 132 of 7 one of the 06.06.2023 11.08.2023 -- Argume 36 2 19 - -- -- -- No No October, 2025 On 12.07.2025 Shortest possible Filing of 
000115-2023, 12/2023 The Custom (Out accused nts on part arguments dates are given miscellaneous 
DRI Act of persons is charge heard on behalf of and appropriate application by the 
Vs. whic a Ex. accused on the steps are being accused and 
Babn Leather h 02 MLA point of charge taken for extensive 
lmpex Pvt. arc and NDOH is expeditious arguments 
Ltd. &Ors abat given 19.07.25. disposal of case. addressed before 

cd) On 19.07.2025 the court on the 
part arguments point of charge. 
heard on behalf of 
accused on the 
point of charge 
and NDOH is 
given 26.07.25. 
On 26.07.2025 
part arguments 
heard on behalf of 
accused on the 
point of charge 
and NDOH is 
given 02.08.25 

15. DLCTI2- Cr. CASE No. Sec. 125 OF 1 MLA 01.11.2023 22.06.2024 -- Scrutin 14 - -- -- -- -- -- No No October, 2025 On 07.07.2025 NA Numbers of ! 
000198-2023 14/2023 REPRESEN yof matter was listed applications 1 
STATEvs TA'nONOF docume for arguments on Petitions filled on 
KAPIL PEOPLE nts, charge, reply behalf of accused 
MISHRA ACT argume received from party before 
(RBTON illS. Add. Comm. Sessios court and 
16.12.23) Northern range. Hon'ble Delhi 

Addl Suppl High Court. 
chargesheet has 
been filed. Copy 
supplied to the 
Ld. Counsel for 
the accused. 
Written arguments 
on charge have 
been filed on 
behalf of State. 
Copy supplied to 
the Ld. Counsel 
for the accused. 
Adjournment 
sought on behalf 
of Ld. Counsel of 

/ 
accused due to 
non avalibility of 
Sr. Counsel 

""\ NDOH is given 
r". ... ,YVH / 

_DO \ l 



} 
( 

!' 18.07.2025. - , 
Further on 
18.7.2025 matter 
was listed for 
arguments on 
charge. An 
applIcation U/s 
230 BNSS has 
been filed on 
behalf of accused. 
Submission of 
applications have 
been heard. Now 
matter Is fixed for 
arguments on 
01.08.2025. 

16. DLCT-12- Ct.CoseNo. Sec. 12 of 1 Sitting 03.06.2024 08.07.2024 - Appear -- -- -- -- -- Yes Yes Depends upon Matter was not Appropriate steps Stay of 
00016312024 12/2024 the MLA ance of Vide the order of listed in May will be taken for proceedings by 

Protection of accused order Hon'ble High 2025. On expeditious Hon'ble High 
Woment dated Court of 26.04.2025, a disposal of the Court of Delhi 

BHANVI from D.V. 11.09.2 Delhi. copy of order case after 
KUMAR! Act, 2005 024, the dated 22.04.25 of vacation of 
SlNGHVs. proceed Hon'ble High interim order, 
RAGHURAJ ings Court of Delhi 
PRATAP before was placed on 
SINGH this record by the 

COlirt counsel for 
were respondent 
stayed whereby the 
by present 
Hon'ble proceedings have 
High been stayed till 
Court 18.08.2025. 
of Accordingly, 
Delhi. matter adjourned 

for 20.08.2025. 

17. DLCTl2- Ct. Case Uls223 & 8 Oneof 27.09.2024 NA NA Filing NA NA NA NA NA NA NA No No Depends upon On 09.07.2025 Appropriate steps Crl. Revision 
000268-2024 No.17/2024 175 of the ofATR. the order of matter was re are taken by 0612025 is 

BNSS, 2023 accused Ld. Sessions notified for giving shortest pending before 
Gyanendra persons is Court of 06.10.2025, Since possible dates for Ld. Sessions 
Singh v. Ajay sitting Delhi. the matter Is expeditions Court. 
Mnhnwnr& MLA pending in in Cd. disposal of the 
Ors. Revision 0612025 case. 

before Sessions 
Court and same Is 
fixed for 
06.08.2025. 

C2()~ ~ 
(Ahlma Page8of1G 



( 
18. DLCTl2- Cr. CASE No. 3 DPDP I Sitting 21.12.2024 -- Y --- Argume 2 - -- not -- -- -- No No 

000393-2024 1712024 ACT. MLA nton record 
STATEv5 cogniza ed 
KULDEEP nce 
KUMAR@ 
MONU 

FRESH 
RECEIVED 
ON 21.12.24 

19. DLCTl2- Cr. CASE No. Section 2(H) I Ex. MLA 18.01.2025 --- -- PSE 3 -- 03 -- -- -- -- No No 
000043-2025 02/2025 BNSS 2023 wit 
Ct. Cnse nes 
0212025 ses 
Suraj Bhan wer 
Chauhan vs e 
Saurabh exa 
Bhardwaj min 

ed 
FRESH in 
RECEIVED pre-
ON 18.01 .25 sum 

mo 
nin 
g 
evid 
enc 
c. 

___ _ \.\\':f\ 

e 

Depends upon 
the order of 
Hon'ble High 
Court of 
Delhi 

October, 2025 

On 15.04.2025, Apopriate steps Stay of 
matter was re will be taken by proceedings by 
notified for giving shortest Hon'ble High 
20.08.2025 as the possible dates for Court of Delhi 
Hon'ble High expeditions 
Court of Delhi has disposal of the 
stayed the case. 
proceedln gs 
before trial court 
vide order dt. 
15.04.2025 and 
now matter is 
listed in the 
Hon'ble court on 
08.08.2025 so 
proceedings 
before trail court 
have been stayed 
till the next date 
i.e. 20.08}0~5. 

On 10.07.2025 no Apopriate steps ---
one has appeared will be taken by 
on behalf of giving shortest 
complainant so possible dates for 
court notice was expeditions 
issued to the disposal of the 
complainant for case. 
15.07.2025. On 
15.07.2025 
complainant 
appeared on 
notice. Counsel 
for the 
complainant 
sought 
adjournment for 
one month to go 
through the file. 
Next date is given 
for PSE on 
29.07.2025. On 
29.07.2025. On 
29.07.2025 Ld. 
Counsel for the 
complainant 
sought 
adjournment on 
the ground that 
his grand mother 
was admitted in 
hospital and 
NDOH is given 
07.08.2025 for 
PSE. / / 
~ 
{ '-

[},stlic~ t.Oi:Ji\ 
Now Dothl 

I 

I 
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21 

DLCTl2. Cr. CASE No. 
000088-2025 08/2025 

CaseRBTon 
11.03.2025 

STATEvs 
Roshan Lal 
Vermll& 
ORS. 
FIR NO. 
91212015 
PS: 
BHAJANPU 
RA 

DLCTl2- Cr. C No. 
000210·2025 16/2025 

Fresh FIR 
Casc 
Registered on 
23.07.2025 

State Vs. 
Akhileshpati 
Tripllthi 
FIR NO. 
53512020 
PS: Civil 
Lines 

~~ 
'-rJ~ 

(Ali.:rnad) 

419/420/4671 
468/4711120· 
B/34IPC r/w 
3/4/5 
Gambling 
Act, 30 
Arms Act, 
66(0) IT Act, 
and 417 
Name & 
Emblem Act. 

U/s 188IPC 

28 Fonner 18.11.2015 . - . .JP •• Argume 77 - Not 
(3 MP& (Actual) nls on record 
abat MLA charge ed 
ed& RBTon 
02 A-19 11.03.2025 
P.O) (Oharam 

Pal 
Yadav@ 
OP 
Yadav) 

01 Former 23.07.2025 Clarific 05 NA 00 .. 
MLA alion 
(Aam 
Admi 
Party) 
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- - - No No October, 2025 On 11.07.25 P.D Apopriate steps Numbers of 
order darted will be taken by lIccused lIrc 
10.06.2025 not giving shortest involved in this 
executed with possible dates for matter. 
respect to expeditions Proceedings U/S 
Accused Arshd disposal of the 84 BNSS is 
and Mohd. Hasib. case. being initiated 
NDOH is gIven against two 
25.08.2025 for the accused persons. 
proceedings of 84 
BNSS. 

.. - -. .. - February, Fresh FJR case Appropriate steeps FIR was lodged 
2026. received on are taken by in the year 2020 

23.07.2025 and giving shortest and chargesheet is 
matter is possible dates for duly signed in 
adjourned for expeditious 2022. However 
25.07.2025 matter disposal of the dut to misconduct 
put up for reply I case. of the 10 the 
explanation from cbargesheet has 
SHO on or before been filed in the 
04.08.2025. court in 2025 

which is beyound 
the period of 
limitation. Notice 
of the application 
has been issued to 
the proposed 
accused for the 
arguments 
regardiing 
condonation of 
delay. 

; '.'~.~ 
,I 




